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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as authorised
by the Committee, do present on their behalf this Seventy-First Re-
port of the Public Accounts Committee (Sixth Lok Sabha) on para-
graphs 7, 13 and 14 of the Report of the Comptroller and Auditor
General of India for the year 1975-76, Union Government (Posts and
Telegraphs).

2. The Report of the Comptroller and Auditor General of India for
the year 1975-76, Union Government (Posts and Telegraphs) was laid
on the Table of the House on 24 June, 1977. The Public Accounts
Committee (1977-78) examined paragraphs 7, 13 and 14 of the said
Audit Report at their sittings held on 26 and 30 September, 1977.
The Committee considered and finalised this Report at their sitting
held on 10 April, 1978, The Minutes of these sittings form Part II*
of the Report.

3. A statement containing conclusions/recommendations of the
Committee is appended to this Report (Appendix VI). For facility
of reference these have been printed in th/ck tvpe in the body of
the Report.

4. The Committee place on record their appreciation of the assis-
tance rendered to them in the examination of these paragraphs by
the Comptroller and Auditor General of India.

5. The Committee would also like to express their thanks to the
Ministry of Communications (P&T Board) and the Chairman, Indian
Telephone Industries for the ccoperation extended by them in giving
information to the Committee.

C. M. STEPHEN.
April 11, 1978. Chairman,
Chaitra 21, 1900 (S) Public Accounts Committee.

*Not prim;i‘:“onn-r cyclmtylrd“;)[.:y"i laid on the Table® of tthousc and five g);;x;s\
placed in Parliament Library.
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ARREARS OF TELEPHONE REVENUE
Audit Paragraph

1.1. (i) For bills issued upto 31st March, 1976 collection of Rs. 7.71

crores as telephone revenue was in arrears on 1st July, 1976 as indi-
cated below:

{Crores of rupees;
Government subscribers 2' 29

Other subscribers

542

1.2. Out of the total outstanding of Rs. 7.71 crores, Rs. 3.34 crores
releated to bills issued during 1975-76 and the balance of Rs. 4.37
crores to bills issued upto 1974-75. The year-wise analysis of the
arrears is given in Appendix I

(ii) The percentage of the outstanding on 1st July, 1976 to the
total amount collected during the year ending with preceding March

and the corresponding percentages in the three preceding years are
given below:

Year Amount collected Ouwstanding on 13t  Percentage of  the
July following (inclu- out standing to the
ding outstanding for amount collected
theiills issued in the during the year

preceding years)

1 2 3 4
(Lakhs of rupees)
1972-73 1,66,63 712 43
1973-74 1,85.41 7,28 29
1974-7% 2,29.83 10,38 46

1978-76 1,48,00 7.7t 31



2

(iii) The percentage of the outstanding on 1st July, 1976 to the
total amount billed during the year ending with ‘preceding March
and the corresponding percentages in the three percedifig years are
given below:

Year Amount Qutstanding  Percentage
billed _ on 1atjuly  column 410

follewing 2

takhs of rupees)

1972-73 1.66.65 so2 43
197374 1,85.66 728 37y
107475 2.32.85 10,35 44
1975-70 2.,8.66 57 3 0

(iv) Test check of telephone revenue accounts conducted during
1975-76 has shown several instances of shcrt recoveries as well as
failure to issue bills, Of the instances brought to the department’s
notice, short recoveries of Rs. 22.89 lakhs and failure to issue bills
for Rs. 8.72 lakhs had nct been made good by 30th June, 1976,

(v) Recovery of Rs, 25.36 lakhs was under litigation on 1st July,
1976,

(vi) During 1975-76 the telephone revenue written off was
Rs. 28.03 lakhs as indicated below:

iLakhs of Rupees)

1. Whereabouts of the subscribers not known 1420
2. Solvency of the subscribers not established 1 g3
3. Closure of the subscribers’ firms concerns etc. 173
4. Drath of subscribers 175
5. Relevant  departmental files not available 0" 35
6. Other reasons 5" A0
7. Reasons not avai able 2-73*

T

*Reiates to Bihar Circle
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1.3. The year-wise analysis of this amount is given below:

(a) Year-wise analysis of telephone revenue in arrears on 1st
July, 1978 for bills issued upto 31st Mavch, 1976:

Year Amount .
(Lakhs of rupees)

upto  1964-65 . . . . . . . . . 15°85
1955-66 . . . . . . . . . 849
19657 . . . . . . . . . 7-88

1967-68 . . . . . . . . . 12-96
1gH38-6g . . . . . . . . . 20- 85
19HG-70 . . . . . . . . . 19 14

1g70-71 . . . . . . . . . 28-16

1971-72 . . . . . . . . . 4098
wreeTs . o e 6142
17374 : : : : : . - . 71730

74575 - o .o 14979

Wi . . . ... ... sagq2

Forar. . . . R ) . . . . 77083

(b) Year-wise analysis of telephone revenue written off during
1975-76:

Year Amount
. Lakhs of rupees)

upta  1968-6q . . . . . . . . . 1119
1959-70 . . . . . . . . . 2° 71
1970-71 . . . . . . . . . 271
1971-72 . . . . . . . . . 2-63
197973 . . . . . . . . . 281
197974 - . . . . . . . . 2°49
1974-75 . . . . . . . . . 2° 49
1975-76 . . . . . , . . . 1 oo
Torat . . . . . . . . . —_:8—(:;

[Paraqr;ph 7 of the R-;mﬁ of the C«ﬁﬁéfrﬁllrr and Auditor General of India for the _yvrar
1978-76, Union Government (Posts and Telegraphs))
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14. The Ministry of Communications (P&T Board) in a written
note furnished to the Committee have intimated that total arrears
of telephone revenue as on 1 July, 1977 were Rs, 8.61 crores for the
bills issued upto 31 March, 1977 (Rs. 5.50 crores relating to bills issued
upto 31 March, 1976 and Rs. 3.11 crores relating to bills issued during
1976-77).

15, On being pointed out that with the addition of arrears of
Rs. 3.11 crores for the year 1976-77, there has been an increase of
57 per cent in comparison to all the outstandings of Rs, 5.50 crores in
the past (i.e. upto 1975-76), the Secretary, Communications, clarified
the position as under:

“This is because we have added the figure for the last year,
i.e., 1976-77, in this. Each quarter certain bills are pre-
sented. Of course, the trunk call bills are presented every
month but bills for rentals are given every quarter. The
position now is that after 12 months after the bills for a
particular quarter are presented the payment is of the
order of 94 per cent. Taking the first month of the next
quarter, the bills for the previous quarter to the extent of
66 per cent are paid; during the second month of the fol-
lowing quarter, the bills of the order of 90 per cent are
paid and by the end of the second quarter for the preced-
ing quarter the payment of the bills is of the order of 94 to

97 per cent.”

The Member (Finance), P&T Board added:

“The position is that every month our billing is of the order
of Rs. 31 crores. In the last quarter, the billing will be
of the order of Rs. 93 crores. Out of that only Rs. 3
crores are outstanding for the whole year at the end of
the following quarter. In the last year, 1976-77, we rais-
ed tota] bills of the order of Rs. 370 crores and in the fol-
lowing quarter of that year, in respect of bills issued upto
31 March, 1977, only Rs 3 crores were outstanding, So,
the position is not really so bad.”

1.6, In regard to the amount of telephone revenue which had gone
in arrears against the bills issued from 1.4.77 to 30th September, 1977
and its percentage to the total amount of the bills issued during that
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period, the Ministry of Communications have furnished the follow-
ing figures:

(Figures in thousands of Rupees)

Amount of bills issued from Arrcars for the pericd.  Percentage  to the total amount
1-4-77 t0 30-9-77

1,67,56,37 13:37,99 8o,

1.7. Regarding delay in liquidation of the telephone arrears, the
Committee, in para 1.5 of their 122nd Report (Fifth Lok Sabha)
(1973-74) had observed:

“The Committee note that the arrears of telephone revenue
increased from Rs. €.28 crores ag on 1st July 1971 to Rs. 6.92
crores on Ist July, 1972. The position of arrears for the
period upto 1971-72 was Rs. 390 crores on lst April,
1973. During the period from 1st July, 1972 to 1st April,
1973, while the arrears for the year 1971-72 were brought
down from Rs, 3.81 crores to Rs. 1.46 crores, those relating
to the period upto 1970-71 came down from Rs, 3.11 crores
to Rs, 2.44 crores. The Committee have been informed that
a special drive has been started with effect from 1st Jan-
uary, 1972 for clearing arrears for the years upto 1970-71
with greater emphasis on the liquidation of arrears in res-
pect of the bills issued upto 31st March, 1968. As a result
of this drive the arrears upto 1970-71 have been brought
down to Rs. 2.44 crores as on 1st April, 1973 from Rs. 3.58
crores as on 1st April, 1972, While this is encouraging, the
Committee desire that a close watch should centinue to be
kept by the Posts and Telegraphs Board on the arrears for
the period prior to 31st March, 1968 which stand at Rs. 98.81
lakhs as on 1st April, 1973, The Committee hope that the
arrears for the period between April, 1968 to March, 1972
will also be recovered expeditiously.”

1.8. In their Action Taken Note dated 2 September, 1974, (vide

Action Taken Report No. 143rd), the Ministry of Communications
(P&T Board) had stated:

“The Committee’s recommendations have been noted and will
be acted upon.”

19. Asked how it was that in spite of Committee's earlier recom-
mendations made as far back as in 1973-74, the telephone arrears
still continue to amount and for the very years for which the Com-
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mittee had last drawn attention, the Ministry of Communications, in
a written note, have stated:

“1(i) The present position of outstandings is comparatively
better as may be seen from the figures given below. The
amounts billed for have been increasing tremendously
whereas the outstandings are on the decrease:

OUTSTANDING REVENUE
(Figures in crores of Rupees)

Outstanding Percent-

Year. Amount on 1st Julyt age «f
billed following
outstanding
to  the
amount
billed.
1971-72 . . . . . . . . 149" 59 6- a2 40
137273 166+ by 712 43
1973-74 18566 7728 3ran,
157475 232° 85 10 35 444,
1975-76 258 66 771 309,
1976-77 . . . . . . . . 370 02 8 61 2°3¢
(ii) RECOVERY OF TELEPHONE REVENUE

(Figures in crores of Rupees,

1972-73  1073-74 107475 107536 1956-77

1. Average monthly billing . 1386 1547 2055 306 8y
2. Total outstanding at the end .

of the year. . . . 16- 65 17747 25 04 20" 50 20° 25
9. Percentage of otal outstanding

to the average monthly bill-

ing. : . . . 1207, e, 129°, 95°, 660
4. More than three-month  old

outstanding. . . 712 7 28 10° 35 771 8: 61
5. Percentage of more than three-

month old outstanding to

average monthly billing.: 519, 47 53¢, 360 2Bo,

2. The telecommunication network has been expanding very
rapidly during the last several years, The tariff has also been in-
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creased. The number of working connections as on 1st April, 1872
was 13,96,288. This rose to 20,95962 as on 1st April, 1977; ie. an
increase of 50 per cent in 5 years. Despite this increase the position
of outstanding has been improving. As the bills for local and trunk
calls are issued in arrears, complete elimination of outstandings
is not possible.”

1.10. The Committee referred to the highest amount of Rs. 10,35
lahs due as telephone arrears as on 1st July, 1975 (shown against the
year 1974-75 under the Column “outstanding on 1st July following’
of item (ii) of the Audit para) and desired to now the reasons for
this abnormal rise in the arrears as compared to other years, In a
note, the Ministry of Communications have stated that the increase
was attributed mainly to delay in issue cf bills due to initial technical
difficulties in computerisaton ¢ f telephone blling in Delhi Telephone
District which started in 1974-75. The tariff revision with effect
from 15th May, 1974 als> accounted for the increase in arrears.

A statement showing the value of bills of telephone revenue issued
during each of the last 5 vears and the amcunt collected against
them during each year (including the past arrears) as furnished by
the Ministry of Communications is given below:

“figures in lakhs of Rupees)

Year Amount billed Amount collected
1971-72 1.40:5% 1.45.86
1972-73 1.66,h5 1.66.63
197474 1.85.66 1.85.41
17475 2.32,8% 2,25,83
1975-76 2,58,66 ’ 2,48,00
1076-77 3.70,02 3,70.26

1.11, The Committee desired to know the amount of collection of
past arrears as on 1 July each year and the special efforts made to
recover these arrears which have remained outstanding year after
year. A note furnished in this regard by the Ministry of Communi-
cations is reproduced below:

“The required information showing arrears from 64-65 on-
wards as on 1 July each year is given below. It may be



8

observed that there has been gradual but considerable de-
crease in the outstanding from year to year. For instance,
the outstanding amount pertaining to the years upto
1964-65 was Rs. 55.11 lakhs on 1.7.72 and it has gone down
to Rs. 15.85 lakhs on 1st July, 1976,

Yearwise analysis of telephone revenue in arrears on 1 July each

year,
Year 7.7 1-7-73 1-7-74  1-775 1-7-76  1-7-77

vJpto
6465 , . . 5511 43 02 28 70 26° 36 1585 15 83
65-66 . 1488 10° 93 8 51 8 49 849 848
66-67 . . 20- 18 1512 11°05 11 04 788 786
67-68 , . . 30° 61 24' 51 2319 18- 81 12° 96 12 95
68-69 . . 40°' 68 32" 33 2703 24 48 20° 85 i7°78
69-70 51° 07 37'62 30" 24 2712 19° 14 19- 10
70-71 98- 72 61° 79 42° 85 4136 2816 27 21
71-72 381°84 114 72" 64 59° B4 40798 37°34
72-73 374 81 13763 9158 61 42 54" 40
73-74 34650 13927 7139 66° 94
7475 586°50  149°79 11565
75-76 . 333'02 16673
76-77 31136

692-49  y11°34  728'34 103494  770°83 86163

The Department provides service to subscribers on a credit basis

(the credi* allowed to a subscriber in the shape of local
and trunk calls being virtually unlimited). The subscri-
bers are billed for the charges in arrears. Therefore,
arrears in recovery of the amounts due are inevitable.
The recovery of arrears is a continuous and time-consum-
ign process Initially this is sough’ to bhe achieved by
such steps as correspondence with subscribers, personal
contacts ete., finally legal action, where necessary is
taken. Recourse to law is had in the case of private sub-
scribers, after ensuring that there is a reasonable prospect
of recovery. This again is a time-consuming process and
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the results of Court decrees so far obtained are not en-
couraging inasmuch as difficulty is encountered in the
realisation of decretal amounts,

Efforts are continuously being made to reduce arrears. The
steps taken lately in this regard, inter alia, include:

(1) Increase financial powers for write-off of outstanding
telephone dues.

(2) Circles have heen given discretionary powers to dis-
pense with the Reportsienquiries by field staff in cases
where tota]l outstandings in respact of private closed
connections do not exceed Rs. 250 in each case provided
the outstandings are more than five years old.

(3) For expediting collection of outstanding bills from
Government Departments, Chief Secretaries of all the
S‘ate Governments and Secretaries of Central Minis-
tries were addressed in 1973 to issue instructions to their
officers to arrange expeditious settlement of telephone
bills and also to nominate a Liaison Officer to whom
cases of outstanding bills can be referred by Departmen-
tal Officers for expediting realisation.

(4) Instructions have been issued in July 1974 to the Heads
of Circles Districts for vigorous pursui‘ of the outstand-
ings against defaulters. Thev have been asked to re-
view the outstandings in the light of the background
and guidelines given bezlew:

(i) Time. cost and effor's involved in pursuing cases to
be halanced with the anticipated recoveries and for a
business-like approach to consider them for write-off
keeping in view the need for realisation of Govern-
ment dues by all feasible means.

(ii) Civil Suits no' ordinarily to be instituted in cases
where amounts involved are Rs. 250 or below.

(iii) In considering write-off at all levels, the guiding ptin-
ciple should be whether having regard to amount in-
volved, prospects of recovery and other relevant cir-
cumstances, it will, on the whole, be in the public in-
terest to close the case.
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(5) For effective action to clear cases of large outstand-
ings, High Power Committee have been constituted at
Circles|Districts level under the Chairmanship of the
Heads of Circles|Districts, whose functions will be:—

(a) to review cases of outstandings more than 3 years
old and over Rs, 2000 in each case, and give specific
direction for furiher action in each case, where
action is incomplete, so as to finalise them with ex-
pedition and wi‘hout further delays.

(b) to review the progress in subsequent sittings and
finally assess the position and issue instructions ap-
propriate to each case for clearance of +hose still
outstanding, including recammendation for write-
ofi at Directorate level

(6) (i) Enhanced financial powers have been delega:ed to
Units for write-off of irrecoverable telephone dues:
Divisional Engineers from Rs. 250 to Rs. 500, Accounts
Officers, Telephone Revenue from Rs. 50 to Rs. 259 in
each case.

(ii) Heads of Circles Telephones Districts have also been
authorised to write-off dues upto ‘he delegated powers
in cases where court decrees could not be executed
for three years or more.

(iii) Claims registered with Official Liquidators but not
settled by receipt of dividends within one vear after
registration, were authorised to be written off within
the existing delegated powers. Receipts of divi-
dends subsequently sre to be credited as miscellan-
eous revenue.

Steps taken recently for liquidation of arrears.

(i) Secretary addressed demi-officially (in 1975) all heads of
telecom. circles'Telephene Districts, inter alia, stressing
urgent need for speedy liquidation of telephone revenue
arrears, He expressed concern over disquieting position of
arrears. Necessity for urgent and effective steps by
Circles:Districts for the liquidation of old dues and to ar-
rest further accumulstion of outstanding was stressed

upon.
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(ii) Heads of Telecom. Circles|Telephone Districts were given
guidelines for achievement of substantial improvement
over the existing position of recovery of arrears of shift-
ing emphasis from three month old arrears to current out-
standings. Special stress was laid down for achievement
of collection percentage between 60 to 70 during the
month of billing by recasting the billing schedule. A
spirit of heal‘hy competition among Divisions/Areas has
been developed by circulating comparative position of
their performance. The comparative position of the
circles|Districts is also being circulated.

Model control char's have been sent 'to the Circles for guidance

for watching progress «f recovery of arrears at divisional
and Circle leve] through statistics{graphs.”

1.12. Narrating further, the Committee have been informed dur-
ing evidence that year before last and possibly last year also, a letter
had gone under the signatures of the Secretary to all the General
Managers to look into dis-connection cases personally and it is ex-
pected of them that they would have looked into each case. Asked
how it was ensured that departmental instructions were followed by
the General Managers or heads of Circles in letter and spirit and
whether any periodical reports were called for from the Circles. the
Ministry, in a note, have stated:

“Secretary had addressed a letter on 4-12-75 to All Heads of
CirclesiTelephone Districts stressing the need for speedy
liquidation of telecphone revenue arrears. He expressed
his concern over disquieting position of arrears and urg-
ed that all complaints regarding wrong billing should be
promptly disposed of and timely disconnection enforced
vigorously against the defaulting subscribers. Segrega-
tion of arrears upto 30-9-75 had been proposed for taking
effective steps for their early realisation without allow-
ing accumulation of arrears relating to subsequent periods.
Heads of Circles Telephone Districts were required to send
monthly report of the liquidation of telephone cutstand-
ing. Thev were direcled to treat ‘his important work
as a matter cf persona) responsibility and to take personal
interest in this ma'ter.

In this connection further guidelines were issued vide P&T
Directorate letter No, 2-35:75-TR dated 22-1-76 for achieve-
ment of substantial improvement over the existing posi-
tion of recovery of arrears. A monthly return of the

927 LS-2.
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amount billed, collected and outstanding has been pre-
scribed which would reflect the efforts made by the Heads

of Circles in implementing the instructions issued by the
Directorate.”

1.13. To a question as to what action was taken against the de-
faulting subscribers and how the Department proceeded with such
cases under the Act or under the agreement tha: was made with the
subscribers, the Secretary, Communications has deposed in evi-
dence:

“The quarterly bills are reqtired to be paid within a fortnigh*,
that is, 15 days of the presentation of the bills. After
tha, if the bills are not paid, theoretically, we can straight-
way disconnect the number. We do not, hewever in prac-
tice actually do so. We try to get in touch with the sub-
scriber concerned and make a reques: to him to make the
payment. This is made on two occasions, Firstly, soon
after the 15 days pericd expires and, thereafier, if at a
particular level a perscnal contact had been made which
does not produce any resul', then the second contact is
made at a higher level and. if there is failure there also,
then action for the disconnection of the number follows.
This is all right so far as private subscribers are concern-
ed. We try to do the same in the case of Government
subscribers, But it is not always practicable to do so par-
ticularly in respect of Defence installation where the
amount of arrears in respect ¢f Government departments
is possibly the highest.”

1.14. Another representative of the P&T Board has added:

“Also in respect of exemp'ed categories, we do not take action.
In the case of President, Vice-President and other senior
dignitaries, we do not disconnect the number if the hills
are not paid...... That is the policy which the Depart-
ment has been following.”

1.15. In this context the Committee desired to know the parti-
culars of ten top individuals and organisations (including Govern-
ment subscribers) from whom highest amount of arrears of tele-
phone revenue were due and the special efforts made to recover those
dues. The information furnished by the Ministry of Communications
in this rgard on 12 December 1977, for the years 1974—177 is shown
in Appendix 1. Particulars for each of the 3 years 1974-75, 1975-786.
and 1976-77 in respect of three privale and Government subscribers
from whom highest amount is due are tabulated below:



Name and Address

PRIVATE INDIVIDUALS ORGANISATIONS.

Whether the tel. was disconnect-
ed. If not, the reasons therefor.

Date
from which,
the amount

Amount

\ Specific steps taken o recover the dues.
involved

¢ Maharaja of Sikkim and his family
mermbers and Govt. of Ex-Chogyal
of Sikkimn.

2 Pandit  Brothers  Asansol. Wt

Bengal.
3 M's. Aggarwal & Co., Kanpur

1 Indian Youth Congress, 10, Janpath,
New Dethi,
2 Sayaji Mills. Baroda (Gujarat)

4  Ms. Sen Religh Lad., Calcutta

1 Shri Charan Pal Singh. 1525, Church
Road, Kashmere Gate, Delhi.

M's. Martin Burn Ltd., Calcutta

[

4 M/s. Asian Paints Lid., Calcutta

s due.
1974-75
309,000 00 64-70  Under correspondence with Ex-Maha-  Disconnected
raja and Sikkim Government.
31,346 00 21-6-70 Sait filed in Court. Closed.
28,512- 5, 19-2-74 Action initiated for recovery. Disconnected.
1975-76
37.463- 02 17-5-75 Aflter  correspondence  personal  con-  Disconnected on 21-4-77.
tact has been made. Amount is
heing recovered in instalments.
27,910 45 24-9-75 Case is being punsued Disconnected.
27007 b, 7570 Disputed. Under investigation. Not disconnected due to disputed

bills under investigation.

1976-77

Oct. 76 Party started payment in instalments  Disconnected on  28-11-77.

& Rs. 5000/- per month.

353874 85

35,007 90 76-77 Bills under dispute and investigation.  Not  disconnected. The case i
under investigation.
Do. Do.

34.093. 70

76-77

el



GOVERNMENT ORGANISATIONS

S. No. Name and Address Amount Date from  Specific steps taken to recover the ducs, Wheiter the telephone  was dis-
nvolyved which  the connected. If not, the reasons
amount is therefor,
due.
197475
1 Civil Defence, West Bengal . . 1,79.700 Jan. 51 Bills to the extent of about Ry, 90,000/~ Ministry of Law (Ccntrol) Board
have been settled since. Case s opined that lines cannot be
constantly being pursued. disconnected under ITR  443.
2 D.CS.O. Jabalpur . . . 1.17.491 18-11-70 Personal contract made for settlement  Not disconnected; plones we rking
of dues afier prolonged correspon- for Defence.
dence.
3 State Police Department, Govt. of 98.500 74-75 Bills are being settled. Under Corres-  Not disconnected; phones work-
West Bengal pondence with Home Department, ing for police.
W.B. Govt.
1975-76
t  Durzapar Steel Project : W.R.Y . 63.800" o) 4155 After  prolonged correspondence and  Discenrected.,

prrsonal contact. the party promised
to pay shortly.

2 Durgapur Project Ltd.. State Gaovt. 536,000 00 175 Do. ) Dicconnected.
Undertaking, W.R.

3 District Magistrate:/Commissioner, F7.00 00 75-76 Unler correspondence with the Govt. N ¢ disconnected in view of its

West Bengal. of West Bengal. working for the Commissioner.
1976-77

Stae= Polics De-parim=nt. Govt. of 1.37.037 0n 576 Under correspondence with the State Not disconnected: being i per -

W.B. Govr. tant telephone.

¥



- 4 D)'_ Chief Stgnnl Officer H.Q Maha- n1.404 €O '.!6'6'76

Netice of dincennection issued. Not disccrnecied beirg Miliizry
rashira-Gujarat Area Telephone lephe e irg Militzry
No. 219120, Bombay-s,
3 Hon'ble Minister of Revenue Land 67.60.4- 77, 76,77 Under cortespondence. Exenpiec.

Reforms & Transport, Govi. of
Bihar, Patna.

1]
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1.16. At the instance of the Committee, the Ministry of Com-
munications in a note have furnished the following grounds on
which telephones are disconnected and the break-up of telephones
so disconnected during the years 1974-75 to 1976-77 under each of
these heads for non-payment of telephone bills: —

“Telephones can be disconnected on account of the following:

(1) Due to non-payment of rent or other charges in res-
pect of the telephone service provided.

(2) Misuse of telephones.
{(3) Under Government Orders.

Break-up of telephones disconnected:

—t— - . . [—— . . p—_—

197677

1974-75  1975-76
Due to non-payment. . . . . . 231375 281614 308552
*Due to misuse | ; . . . . . 85 a2 122
*Under Govt. orders. . . . . . Nil 1y 56
TOTAL .2.3146n 2807 gahgae
*These telephones were nnt disconnected for non pavment of dues These were dis-

connected for reasons given above

1.17. Asked if Government were in a position to say categorically
that the telephone connections of all those subscribers who had been
in arrears during the 1960s had been disconected, ‘he Ministry, in
a note furnished to the Committee, have stated:—

“Generally yes, but for few cases pertaining to bills outstand-
ing against Government Defence Departments or where
the telephones could not be disconnected due to cour® in-
junctions etc.”

1.18, On being enquired whether there were an
' Y cases where the
subscribers had accumulated the arrears of telephone bills but the

Department still continued to serve them, th
nem, the Secret .
tions, has sta‘ed: ary, Communica

“So far as I am aware and my colleagues are aware, there
v{ould be no connection running where the arrears of pre-
Vious years are still pending: The telephones are dis-
connected. If there is a fraud or if there is a benami,
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that is a different matter. But by and large, so far as
our information goes, there will be no such telephone

where, in spite of heavy arrears of the past, the connec-
tion would still be on.”

1.19. At the instance of the Committee the Ministry of Communi-
cations have furnished a statement showing the deails of firms (Ap-
pendix II) whose telephones were cut off for non-payment of bills
but they continued to enjoy the telephone facility by getting new
connections in the name of another firmiperson without paying the
previous arrears. The number of such firms|persons detected dur-
ing each of the years 1974-75, 1975-76 and 1976-77 and 7 (amount
outstanding Rs. 21,139.90), 15 (amount outstanding: Rs. 20,441.90)
and 45 (amount outstanding: Rs. 1,82,628.81) respectively. Some
instances of these cases are illustrated below year-wise:



S. No. Details of Telephones disconnected Details of New connection

Station Tele- Name  of the Subscriber.  Amount out- Station Tele- Name of the Subscriber . Remarks
phone standing phoue
No, No.
! 2 3 + 5 b 7 8 9
1974-75
1 Agra: ., - 76794 Sh.R.N. Mchaaia . . 14948 90 Agra: 74101 Sh. B.D. Sharma . . Party traced in Dee.

1974. Payment
realised in full in

instalments.
74557 M. Badei Prasad  Ram 570735 ., 62393
Swaroop
2 Varanasi . 62048 Hindi Prachanrak Pustaka- 8710 Varanasi 62114 Hindi Pracharak Pustaka- Under legal  action
laya. Ck. 38:8, Adiviswa- laya, GC-21/30, Pisach
nath. Varanasi. Mochan, Varanasi.
3 Varanas 54855 Sh. Srikant Gupta, 17/930 733 q0  Varanasi 52871 Shri Shiv Saran Lal, CK- Paying in instal-
CI Madhva. Varanasi. 39/22, Kundigarh Tala, ments.
Varanasi.
1975-76
¥ Delhi | . 276558 M. ESS.PEE Engineers, 7150 Kanpur 44094 Waking in the name of Anount since reali-
) one of the partners. ced.:
2 Aligarh . 3432 Smt Gavatri Devi Verma so0- 70 Aligarh 4148 Mr. N.M. Verma: Recovered in full
o un 28-10-76
7 Varwmaqi - 6201 Smr. Kishensingh, S-25 629 50 Varanaa 64101 Mjis. Meetmal  Jaickand Paying in instal-
24-A.  Narain  Niwax Lal. 67/27 Navapura. ments.:

Bhajan \ir. Varanasi.:

81



4 Varanwm

& Varanasi
6 \Varanasi
7 Agra

t D-thi .

2 Drlhi

3 Delh;

4 Db

5 Delhi

€& Delhi

63760

65757

64148

44832

227513
511364
221819

224207

616166

M. Mndern Muachinery 11G7 45
Store.  Saraswatt Kuta,
Raja Darwaja.

Sh. Amarnath Dube, M.L.A 1466 o5
plot N 26,C-26,95 Ram
Katora Road

M/s. Oriental Traders, 79, {00° 00
Baruna Bridge.

Sh. Prem Narain 4176 45

M's. Prince Chit Fund . 60794

Bakshi Sita Ram 14245 24

S$h. Anwar Husain . . 15607

M's Chember of Colours & 15134 00
Chemicals Lid.

Sh. Tek Chand 36066 78

Sh. P. S. Sound 22620- 78

Varanasi

Varanasi

\aranasi

Agras

1976-77

Delhs

Amritsar
Delhi

Delin
Delhi

Dethi

Weorkirg phene No
64838 disconnec-

Machirery

64838 M’s. Madanlal
182,

Stcres, Shep  No.

Bara No. 5, Visweshar ted.:
CGanj.
52008 Sh. Amarnath Dube. Vill- Paying in instal-
age & P. O. Kathracn. ments.
Paying in instal-

n4111 Mohd. Azam, Prop. Orien-
tal Batteries 3. Baruna

Bridge.

ments. ¢

Party traced in
May ‘75 and pre-
ssed for payment.
Pavment is being
realised.

61573 Raj Naram

344345 Sh. D. P. Kumar Scle Prep.  Amount since rea-

of the closed firm. lised by a threat of
disconnection  of
the new No.

40033 Frontier Transpert Co. Do.:
519780 Bharat Machinery Store Te.
222215 Working to one of the part- Working  telephone

ners Directors. disconnerted.
20010 M/s. Singh Transport Ce. lo.
224301
6088718 M/s. Superspeed  distribu- Te.

tors (Legal heir of the

defaulter)

61
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1.20. The Committee desired to know the number of private sub-
scribers during each of the last three years in whose cases telephones
were not disconnected in spite of the fact that their telephone bills
had gone in arrears for more than 8 months. The Ministry of Com-
munica’ions have furnished the following information in this re-
gard:

“As far as could be ascertained, in the following cases tele-
phone connectiong of private subscribers were not discon-
nected for the reasons noted against each:

74-75 7570 76-77

1. Dispurrd  cases which were under investigation in the De- .
partn.ent. | . . . . . . . 2413 202 166

2. Court injunction cases, . R . . ! 29 22 21

8. Due t frequent shifting cur-over of excahnges {Delhi

Phor w)t . . . . . . . . 25 3 i
4. Due t. creaiion of new Division and work falling into

arrears.: . . . . . . . . 281 1 8
5 Disputes under Arbitration, | . . . . . . !
5. MPs private connections . . . . . 4

1.21. To another question as to what further steps, after discon-
necting the telephone for non-payment of bills. the Department
takes to recover the ou‘standings, the Member (Finance), P&T
Board has stated during evidence:

“.... I would submit that the General Manager and the local
Units are authorised to contact the local authorities, in
case the solvency of the person is to be established. In
case the whereabcuts of the person are not known, they
are authorised to contact the Police.”

1.22. Referring to the statement made by the Secretary, Communi-
cations during -2vidence that there was a high Power Committee
with the General Manager or head of the Circle as Chairman, which
reviewed all cases of arrears and determined what should be written
off, the Committee desired to know the power and function of that
Committee, The Ministry of Communications have furnished a copy
of the orders dated 4 July 1974, containing the composition and func-
tions of this High Power Committee. The relevant extract is re-
produced below:
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“The Posts and Telegraphs Board have decided that for effec-
live action to clear the caseg of large outstanding of tele-
phone bills a high power commi'tee should be set up at
Circle|District level and function as indicated below:

(1) This High Power Commiltee in each ercleg‘i‘e&ephone
District will have the following composition:

(a) Major Circle/ Telephone District:

Chairman Head of  Circle/Telephone District,
Members 1. Director of Telegraphs in Circles;Deputy Genetal
Manager in Distts.
2. Divisional Engincer of the Division/Esclarge come
cerned.
3. Internal Financial Adviser.
Secretary

Accounts Officer to the IFA,
by MinorCircle {F & K):Telephone District.

Chairman 1. Head of Circle/ Telephone Distt.

Meinbers 1. Dy. Directorlin the case of J & K Circle'D.E. Admn/
Commercial in the case of Dis.
2. Divistional Engineer Telegraphs concerned.
3. Internal Financial Adviser.
Secretary .

Accounts Officer, Telephoue Revenue in the case ofth:

Districts and Accounts Officer Telecam. in the case
of j & K Circle.

(2) The functiong of the Committee will be:—

(a) to review cases of outstanding more than 3 years old
and over Rs. 2000/- in each case, and give specific direc-

tion for further action in each case, where actions is

incomplete so as to finalise them with expedition and
without further delays.

(b) to review the progress in subsequent sittings and finally
assess the position and issue instructions appropriate
to each case for clearance of those still outstandings,

including recommendation for write-off at Directorate
level.

(3) The Committee will function according to a definite

time bound programme, meet ag often as necessary and
shall complete the work within a period of 3 to 6 months.
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(4) This High Power Committee will be in addition to
the Boards on defaulters already functioning under the
Chairmanship of the IFA which will continue to re-
view cases of outstandings of Rs. 2000/- and below.

() The proceedings of the Committee meetings held from
time to time may be submitted to this office in a sum-
marised form for information. A final report showing
the overall result and containing the observations on
the utility of the Board should be sent by the Head of
the Circle/District by the end of December 1974.

The number of cases referred to these Committees and decided
by them curing the past three years are given below:—

1974-75 197570 1976-77

No. of cases referred 1o the High Power Comnuttees. G222 g1 R

No. of cases decided by then, Lo 141 yu%
ity nbegt) o ety

1.23. In view of the huge arre:rs of telephone revenue year after
year, the Committee enquired whether any scientific study had ever
been made into this problem. The Secretary, Communications, has
stated: —

“I am not clear what kind of a scientific study could be made
in such cases, There 1s no such study. as far as 1 am
aware, There is a Commitiee at the level of General Man-
agers, which goes into all these cases of arrears and tries
to review the position and collect the arrears. I am afraid,
no other study has been made as such.”

1.24. However, in a note subsequently furnished to the Commit-
tee in reply to a question whether any study had been made to find
out how much of the arrears have become irrecoverable, the Min-
istry of Communications have stated that no systematic study was
made so far. One such was being made now.

1.25. The Committee enquired whether at any time the question
of giving an incentive to subscriberg or rebate in their billg had
been examined by the Department for prompt and timely payment
of bills. The Ministry of Communications in a note have stated:

“A scheme for allowing rebate of Rs 4/- on each bill for
prompt payment was introduced in Delhi on 1-4-1968
on an experimental basis but it was given up on 1-10 1969
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as it was found to be uneconomical. Law Ministry had
also held that as the rebate system involved giving up

of a part of revenue, it could not be done without sta-
tutory backing.”

1.26. The Audit para steted that out of the total arrears of tele-
phone revenue of Rs, 7.71 crores as on 1 July 1976, Government
subscribers accounted for Rs. 2.29 croreg and other subscribers
Rs. 5.42 crores, The Committee desired to know the year-wise break-
up of telephone revenue arrears between Government subscribers
and other subscribers from 1970-71 upto date, The figure furnished
by the Ministry of Communications in this regard are given below:

(In crores of Rupeces’

Year

Govern- Others Total
ment
1970-71 2° 33 3'05 6-28
1971-72 . . . . . . . . 2- 98 4 54 6 g2
1972-73 2 62 4 50 VAR
1973-74 2 55 4'73 7 28
1974-75 1 52 A 81 10 a3
1075-30 2 29 5 42 s Tt
1976-77 . . . . . . . . 2 23 6 a8 P hre

(*for Delhi Telephones the figures are for bills issued upto 1975-76
only).

1.27. The Commniittee note that the telephone revenues were out-
standing to the tunc of Rs. 550 crores for the bills issued upto
31 March, 1976. Another Rs. 3.11 crores relating to bills issued dur-
ing 1976-77 were added, thus making the total arrears of telephone
revenue as on 1 July 1977 to Rs. 8.61 crores for the bills issued upto
31 March, 1977—an increase of 57 per cent as compared to all the
outstandings in the past (ie, upto 1975-76). While Rs, 6.92 crores
4.8 per cent) were outstanding as on 1 July 1972 against Rs. 149.59
crores bill:d during 1971-72, those relating to the year 1970-77 were
Rs. 8.61 crores (23 per cent) as on 1 July 1977 against the total bill-
ing of Rs. 370.02 crores during that year. The position is worse in
the latest six months period—the amount Billed from 1-4-77 to 30-
9.77 being Rs. 167 crores and the amount of arrears being Rs. 13
crores which comes to 8 per cent

1.28. The Commnittee, appreciate that there has been a continued

increase in the sumber and amount of bills issued each year by the
Directorafs due to rapid expansion of tele-communication network
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during the past several years coupled with the increase in tariff, They
also appreciate that there, has been progressive decrease in the per-
centage of outstandings to the amount billed, but if the amount
outstanding for the period 1-4-77 to 30-9-77 is any indication the per-
c.e'ntage of arrears to the amount billed is on a high side which is
disquieting. Moreover, even with the declining trend of arrears
between 1971-72 and 1976-77 the overall figures of outstandings con-
tinue to rule in the range of Rs. 7 to 10 crores for the last many
years, these being Rs. 6.92 crores on 1 July 1972; Rs. 7.12 crores on
1 July 1973; Rs. 7.28 crores on 1 July 1974; Rs. 10.35 crores on
1-7-1975;" Rs. 7.71 crores on 1-7-1976 and Rs. 8.61 crores on 1 July
1977. This indicates that though current arrears might have been
checked to some extent, progress in the clearance of old outstandings
is very slow and no significant progress has been made in this res-
pect. This is also evident from the fact that against the outstanding
amount pertaining to the years upto 1964-65 standing at Rs. 0.55
crores on 1-7-1972. an amount of Rs. 0.16 crores was still outstanding
on 1-7-1976. The Committee is all the more justified in arriving at
the conclusion that even after writing off some arrears yearly, as
for instance Rs. 28.03 lakhs and Rs. 22.50 lakhs in 1975-76 and 1976-77
respectively, old outstandings continued to be shown year after
vear thus making the arrears list still bigger.

1.29, Apart from the magnitude of arrears. which itself is a dis-
turbing situation, the Committee are perturbed to note that huge
amountg ranging from as high as Rs. 39,000/- in the case of one pri-
vate individual (Maharaja of Sikkim and his family members and
Government of ex-Chogyal of Sikkim) and Rs. 1,79.700 on Govern-
ment side (Civil Defence, West Bengal) and others were due during
1974-75. Similar position exists for the years 1975-76 and 1876 77,
both for private as well as Government subscribers, The cases of ten
top individuals and organisations including Government subscribers
(Appendix II) from whom highest amounts of arrears of telephone
revenue are due, are illustrative of the seriousness of the problem,
This situation needs to be remedied early,

1.30. The Committee have been informed that further steps have
been taken to reduce the arrears as also to increase financial powers
of Circle/District Heads for writing off the outstandings of telephone
dues especially in cases where the amounts of closed telephone con-
nections do not exceed Rs. 250/- in each case provided the outstand-
ings are more than 5 years old. Guidelines to Heads of Tele-commu-
nication Circles/Telephone Districts are also stgid to have been
issued on 4 December 1975 and repeated on 22 January 1976 for
achievement of substantial improvement over the existing position
of recovery of arrears. The Committee also find that the P& T
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Board have issued orders on 4 July 1974 to set up a High Power
Committee in each Circle/Telephone District with the Head of the
Circle|Telephone District as Chairman assisted by the Internal Fin-
ancial Adviser and two other senior officers to review all cases of
arrears and to determine what should be written off. All those and
other measures are welcome. But from the figures placed before
the Committee, they feel that in spite of their highlighting the pro-
blem in their 122nd Report (Fifth Lok Sabha) and reiterated in
143rd Action Taken Report (1974-75 and inspite of assurance of the
Government that “the Committee’'s recommendations have been
noted and will be acted upon”, the position continues to be unsatis-
factory, The Committee, therefore, feel that the whole question of
arrears should be gone into the roughly with the seriousness that it
deserves sg that the factors for slow progress could be identified and
remedial measures taken. Specific responsibility should be fixed for
recovery of arrears. Targets should also be fixed separately for
cases which are very old, those re’ating to last five years and the
fresh cases. Special drive on the lines launched in January 1972, vide
paragraph 1.5 of 122nd Report, should be started to recover the out-
standings of 1960s’ and in case these have become irrecoverable,
prompt action should be taken to write them off in consultation with
the Internal Finance.

1.31. In thig connection the Committee would like to recommend
that the feasibility of imposition of a surcharge over the telephone
bills at the rate of 5 per cent or so may be examined where the pay-
ments of the bills are not made by the scheduled dates. This will not
only expedite the payment of bills but will also enhance the reve-

nues of the Department where the payment of the bills is not made
in time.

1.32. The Committee are also not happy about the position of
arrearg in respect of Government subscribers. The figures furnished
in this regard show that Government subscribers continue to ac-
count for substantial amount of arrears of telephone revenue. Out
of total arrears of Rs. 6.28 crores during 1970-71, Government subs-
cribers accounted for Rs. 2.33 crores (37 per cent). Similarly, a sum
of Rs, 2.29 crores (30 per cent) out of Rs. 7.71 crores wag outstanding
against this category of subscribers during 1975-76. The Committee
note that for expediting collections of outstanding bills from Gov-
ernment Departments, Chief Secretaries of all the State Govern-
ments and Secretaries of Central Ministries were addressed as late
a8 in 1973 to issue instructions to their officers to arrange expeditious
settlement of telephone bills and also to nominate Liaison Officers t0
whom cases of outstanding bills could be referred by Departmental
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Officers for expediting realisation. In spite of these instructions, there
is no significant change in the volume of arrears toewards Govern-
ment subscribers from 1973 till now, The Committee desire that the
whole question of recovery of telephone arrears from Government
bodies may be examined de novo and suitable measures taken for
- their expeditious recovery within a time-bound “programme. The
Committee urge that the progress made in this regard should be
watched every three months so that further steps not only to eli-

minate the earlier arrears but also to contain their further accumu-
lation could be taken in time.

1.33. While the position of arrears from Government Departments
is alarming, the position of arrears from others is still worse. The
amount of arrears from non-Government subscribers was Rs. 3.95
crores in 1970-71. It has now touched Rs. 6.38 crores. Apparently
the measures taken from time to time have not succeeded to disci-
pline the private subscribers. The Committee feel that stringent
measures should be taken to ensure that the arrears do not increase.

One of the deterrent measures that could have been adopted but
has not so far been adopted is the disconnection of telephones. The
Department seems to be very indulgent to the subscribers in this
respect. Only after personal contacts fail that the action is taken
for disconnection. The Committee do appreciate that it may not be
practicable to disconnect teiephones, particularly in respect of De-
fence installations and other sensitive Departments, but there is no
reason why the Department should not take deterrent measures in
other cases.

1.34. The Committee are further concerned to note the increas-
ing trend in the number of firms/individuals who continue to enjoy
the telephone facility by getting new connectiong in the name of
new firms/persons although their telephones were cut off for non-
payment of bills. While the Committee have been furnished with
the particulars of such firms numbering 7, 15 and 45 during each of
the years 1974-75, 1975-76 and 1976-77 respectively, they believe
their number would be much more on account of those subscribers
who still remain undetected. Even in respect of detected cases the
amount of revenues involved appears to be very bigh. The Commit-
tee would like the Ministry of Communications to investigate the
matter in depth so as to ensure that there is no collusion hetween the
subscribers and the Officers of the Department in the matter of re-

covery of telephone revenue.

1.25. The Committee are surprised to note that due to certain
disputes and Court injunction etc., telephones were not disconnected
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An a large number of cases in spite of the fact that the tele-
phone bills of the subscribers concerned had gone in arrears for
-more than 6 months. The number of such cases during 1974-75,
1975-76 and 1976-77 was 582, 256 and 294 respectively. The Commit-
tee see no reason why as many as 243 disputed cases in 1974-75, 202
.cases in 1975-76 and 196 cases in 1976-77 of the above total cases
should remain unsettled. They would urge that those cases should
be settled expeditiously without loss of further time,

"Short Recoveries/l:‘ailure to issue Bills

1.36. According to Audit Report short recoveries to the tune of
Rs. 22.89 lakhs and failure to issue bills for Rs. 8.72 lakhs had not
been made good till 30 June, 1976. Asked to furnish figures for the
year 1976-77 (upto 1 July, 1977), the Ministry of Communications

in a note stated that no such cases has been brought to their notice
:80 far.

The witness further stated:

In respect of the bills where there was short billing certain
clerical errors were there and the bills have since been
issued, Also in respect of the bills where bills had not
been issueq those have also been corrected and the bills
have been issued.”

1.37. Asked whether, apart from having been pointed out by
‘Audit, the Department was aware of the existence of this problem
-of short billing and failure to issue bills. The witness had the follow-
ing to state on this point:—

“There are 200 units where the audit units and the monitoring
parties look into this. Immediately this is pointed out by
the Internal Audit at the local office, the matter is recti-
fied by issuing a bill, It has never come to the notice of
the Directorate as a serious issue which needs issue of a
directive from this place.”

1.38. The Member (Finance) P&T Board stated in this connec-
‘tion:— -

“I will admit that in this matter the Board and Member (Fin-
ance) should be aware of any short billing or failure to
issue bills. But I would like to submit that in the perspec-
tive of 60 lakhs billing done all over India and internal
check working locally and our General Managers being
high-powered some of the level of Joint Secretary, how
much we should centralise is the question that we have to

927 L83
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consider. The amount is not very large, Last year we
billed to the tune of Rs. 370 crores. In perspective Rs, 8
lakhs is considered very much.”

1.39. The Committee asked whether any enquiry had been made
to find out at what stage in recording the calls at the exchange or
in billing units—the mistakes occurred and whether these were
routine cases of clerical errors or were motivated by gome pecuniary
gains. The Committee also desired to know whether any action had
been taken against those found responsible for these lapses, at what
stations these cases had occurred and what concrete measures had
been taken to stop recurrence of such things in future. In a note
subsequently furnished by the Ministry of Communications it has
been stated: —

(a) (i) No formal enquiry hag been made in regard to ins-
tances of short recoveries and failure to issue bills. Such
cases are generally routine cases of clerical errors and
ommissions, The mistakes occur both at exchanges and
in Billing Units,

Short recovery and failure to issue bills in time generally
arise from typical irregularitieg such as:—

1. Delay in issue and supply to billing authorities, Advice-

notes, intimating shifting and opening of telephones
connections circuits, non-exchange lines, etc.

2. Omission to bill accessorieg due to shifts and incomplete/

incorrect data,

3. Non-revision of rental on flat rate basis after expiry of
guarantee period in cases of guaranteed lines, -circuits,
exchanges, etc.

4. Non-revision of estimates with the increase of cost of the

work and not correctly calculating the overhead charges.

5. Non-revision of rate of rental (initially charged on esti-.
mates rates) on the basis of increased actual cost.

6. Wrong calculations of rates of rentals, either in initial
estimates or in final fixation, due to wrong data (regard-
ing length, type of material, radial distance etc.) or
wrong percentages of overheads or other levies, sur-
charges, etc. )

(i) Suitable action as and when called for is taken against
the officials found responsible for lapses.

(i1i) Such irregularies occur almost in all Circles and Tele-
phone Districts.
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(iv) Instructions from time to time have been issued directing
all concerned to avoid recurrences.

(b) The required information, in respect of cases of “Short
Recovery” and “Failure to issue bills” detected by Internal
Check Organisation is as under:—

(In lakhs of Rupees)

1974-75 1975-76  1976-77
Short recovery . . . . . . . 8 o1 2° 32 2169

Failure to issue bills . . . . . . 243 11-08 18- 52

(c) It is proposed now to instruct the Heads of Circles, etc,, to
make inquiries into cases of short recoveries and of non-
issue of bills or short-billings to satisfy themselves that
these are not due to malafide reasons on the part of any
employee.

140. It was pointed out that Rs, 8.72 lakhs on account of failure
to issue bills was the result of sample checking and if full audit was
conducted there could be many more cases of this nature. The Com-
mittee, therefore. desired to know whether after this lapse4:ame to
the notice of the Department, the idea of having proper and effective
checking by the Internal Audit was thouzht of and if so, with what
result. The Secretary, Communications hag stated:—

‘Nothing has been done centrally about it. We will certainly
look into it........ So far as the study of the problem in
depth is concerned, we shall take up that study. So far
as the action part is concerned, actioi has been taken
because the internal audit had been alerted to take imme-
diate action on this and try to find out why it has happen-
ed.”

Member (Finance) P&T Board added:

“I do not think that any instructions have been issued after
the receipt of the audit report....... We will go into this
question now and try to tighten up the procedure and also
gsee that our internal audit functions properly and that the
Internal Financial Advisers are also made responsible for
this. We will also see that the case of such clerical errors
are minimised to the maximum extent.
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He further added:

“I do not think that any instructions had been issued after the
receipt of Audit Report. We will take action now.”

141. In reply to a question as to what has been the precise role
of the internal audit in detecting irregularities of the kind revealed
by Audit during test check of telephone revenue accounts during
1975-76, the Ministry of Communications in a note have stated that
the Internal Check (Internal Audit) has been responsible during
their check of the telephone accounts during 1975-76 to detect cases
of short billing, amounting to Rs, 14.52 lakhs, short recoveries of
Rs. 231 lakhs and non-billing of Rs. 11.08 lakhs, etc. “A statement
showing the number of cases of short recoveries and failure to issue
bills detected by Internal Check during the last three years (year-
‘wise and circle-wise) is given at Appendix III. The position is sum-
marised in the followng table: '

1974-75  1975-76  1976-77

Failure to issue bills. . . . . 196 266 1037

Short recoveries. . . . . . . 6ot g241 19(Q

It will be seen from the Appendix that in Delhi Telephone Dis-
trict alone in 1976-77 in as many as 529 cases short recoveries were
detected. Similarly in the case of Madras District the maximum
number of cases in which failure to issue bills in 1976-77 was detect~
ed was 498,

1.42. Enumerating the steps taken to ensure that internal audit
functions properly and effectively and efforts are made to eliminate
such irregularities and omissions in future, the Ministry, in a note,
have stated: —

“The Internal Check (Internal Audit) Parties in the Telecom.
Circles/Telephone Districts work under the direct control
and guidance of the Internal Financial Adviser concerned.
A monthly progress report is required to be submitted
by each Accounts Officer incharge of the Internal Audit
Party to the P&T Directorate, through the Internal Finan-
cial Adviser. The monthly progress report is scrutinised
in the P&T Directorate to see whether the Internal Check
Party is functioning properly or requires further direction
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in its working. The report is also required to indicate

whether any serious irregularities/omissions have been

detected by the Internal Check Parties during the course

of their Inspeciion. Serious irregularities/omissions de-

tected by Internal Check Parties are compiled in the P&T

Directorate and circulated to all the Circles/Districts to
guard against such irregularities in their Circles.

Internal Check of Circles/Districts is also undertaken by

. Director (IC) functioning at P&T Directorate. Director

' (IC) during his visits to the Circles/Districts scrutinises

the working of the Internal Check Parties and discusses

any shortcomings with the Internal Financial Adviser and

also with the Heads of Circles, if necessary. Shortcoming

. tound in the working of the Internal Check Parties are

brought home to the IFAs through Circular letters issued
from the Directorate.

It may be mentioned that the augmentation of the Internal
Check Organisation is under consideration.

Computerisation

1.43. There are two methods of billing: one is manual and the
other is through the computers. The Committee were given to under-
stand that there were some districts having the computer sys‘em.
On being enquired why even the computers could not help in issuing
the bills and if that system was not efficient enough, whether it was
desirable o continue the same, the Secretary, Communications,
stated during evidence:

“When the Computer System was introduced in 1974-75, it
did create in the beginning some kind of bottleneck and
some kind of teething troubles also. That is why you would
have noticed that at that time arrears were to the extent
of about Rs, 10 crores. But then it was settled down. So
far as the present position is concerned, I think the work-

ing of the computers is generally all right except for
some defects in Delhi.”

Another representative of the Minis'ry has stated: --

“The number of bills now is 60 lakhs or more. So, to do all
that work on manual basis, I think the number of mistakes
are likely to be more than what will be on the computer.”

1.44, The Committee referred to the above statement of the Secre-
tary, Communications that there were some defects in the working
of computers for billing in Delhi Circle on account of which telephone
bills had gone in arrears and desired to know since when these de-
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fects had been there and whether these had since been removed and
the billing procedure put on sound lines. In a written note, the Minis-
fry of Communications, have stated:

“There is approximately two months delay in issue of tele-
phone bills in Delhi Telephone District. Bills due to be
issued on 1-~77 have actually been issued on 18-10-77 in
respect of Trunk Calls and on 9-11-77 for Rent and Local
Calls, The cause of delay is non-availability of compu-
ter time to the extent of actual requirement, A brief
history of the case is given below.

Telephone billing and accounting was computerised in Delhi
Telephones with effect from 1-4-73 for trunk billing and
accounting and with effect from 14-74 for rent and
local cal] billing and accounting, The work was en-
trusted to the Government Computer Centre, R. K. Puram,
New Delhi for a period of two years. The system was
designed by the Government Camputer Centre. On
actual functioning it was found to have certgin defects
which were causing delay in the issue of the first bill after
installation of the new connections, shifts etc. Some in-
accuracies were also passing in the bill under certain con-
ditions. .

When the contract for two years expired on 31st March, 1976
the Government Computer Centre expressed their inabi-
lity to do the work further. In a communication dated
3-3-76 from the Ministry of Planning under whom the
Computer Centre works addressed to the P&T Dte, it was
clearly mentioned that they would not handle P&T job in
the Computer Centre from 1-4-76 onward D.O. letters
were addressed by the Member (Finance) to the Addi-
tional Secretary, Ministry of Planning, Department of
Statistics and by the Secretary (Communications) to the
Secretary, Ministry of Planning for continuing the ar-
rangements in the Gavernment Computer Centre but the
Government Computer Centre did not agree to do the
job on the existing terms. The computer had to be run by
Departmental staff and no surety about the availability
of computer time to the extent of our actual requirement
was given by the Computer Centre

From July, 1976 and onward a lot of difficulty about the avail-
ability of computer time is being faced. Against the
normal requirement of more than 300 hours of computer
time per month, the time made available has been rang-
ing from 154 to 231 hours per month between July, 1976
to November, 1976. This caused a lot of set back in the bil-
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ling schedule. Unfortunately, no other computer of the
configuration (honeywell-400) on which the programmes
are written, is installed in Delhi which could be used for
billing, One such computer is installed with the Oil and
Natural Gas Commission at Dehradun. The ONGC autho-:
rities were contacted and arrangement was made with
them from December, 1976 for using their computer for
certain hours every month, Using the computer at an out-
station is not very convenient as the data is to be taken to
Dehradun every now and then. However, there was no
choice except to continue with this arrangement, to
enable the bills being issued, though with delay. The
computer time available both at Delhi and Dehradun is
not sufficient to meet the actual requirement. During the
last five months an average of 196 hours computer time
both at Delhi and Dehradun, was made available against
the requirement of over 300 hours.

In view of the difficulty about availability of computer time for
processing the telephone bills and the unsatisfactory ar-
rangement with the Government Computer Centre, it was
decided to switch over to another computer and action for
it was taken in April, 1976 when quotations were obtained
from the various computer agencies. Subsequently, it was
decided to call for regular tenders and tender notice ‘was
issued on 14th September, 1976. Tenders were received in
the first week of October, 1976. Due to certain discrepan-
cies in tenders, it was decided in June, 1977 to call for
fresh tenders, Accordingly, fresh tenders notice was is-
sued on 2nd July, 1977 and 11 tender offers were received.
1t is expected that decision for fixing up another compu-
ter agency will be finalised during the current month.
Thereafter three to four months period will be required
for actual switching over. Defects in the system and
delays in issue of bills can be removed when the switch-
ing over to the other computer is completed.”

Litigation

1.45. The Audit para has pointed out that recovery of Rs. 25.36
lakhs was under litigation on 1 July, 1976. At the instance of the
Committee, the Ministry of Communications, in a note, have intimat-
ed the number of cases under litigation on 1 July, 1977 and the total
amount involved with the break up of (i) the number of bills in-
volving less than and more than Rs. 250; (ii) five oldest cases under
litigation and (iii) five cases each involving highest and lowest am-
ounts as under: ‘

)
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(a) There is no case under litigation in respect of Government.
subscribers. In respect of other subscribers the information is as.
below: ’ ‘; o

) i As on 1-9-77.

1. No. of cases under litigaticn . . . . . . 672

2. Total amount involved . . . . . . . Rs. 21,58,555/-

(a) (i) No. of bills involving
Less than  More than
Rs. 250/- Rs. 250/-

3237 3423
(ii) Five oldest cascs :

Sl Name of subscribers Telepkene Ameunt Yaerof
No. No. Rs. filing
suit
1. Agra . . . . . . . . 1267 1330-co €0y
2. Behrampur . . . . . . . 21 1619' &5 G=11-te;
3. M/s.R.D. Kotl ari Arélia . . . . &evaal 11560 8¢ 10 (e

Telepkercs

4. Behrampur . . . . . . g1 1945 11-12-0),

(851

5. Raipur . . . . . . . . 575 2614 co 1016

(iii) Five cases of highest and lowest amounts :

Sl Namec of the subscribers Telephone Amount
No. No. involved.
o Rs.
Cases involving highest amount :
1. J & K Cotton Mills, Kanpur . . . . 51137 to 1,15.00C e
51139
2. Bombav . . . . . . . . 361810 56,552 €€
3. Bishamber Dayal, Kanpur . . . . . 67367 & 83,000 .6
€22¢8
4. Pt. Bros., Asanscl . . . . . . 3404 31,446.ca -
5. D. R. Bahl, Delhi . . . . . . 57521 20,221, 61
Cases involving lowest amourt
1. — Rajpur . . . 475 120.8g
2. Shri K. P. Sankunny . . Changanacherry . 286 267.85.
. ShriT. O. John. Trivandrum . . 5080 253.Ce.

3
4- Mj. Jagdish Singh & Co. Amritsar . . 45212 281 7%
3. Shri Sardar Dilip Singh Nagpur . . 99369 809. C&»
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1.46. To a question as to how much money was spent on litigation
during each of the years 1974-75 to 1976-77 and the number of cases

decided during each of these years, the Ministry, in a note, have fur-
nished the following figures:

Years Money spent No. of cases
on Litigation decided
Rs.
197475 53002 08 152
1975-76 49208. 97 158
1976-77 51042 37 100

147. The Committee drew attention of the representative - of
Ministry of Communications to the total outstanding of Rs. 770.83
lakhs upto 1975-76 (as on 1 July 1976) and desired to know how it
was that litigation on 1 July 1976 was going on for Rs. 25.36 lakhs
only. The Secretary, Communications has stated during evidence:

“The main consideration is that litigation involves rather cir-
cuitous procedure and money. Therefore the Board has
issued instructions to all its units that no litigation should
be taken up for amount of bills below Rs. 250/-. Only in
cases where there are chances of recovery and where the

amount of arrear is heavy and pending for several years
litigation is taken up.”

The witness has added:

“If we go in for litigation, the chances of recovery except
through court are wiped out. Until the court decides—it
may take 4 or 5 or 6 years—you have to wait. So, that
is the last resort. As you have noticed, we have been
able to make a substantial dent on the past arrears dur-
ing the last four years. Had we started litigation in all

cases, we would have been waiting for court decisions
still.”

1.48. The Member (Finance) P&T Board has stated in this context:

“As Secretary pointed out, quite a lot of amount is collected

after sending reminders and after writing to the parties.

For instance, the arrears for 1971-72 were Rs, 3.81 crores.

. Today the arrears of that year stand at Rs. 40 lakhs only.
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Litigation is the last resort, when we are certain that the
parties are solvent and there is a chance of recovery.”

149. The Committae asked whether recovery of telepliones re-
venue arrears under Public Demands Recovery Act was being
Tesorted to. The Ministry of Communications have replied that as
per the advice of the Ministry of Law arrears of telephone revenue
cannot be recovered as arrears of land revenue.

1.50. Asked to what extent over-billing was responsible for liti-
gation, the Member (Finance) P&T Board hag stated in evidence:

“The information we have is that there are very few and rare
cases of that type, where the party hag gone to the court.
In most of the cases, the bills are outstanding and we have
taken the partieg to the court to recover the dues.”

Over-billing

1.51. To another question, how then over-billing was detected,
the witness has explained:

“The actual number of complains of excess billing has not
been very heavy. But whenever a complaint comes, we
look into it. There are a number of ways of tackling it.
One is we check up the meter readings which are taken
every fortnight. If we find there is a spurt, then we
know there is something to be looked into. In some cases
there might have been a function at the house or some
other reason for the spurt. In other cases, where we are
not able to justify the spurt, we give the benefit of doubt
to the subscriber. In a few cases, there might have been
some fault on the line. Such cases form only 0.15 per cent
of the total number.”

1.52. Asked in how many cases the Department accepted the com-
plaints and gave rebate on the bills, the witness hag stated:

“We have got the all-India figures. For the year 1875-76 the
total number of complaints which we received was about
63,000. This is for 1459 lakh telephones. The total num-
ber of bills issued was 58.36 lakhs. In these caseg we had
to give the rebate in 8,581 cases.”

1.53. Referring to the above figures, the Committee enquired
whether in view of substantial number of cases in which rebate had
to be given, Government was contemplating to find out some other
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sort of machinery to avoid over-billing. The Secretary Communi-
cations has stated in evidence:

“In those cases it happened because of some fault in the meter

' reading, sometimes the meter jumps. But largely it
arises out of the misuse of telephone of the subscriber
where the subscriber himself does not know that so many
calls are made, particularly the STD calls. There a num-
ber of calls are put through by people who are not identi-
fied by the subscriber; they may be members of hig own
family or may be others who, in his absence, use his tele-
phone. Therefore he feels ghat he has been overcharged.
This is in the majority of cases all over the country and
that is one reason why the subscriber feels that there is
over-billing, but actually it is not so. In the cases, as.I
said of any fault in the mefer or any local fault, they are
not many but in all such cases we have given powers to
the local General Managers to investigate and where the
complaints of excess billing are genuine, give rebate to
them. Tertain financial powers have been delegated to
them for giving rebate in each individual case.”

1.54. The Ministry of Communications have subsequently furnish-
ed the following information in respect of the number of complaints
received by the Directorate during the last 5 yéars, the reasons for
the excess billing and the measures taken to remedy this situation:

“(A) Complaints of wrong billing/excess billing fall in two

broad categories, viz. (i) due to human errors, e.g. In-
accuracies in arithmetical calculations, wrong valuation of
calls, etc., and (ii) due to excess metering. Cases of the
first category are very few and bills are generally cor-
rected as soon as the complaint js received. As regards
the second category, the number of complaints received
during the last 5 years are given below:—

l\o of

comp\aml

1972-73 '\ : . . . . . . . . . 78264
197374 ¥ . . . . . . . . . 73885
197475 J 91261
197576 109442
1976-77 l3+x76

*Information regarding some cxrcles is not aveilable and is not

included,
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(B) Reasong for excess billing:

Excess billing cases mostly relate to cases of excess metering.
Excessive metering is possible broadly due to the following reasons: —

1. Due to equipment under certain faulty conditions,

2. Due to mischief by Departmental staff.

3. Due to mischief by others.

4. Other reasons. Unnoticed technical faults, undetected channel
disturbances, ete. »

(C) Measures taken to remedy these defects are:

1. Meter is thoroughly tested. Meters are routine tested every
quarter to ensure that they are working alright,

2. The subscriber is put on parallel meter observation for about
a fortnight. This indicates the rate of his calling and also if the
subscriber is in the habit of making any STD calls.

3. The subscriber’s D.P, etc., are checked to see if they have under-

gone any tampering and also to assess if there is any possibility in
the location,

4. Any other technical fault which the engineering authorities
may ascribe for the abnormal increase in the local calls.

5. Fortnightly meter readings are taken to see any abnormal or
unusual spurts etc., and if observed, tests are carried out and all

equipment is checked. If necessary, the number is put on observa-
tion.”

Telephone Revenue Written Off

1.55. The Audit Para states that during 1975-76 the telephone re-
venue written off wag Rs. 28.03 lakhs ag indicated below:

(Lakhs of rupees)

1. Whereabouts of the subscribers not known . . . . 14.20
2. Solvency of the subscribers not established . . . . 1°97
3. Closure of the subscribers’ firms concerns ctc. . . . 1°73
4. D=ath of subscribers . . . . . . . . 1° %5
5. Relevant departmental files not available . . . . 035
6. Other reasons . . . . . . . . . 530
7. Reassps not available . . . . . . . . 2:53*
ToraL . . . . . -;; on

*Relates to Bihar Circle.
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1.56. Regarding the amounts written off during the last 5 years,
the Committee have been informed by the Member (Finance) P&T
Board that in 1971-72 it was Rs, 16.07 lakhs; in 1972-73, Rs. 18.49 lakhs;

in 1973-74, Rs. 11.11 lakhs; in 1974-75, Rs. 15.35 lakhs and in 1975-76,
Rs. 28.03 lakhs.

1.57. The Ministry of Communications have further furnished de-

tails of the amount of Rs. 22.50 lakhs written off during 1976-77. The
same are reproduced below:;

(In lakhs of Rupees)
1. Whereabouts of the subscribers not known. 10° 47
2. Solvency of the subscribers not established 2-36
3. Clos re of the subscribers’ firms concerns etc. . 232
4. Death of subscribers 162
5. Relevant Departmental files not available 025
6. Other reasons. 548
ToTtat 22 50_

1.58. Out of the telephone revenue written off during 1975-76,
Rs, 14.20 lakhs (about 50%) were due from subscribers whose
whereabouts were not known. Asked to state the highest and lowest
amounts which were due from such subscribers and the remedial

measures taken to minimise the loss of revenue on this account, the
Ministry of Communicationg have stated:

“The highest amount involved in a case was Rs. 9988.28 and
the lowest amount was Rs. 0.45.

After the telephones of private subscribers are disconnected
for non-payment and are permanently closed, a direct
link between the Department and the defaulting sub-
scriberg is lost. The case for realisation of dueg remain-
ing outstanding against such defaulters has to be pursued
by correspondence and by personal contact through Tele-
phone Revenue Inspector/Phone Inspectors etc. This pro-
cess is time consuming. In the meantime, in several cases
the defaulters become untraceable. Efforts are made by
the field officers to seek the help of the police authorities
also in tracing the whereabout of such defauli.;ers. It
present address is available, notice of legal action is g'h{en
when other meang to recover the dues fail. Legal action
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is found to be financially solvent where there ere chances
of recovery.”

Since it had been stated earlier that the High Power Committee
set up at each Circle/District was empowered to recommend write-
off at District level, the Committee desired to know what wag the
yard-stick to determine write-off of the dues. The Member (Fin-
ance) P&T Board has stated in evidence:

“First, they try to be satisfied that all efforts have been made
by the Telephone Revenue Organisation in that district to
try to trace the party and®to find out whether they have
reported the matter to the police and if it be unsuccessful,
then they go to the Revenue Officer to find out whether he
can find out and check up the solvency of the subscriber.
After everybody has come to the conclusion that the
amount is irrecoverable, then they can think of any other
method. Upto Rs, 5000, the General Manager of the Circle
has the power to write-off the amount. But if the
amount is more than that, then he has to go to the Dir-
ectorate with his recornmendation.”

1.59. The representative of the Ministry however admitted that
no systematic study into the problem had been made.

1.60. According to Audit Para Rs. 1.75 lakhs were written off
during 1975-76 on account of death of subscribers. Asked whether
rules provided for recovery of telephone dues from next-of-kin of
the subscriber, the Ministry have replied as under:

“Under general Law, legal heirs of deceased defaulters are
liable for payment of outstanding dues to the extent of
the property they have inherited from the defaulter.
Only those cases are considered for write-off where it is
proved to the satisfaction of the Department, that the
legal heirs have not inherited any property etc., or where
there are no legal heirs.”

1.61, Since a sum of Rs. 35,000 was stated to have been written
off during 1975-76 for the reason that relevant departmental files
were not available, the Committee desired to know whether any
enquiry had been made as to how many more such files were mis-
sing and whether any responsibility had been fixed for this lapse,
the Secretary, Communications hag stated in evidence:

“Thig is not the kind of analysis that we have made; but
Audit has been able to make it for us. Regarding the
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general issue of missing of files, departmental action is
taken in each individual case, if ag a result of the dep-

artmental enquiry, it is found that responsibility can be
fixed on an individual.”

1.62. Asked what steps had been taken or are proposed to be

taken to avoid missing of files in future, the witness has replied
as under:

“Whenever a file is missing, steps are immediately taken to
trace it. If the file i not made available to Audit, they
will presume that it must be missing. But whenever a
file is found to be missing, immediately an enquiry is
made as to why it is missing, and who is responsible
because in several cases it may be because of some deli-
berate efforts to destroy the files for a particular motive.
I do not know whether any general statement can be
made about steps taken, except to say that in such cases
departmental action will be taken against the person
concerned. It will have to be taken in each such case.”

1.63. In a note subsequently furnished to the Committee in this
regard, the Ministry of Communications have stated:

“(a) No responsibility has been fixed ag the amount written
off relates to very old period (1966/Nagpur). In some
cases the record was lost in transit due to decentralisa-
tion of TRA work.

(b) Departmental procedures and rules provide for complete
control and proper preservation of records in the normal
course. However, suitable instructions had been issued
to all Heads of Circles/Telephone Districts in this regard
under P&T Board letter No. 23-4/TR dated 30-7-73.
Arrangements have also been made to extract and pre-
serve records of outstanding cases to remedy the situa-
tion in future. However, losses of records by fires.
floods or other natural causes are exceptions.”

1.64. The Committee take a serious view of the short recoveries
as well as failure to issue bills by the Department. In Paragraph 1.7
of their 122nd Report (Fifth Lok Sabha) they had desired to be
informed about the outcome of the study regarding billing and ac-
counting procedure then being made by a Committee, The Gov-
ernment in their reply reproduced in Chapter II of the Committee’s
143rd Action Taken Report (Fifth Lok Sabha) had stated that the
P & T Board had generally accepted recommendations of that Com-
mittee and the revised billinglaccounting procedure based on those
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recommendations had been introduced in small and medium size
Telephone Revenue Units with effect from 1-7-1970. Like-wise, in
respect of major Telephone Districts, computerised billing on Ser-
vice Bureau basis had been introduced at Delhi, Bombay, Madras and
Calcutta. However, the Committee regret to find that all these and
other measures, such as issue of instructions etc., stated to have been
taken by the Directorate have not yielded the desired result of elimi-
nating these lapses: The position on the other hand has rather de-
teriorated and taken alarming proportion. According to the infor-
mation furnished to the Committee, the short-recoveries of Rs. 8.01
lakhs during 1974-75 have risen to Rs. 21.69 lakhs during 1976-77 and
similarly in the case of failure to issue bills the figure of Rs. 2.43
lakhs in 1974-75 has gone up to Rs. 18.52 lakhs in 1976-77.

1.65. Surprisingly enough, the Member (Finance) P. & T. Board
has conceded during evidence that ‘it has never come to the notice
of the Directorate as a serious issue which needs issue of a directive
from this place’ and that ‘nothing has been done centrally about it’.
The Committee cannot but deplore the indifferent attitude of the
Department to this serious lapse. They would like to urge that res-
ponsibility for failure to issue bills, short billing or excess billing
should be fixed at all levels so as to ensure that there is no recurrence
of these lapses. The Committee would also stress the need of con-
ducting a thorough investigation into the working of the billing sys-
tem with a view to clearly identifying reasons for individual cases
of short recoveries and of non-issue of bills thus bringing the de-
faulters to book if found to have done with a mala fide intention or
for any pecuniary gain,

1.66. The role of the Internal Audit also does not appear to be
effective. The Committee have noted that augmentation of the In-
ternal Check Organisation is now under consideration of the Direc-
torate. They would like to be informed of the concrete steps taken
in this direction and the result achieved. In order to keep abreast
of the functioning of the Internal Audit, the Committee feel that
periodical checking at the Directorate level is also essential.

1.67. The Committee have been given to understand by the Secre-
tary, Ministry of Communications that computer system has been
introduced for billing and accounting in certain big cities and Tele-
phone Districts. They are happy to note further that after some
initial difficulties, the system has now come to stay and the working
of computers is generally satisfactory. At the same time the Com-
mittee are somewhat distressed to learn that in Delhi District there
has been of late approximately 2 months delay in issue of telephone
bills due to nom-availability of Computer time to the extent of actual
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requirement. They learn .that due to the imabilit of the Dethi
Computer Centre to handle the work of telephone yl)illing i.;l Delhi
tenders from outside .agencies had been invited and as on 12 De-
cember 1977 three to four .months time was required for switching
over to another agency, The Committee hope that a watch on the
performance of the new agency shall be kept from the beginning so
dhat the type of defects which were notfced when the billing was
being done at Delhi Computer Centre do not recur. The Commiittee
also hope that with .more .and more computerisation in the coming
days, the time taken in billing will come down.

1.68. Closely connected with the failure to short-billing is the
problem of wrong billinglexcess billing. The Committee learn that
this happeng primarily due to fault in meter or unnoticed STD calls
Mmade at the subscriber’s end. The number of complaints received
during 1975 was 63,000 involving 14.59 lakh telephones and the num-
ber of bills being 5836 lakhs during that year. Rebate had to be
given in as many as 8581 cases. The Committee are perturbed to
find that the number of such complaints is on the increase every
year, these being 134176 during 1976-77 as against 78264 during
1972-73—an increase of 71 per cent over the last 5 years. The Com-
mittee concede that over the years the number of telephone connec-
tions have also increased. Even so, the number of complaints is
suggestive of the fact that the wrong billing is perhaps a regular
feature. The Committee ‘therefore recommend that whereas gen-
uine cases should be dealt with promptly to restore confidence in
the service, test check of the over-billing and rebate given over and
above a reasonable limit should be made to identify the actual causes
of over-billing with a view to taking remedial measures for the fu-
ture and to ensure that the rebate given is genuine and the powers
delegated in this regard are not misused.

1.69. Coming to litigation, the Commiittee find that this recourse
had to be resorted to for recovery of Rs. 25.36 lakhs as on 1 July
1976 from private subscribers. The Committee would like to place
.on record some interesting statistics in this regard. The number of
<ases under litigation was 3237 for bills involving less than Rs. 250
each and 3423 were in respect of bills for more than Rs. 250 as on
1-7.1977. The oldest case under litigation relates to the year 1956-57
involving Rs. 1530. The highest amount involved in litigation is Rs.
1,15.000 due from Mjs. J & K Cotton Mills, Kanpur and the lowest
amount is Rs. 120 pertaining to a Raipur subscriber. The amount
spent on litigation during 1974-75 was Rs. 53002.08 and the number

927 LS4
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of cases decided was 152. As against this, in 100 casey decided during:
1976-77, Government had to spend Rs. 51042.37.

The Committee have been informed that instructions hawve been:
issued to all the Units that since litigation is a long drawn and ex-
pensive process, no litigation should be taken up for -amount of bills-
below Rs. 250. In view of the heavy amounts spent on litigation.
each year, the Committee would like to urge that the problem
should be studied in depth with reference to its economics and the
results achieved in the past for formulating further policy in this
regard. They would also like the Department to lay down more-

comprehensive and clear cut guidelines for going in for litigation as
the last resort.

1.70. The Committee regret to note that during 1975-76 arrears:
amounting to Rs. 28.03 lakhs were written off due to various rea-
sons, the noticeable among them being ‘whereabouts of the subscri-
ber not known’ (Rs. 14.20 lakhs; ‘death of subscribers’ (Rs. 1.75
lakhs) and ‘relevant departmental files not available’ (Rs. 0.35 lakhs)..
During the last 6 years 1971-72 to 1976-77 the total amount written off’
was Rs. 11155 lakhs. The highest amount inveolved in a case in
which whereabouts of the subscriber were not known, was Rs.
9988.28. The Committee would like Government to ensure that be-
fore writing off the Directorate has satisfied itself of exploring all
avenues including police help in locating the subscriber and recover-
ing the dues. In this connection, the Committee recommend that
the feasibility of introducing personal surety bonds at the time of
installation of telephones might be examined so that in bad cases

the arrears due from the subscribers could be recovered from their
sureties.

1.71. The Committee feel equally concerned about the loss of de-
partmental papers pertaining to telephone revenues which have be-
come a regular feature each year. Rs. 35000 during 1975-76 and Rs.
25,000 during 1976-77 had to be written off as a result of loss of files.
In this context the Committee would like to reiterate their earlier
recommendation made at Paragraph 1.8 of their 122nd Report (Fifth
Lok Sabha) on this very issue and desire that the Directorate should
take a serious view of this problem and ask the authorities con-
cerned to investigate thoroughly all cases involving big amounts
with a view to finding out whether any mala fide intention was in-
volved, fix responsibility and take remedial measures for the future.
The Committee recommend that deterrent punishment should de
given in case of proven collusion.
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INSTALLATION OF A 8CHANNEL TRANSISTORISED
CARRIER SYSTEM BETWEEN DUMKA AND DEOGHAR

Audit Paragrapoh:

2.1. Dumka Town is the District Headquarters of Santhal Par-
ganas “backward uvea”. In view of the policy of the department to
provide adequate telecommunijcation services in such areas and to
build up more channels for directly linking Dumka with the State
Capital at Patna, as also with the Headquarters of the Division at
Bhagalpur and in view of the demands of trunk call traffic, the Posts
and Telegraphs Directorate approved in March 1970 the installation
of a 8-Channel Transistorised Carrier System in replacement of the
existing 3-Channel System between Dumka and Deoghar. The pro-
ject estimates for retrarsposition of the existing Voice Frequency
pair by non-Carrier junction pair (Rs. 0.31 lakh) and installation of
the B-Channel Open Wire Transistorised Carrier System (Rs. 0.47
lakhs) were sanctioned by the Postmaster General, Bihar Circle, in
October, 1972. It was anticipated that the project would yield a net
profit of Rs, 0.02 lakh per annum from the date of its being commis-
sioned. No difficulties were anticipated in the retransposition of the
line and the work, it was estimated, could be completed in about

months time. .1

\

2.2. The work of retransposition of the line was completed in
October 1975. When the retransposed line was put to test by the
Acceptance Testing Organisation of the Department, it failed to
pass the test owing to continued interruptions on account of power
induction. The induced voltage was of the order of 1140 volts. In
March 1977 the department intimated that the line had since been
cleared by the Acceptance Testing Organisation and that the sys-
tem had been commissioned in October 1976.

2.3. An expenditure of Rs. 3.13 lakhs was incurred on retransposi-
tion of the line. About the increase in expenditure the General
Manager, Telecommunications, Bihar Circle, stated (August 1976)

]
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ghat “the original sanction for the above work for Rs. 0.31 lakh was
&ccorded as the proposal was for transposing NCJ pair on the exist-
fing AB posts already carrying the VF pair lines. It was later notic-
ed that NCJ pair lines would need A4BC posts as the existing AB
posts would not be able to bear the load of the bracket and accord-
ingly the cost of the estimate went quite high due to the provision
¥or the A4BC posts, thus increasing the cost of work from Rs. 0.31
Rakh to Rs. 3.13 lakhs”. The Posts and Telegraphs Directorate stated
(March 1977) that “at the time of preparation of the estimate, the
fact that AB line could not bear the load of NCJ pair was not fore-
seen. The General Manager, Telecommunications, Patna, ig being
directed to investigate in detail into the reasons for this lapse”.
Another major deviation from the sanctioned estimate contributing
to the excessive expenditure was that the line was shifted from
Deoghar to Ghormara to keep it away from the nearby high tension
power alignments which had been constructed by the State Electri-
city Board parallel to the Posts and Telegraphs alignments without
obtaining the consent of the department. The work of shifting the
line was completed in O:xtober 1975 and a claim for Rs. 0.24 lakh
was preferred in July 1976 against the State Electricity Board on
this account. The revised estimate for the work was yet to be sanc-
tioned (August 1975).

2.4, As the line had not been cleared by the Acceptance Testing
Organisation, the work relating to the installation of the 8-Channel
Transistorised Carrier System was held up although stores worth
Rs. 0.74 lakh had been received for this work upto July 1975. A re-
assessment of the economics of the project in August 1976 revealed
that as against the net profit of Rs. 0.02 lakh which was anticipated
at the time of preparation of the estimate, there would be a loss to
the extent of Rs. 0.15 lakh per annum. The Department stated (March
1977) that “the General Manager, Telecommunications has been
instructed to re-examine the project on the basis of actual traffic and
the financial implications”.

[Paragraph 13 of the Report of the Comptroller and Auditor
General of India for the year 1975-76, Union Government
(Posts and Telegraphs).]

2.5. According to Audit Paragraph two detailed estimates for
retransposition of existing Voice Frequency Pair by Non-carrier
Junction Pair (Rs. 0.31 lakh) and installation of the 8-Channel open
wire transistorised carrier system (Rs. 0.47 lakh) were sanctioned
by Postmaster General, Bihar Circle, in October 1972. Since no
difficulties were anticipated in the retransposition of the line, it was
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estimated that the work could be completed in about 2 months?,
time. The work of retransposition of line was, however, completed
in October 1975 and commissioned in October 1976. Asked to ex«!
plain the reasons for the delay of full three years in commencing,
completing and further one year in commissioning the project, the‘
Ministry of Communiacticns, in a note, have stated: }
“The original line estimate of October, 1972 had to be subse'
quently revised, consequent on power line parallehsm,
and a new alignment was constructed instead of retrans-
posing the pair on the existing line. The construction of
the new line and the commissioning of the carrier system
called for a considerable amount of co-ordination with

the State Electricity Board and the PTCC and hence the
delay.”

»

2.6. As against the original estimate of Rs. 0.31 lakh for retranse!
position of the existing Voice Frequency Pair by Non-carrier Junce
tion Pair approved in October 1972, an expenditure of Rs. 3.13 lakhs
was incurred on this work. The reason for increase in expenditure,
according to the General Manager, telecommunications, Bihar Circle,
was that the original proposal was for transposing NCJ pair on the
existing AB posts already carrying the VF pair lines. But it was
later noticed that NCJ pair lines would need A4BC posts as the
existing AB posts would not be able to bear the load of the bracket
and accordingly the provision for Ab4BC posts was made, thus in-
creasing the cost from Rs, 0.31 lakh to Rs. 3.13 lakhs. The Audit
Paragraph points out that the Posts and Telegraphs Directorate had
stated in March 1977 that at the time of preparation of the estimate,
the fact that AB line could not bear the load of NCJ pair was not
foreseen. Asked what was the result of the deatiled investigation
made by the Genera] Manager, Telecommunications, Patna into this
matter and what action had been taken thereon, the Ministry of
Communications, in a note furnished to the Committee have stated:

“It has been seen that the existing AB line was in a position
to carry the load of the NCJ pair after retranspositiorr
except in a section of 16 Kms, between Dumka and Jama
where cross-staying of the alignment would have been
required. However, the alignment was not strong enough
to carry additional pairs for use in future as normal NCJ
line and therefore before the line work was taken up,
this defliciency was made gocd by deciding to replace the
alignment by A4BC line, which was stronger. This is
apparently a case of oversight but the correction was made
before the work was undertaken. However, instructions
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have now been issued that in all such cases in future,
Heads of Circles should ensure to see that the proposed
schemes for NCJ retransposition should take into account
the strength of the line for carrying adequate number of
pairs in future.” '

2.7, Asked whether any formal report in this respect was receiv-
ed from the General Manager, Telecommnications, Patna, the Secre-

tary, Communications, replied during evidence:

“The formal report from the General Manager has not been
received. The fact has, however, been ascertained and it
was found that it was a lack of foresight on the part of
the engineers at that stage not to have thought of the
future requirements and planned on a basis which was all
right for that particular time. If future projections were
to be made and the line was to take a larger load, accord-
ing to whatever projections were at that time, it would
have been necessary to increase the height of the pole by
4 ft. and would have provided for additional voice circuits
to the extent of a maximum of 14 voice frequencies. The
original one that was constructed provided only for 14
voice frequencies over eight channels. That was not
considered to be adequate. The rectification was done.”

2.8. To another question whether responsibility had been fixed
and action taken against those found responsible for dereliction of
duty, the Ministry of Communications have stated:

“An investigation into the reasons for the revision of the
original estimate revealed a lack of foresight at the time
of preparation and sanction of the original estimate. This
has been admitted as an ‘oversight’ in letter No. Fin. Cell/
10/76 dated 3.1.77 from G.M, (Telecom) Patna and he has
been asked by the P&T Directorate to indicate the reasons

for this lapse.”

2.9. Another major deviation from the sanctioned estimate con-
tributing to the excessive expenditure was stated to be shifting of
the line from Deoghar to Ghormara to keep it away from the near-
by high tension power alignments which had been constructed by
the State Electricity Board parellel to the P&T alignments without
obtaining the consent of the Department. A claim for Rs. 0.24 lakh
was preferred in July, 1976 against the State Electricity Board on
thig account. Drawing attention of the representative of the Minis-
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try of Communications to ;paragraph 30-A(a) of the P&T Manual
Volume X which prescribes that “Divisional Engineers, Telegraphs/
‘Telephones are primarily responsible within their areas for keeping
themselves informed of and for bringing to the notice of the head of
the circle, all projects, or works in connection with the erection of
high tension power lines in proximity to departmental communica-
tion lines and that it is of utmost importance that the proposals in
respect of such projects should be brought to the notice in the very
earliest stages so that the routes of power lines may be altered, if
.necessary”, the Committee enquired why the Department was not
.aware of the power lines when the estimates were prepared. The
.Secretary, Communications, explained the position as under:

“The procedure that has been laid down is this. A Co-ordi-
nation Committee has been constituted with the represen-
tatives of the State Electricity Board and the represen-
tatives of the P&T Department. The procedure requires
that any such proposal that the Electricity Board may
have of laying their lines should be brought before this
Coordination -Committee and the work taken up only
Jlater. There is a specific provision laid down for that.
Notwithstanding those instructions, the State Electricity
Board in this case took up the work without consultation
with and approval of this Co-ordination Committee. It
was noticed at the local level by our staff that this work
had been commenced and it was brought to the notice of
‘the higher authorities by the person on the spot.”

2.10. To a specific question whether the Divisional Engineers
-were not required to keep themselves informed of all the power
llines in ftheir respective areas, the witnesses has stated:

“They are supposed to keep the information. Normally, the
staff does try to find out what is their plan of work. But
the assumption is that any such work that has to be start-
‘ed has to have the approval of the Co-ordination Com-
mittee before the work is taken up, so that, if any extra
expenditure is to be incurred by the P&T Department
later in shifting or strengthening their lines because of
high tension lines that the Electricity people are going to
lay, we shall have to take steps to settle with them the
amount that will have to be paid by the Electricity Board
to the P&T Department for the additional work required
o be done.” : -
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4,11. The witness explained that there: was: ny power ling exist~
ing there and it was for the first time that an.11. K¥ line was be;ng.

laid in 1972-78. The matter was first brought to the notice of the
Electricity Department in October 1972, ‘

2.12, He elaborated:

“Our line was already existing. It was:a. question of streng--
thening that line. As soon as the Engineer on the spot
came to know about this that those people had already
started the work, he brought it to the notice of his higher
authorities. .. .After that,  discussion was held, and
there was a joint inspection consisting of the representa-
tives of the Electricity Board and our Department. They

Inspected on the spot and then decided about the diver--
sion of the line.”

4.13. In this context, the Member (Telecom Operation) P&T Board
has stated: -

3

“Before 1972 our AB line existed. When Electricity Depart--
ment wanted to erect 11 KV line (in 1972-73) we said’
there would 'be induction in our line. We entered into:
discussion with them. Finally we agreed that they would
shift wherever they can. Then wherever they could not
do, they asked us to shift, to which we agreed. It is not
that we reconstructed afterwards because when we re-
placed the existing line we took the action simultaneously”
to shift when we did our new line work. Wherever cal-
led for, shifting charges would be normally borne by the
Elec'ricity Dep.-tment...... So, we had to charge them
for shifting our line. We completed the work of shifting-
as well as modifying the line simultaneously to make it
suitable for 8-Channel. It is not that we shifted the line
and then after shifting the line we reconstructed the line..
Since it is due to a new scheme of working it is subject
to a test. We used gas discharge tubes to lower the in-
duced voltage further.”

914 The Committee were informed that though the State Elec-
tricity Department had agreed to re-imburse the charges:
for shifting of the line in February 1973 itself, the formal letter for
recovering the amount from them was sent only in July 1976.

2.15. The Committee enquired whether the amount of Rs. 0.24'
1akh claimed from the Electricity Department towards shifting charg-.
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es has since been rualised. The position as indicated by the Minio-
try of Communication is given below: —

“The claim of the P&T Department for Rs, 0.24 lakhs has been.
accepted by the Superintending Engineer (Elegtrical), .
Deogarh and he is arranging funds to make the payment.
In this connection, a copy of letter No. 1487 (Vanijya)/
ESE dated 26.9.77 from the Electrical Superintending
Engineer, Deogarh is enclosed. The Circle is pursuing
the case and it is learnt that the matter requires the ap-

proval of the State Electricity Board, where formalities
have to be completed.”

The relevant extract from ESE’s letter dated 26-9-77 is reproduced
below;

“With reference to the above, I have to infoerm you that your

demand has been accepted and we are arranging funds
to make the payment.”

2.186. The Audit para hag stated that the work of re-transposition
of the line was completed in October 1975. But when the retrans-
posed line was put to test by the Acceptance Testing Organisation
(ATO) of the Department, it failed to pass the test owing to con-
tinued interruptions on account of power induction. In March
1977, the Department intimated that the line had since been clear-

ed by the Acceptance Testing Organisation and that the system had.
been commissioned in October 1976.

2.17. In this context, the Member
Board has explained:

(Telecom Operation) P&T
“There was only one deviation, that is the line was shifted
only once. We noticed on testing the line that there was
still some residual voltage which should not be there. Then
we had to put what is called the gas discharge tubes. The
shifting of the line was only once: that gave us part solu-
tion; but still, there was a marginal voltage which we
thought to be high and so we thought that a further solu-
tion would be by putting the gas discharge tubes; that
was done. By putting the gas discharge tubes, we can

keep that voltage low. This is the technique adopted
to solve the problem.”

2.18, Asked how much the remedy cost the Department, the wit-
ness stated that the technical solution to put the gas discharge tubes-
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was adopted as in many other parts of the country. This was a'
wvery nominal cost. Each set costs Rs. 150 to 200 or so. Three to
four of them were used. It was all included in the bill which was
being recovered from the Electricity Department.

- 2.19. Giving reasons for not shifting the line far away from the
‘power line to completely avoid power induction on re-transposition,
.the Ministry, in a note, have stated: ' S AR

“On account of the hilly terrain in which the new line had
to be constructed, the line could not be shifted away as
far as would be required to eliminate power induction
altogether. Further, the shifted line has to be within a
reasonable distance so as to facilitate inspection from the
road for detection of faults etc. on the line for efficient
maintenance. Keeping the conflicting requirements in
view, the new line was erected at a safe separating dis-
tance from the power line and the residual power induc-
tion was taken care of by fitting Gas Discharge tubes.”

2.20. The Audit para has further stated that it was anticipated
“that the project sanctioned in October 1972 (estimated to be comple-
‘ted in about 2 months' time) would yield a net profit of Rs. 0.02
lakh per annum from the date of its being commissioned. How-
.ever, a reassessment of the economics of the project in August 1976
revealed that as aganst the net profit of Rs. 0.02 lakh, there would
be a loss to the extent of Rs. 0.15 lakh per annum. Asked what was
the outcome of the re-examination of the project on the basis of
actual traffic and the financial implications carried out by the Gene-
ral Manager, Telecommunications, the Ministry in a note Kave re-
plied:

“The project estimate has since been re-examined. As much
as Rs. 2.4 lakhs worth of trunk calls are being handled
annually on the circuits provided by the carrier system.
Even with the change in the specifications, the revised
project estimate is remunerative to the extent of about
Rs. 10,000 per annum on an investment of Rs. 4.39 lakhs,
including the cost of reconstruction of the alignment.
It is relevant to mention that the installation of the 8-
channel carrier system between Deoghar and Dumka has
enabled provision of direct -circuits from Dumka (Dis-
trict Headquarter in a backward area) to Patna (State
Capital) and to Bhagalpur (Divisional Headquarters).
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.No delay service has also been introduced between Dumkm
and Patna.” 3

2.21. To another question as to what were the special features on
account of which the project has proved more remunerative and
how much revenue was earned during the year after commission-
ing of the project, the Ministry of Communications have stated:

“After the commissioning of the 8-channel carrier system
between Deogarh and Dumka, no delay service was in-
troduced from Dumka, which is a District Headquarter to
Patna, the State Headquarter and a direct circut was
provided from Dumka to Bhagalpur, the Commissioner’s
Headquarters. Further, there was a rise in the trunk call
tariff in 1976. The actual revenue earned during the
year November *76 to October '77 (for one year after the
commissioning of the system) was Rs. 1,08,236.00 in res-
pect of calls outgoing from Dumka Exchange only.”

2.22, According to Audit para the underlying idea of this project
was to provide in the shortest possible time adequate telecommuni-
cation facilities in the backward area of Dumka which is the Dis-
trict Headquarters of Santhal Parganas in Bihar State. However,
as against the estimated time of two months, it took more than six
years with 282 per cent increase in cost to commission the project.
Asked to identify the various factors responsible for defeating the
very purpose of the whole concept of development of backward
areas in the country through improved means of communication
and the remedial measures taken to avoid recurrence of such a situa-
tion in future, the Ministry of Communications, in a note, have
stated:

“This is a peculiar case, which got delayed on account of
various factors, one of which has been lack of proper care
at the time of preparing the original estimate. Instruc-
tions have been issued under P&T Directorate letter
No. 97-5/76-TPL(P) dated 4-9-77 (Appendix IV) to all
General Managers, Telecommunication for exercising ut-
most care in preparation of estimates. For attending to
power line parallelism cases more expeditiously at the
State level, the PTCC wing on the Telecommunications
side has been strengthened by having three more Divi-
sional Engineers, PTCC in addition to the one existing

earlier.”
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223 mc-unm..m that the project fer the installation of
8-Channel transistorised carrier system in replacement of the exist-
ing 8-Channel system between Dumka and Deogarh for providing
adequate telecommunication services in Dumka, District Head-
quarters of Santhal Parganas, a backward area in Bibar State was
approved in March 1970 at an estimated cost of Rs, 1.15 lakhs, Detailed
estimates for the work were sanctioned in October 1972. Thbugb
according to the original estimate, the work was to be completed
in two months’ time, it took ag long as 6 years in commissioning the
system in October 1976, after its approval. The principal reasons
for delay in execution of this project are stated to be (1) the re-
placement of the alignment of existing AB line by A4BC line so
that it can carry additional NCJ pairs for use in future, the existing
line being not in a position to carry this load of NCJ pairs in a Sec-
tion of 16 Km between Dumka and Jama and (2) realignment of the
line between Deogarh and Ghormara to avoid ‘induction’ due to high
tension power line laid by Electricity Department. So far as the
first factor is concerned, the Department have admitted that it was
a case of oversight on the part of engineer. So far as the second
one is concerned it seems that although the Electricity Department
laid that line subsequently the P&T Department had agreed to
shift their own A4BC line to avoid induction on the specific under-
standing that the Electricity Department would pay the cost of such
realignment. The Committee also understand that a sum of Rs. 0.24
lakh towards the cost of realignment has been accepted by the State
Electricity Board. However, what is noteworthy is that due to
these alterations having to be made there was a delay in the execu-
tion of the project. The Committee would urge that a departmental
enquiry be conducted to identify the reasons for delay at every
stage so as to fix responsibility for taking action against those found
responsible for dereliction of duty.

2.24. The Committee would also like to point out that the action
of the State Electricity Board is also not appreciated. The P&T
line was already existing there when the State Electricity Board
started erection of their high power tension line parallel to the
telecommunication line, without first referring the proposal to the
Coordination Committee set up to deal with such issues. The Com-
mittee hope that in future every care would be taken to see that
the prescribed procedure in this regard is followed scrupulously.

225 Vet another disquieting aspect of the case is that at the
time of preparation of the estimate the fact that the uiSting AB
Yine could not bear the load of NCJ pair was net foreseen. This led
to the provision of A4BC posts thus increasing the cost of re-trans-
position of the pair from Rs. 0.31 lakhs to Rs. 3.13 lakhs. The overall



cost of the project thus increased from Rs. 1.15 lakhs to Rs 4.39
lakhs. The Committee desire that responsibility for this lapse
should also be Bxed.

2.26. The Committee find that the amount of Rs. 024 Ilakh
claimed from and agreed to be paid by the State Electricity Board
in February 1973 towards shifting charges of the telecommunication
line hag not yet been realiced. The Committee would urge that the
“matter should be taken up at higher level with the Electricity Board
‘and the recovery of the dues made without losg of further time.
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EXPANSION OF VARANASI TELEPHONE EXCHANGE
Audit paragraph.

3.1. In February 1967, a project estimate for Rs. 21.87 lakhs was
sanctioned for expansion of the Varanasi telephone exchange from
5100 lines to 6600 lines for meetimg growing demand for telephones.
Subsequently, another project estimate for Rs. 50.19 lakhs was
sanctioned in March, 1969 for expansion of this exchange from
6600 lines sanctioned in February, 1967 to 9600 lines.

(a) The Project estimate of 1967

3.2. The project estimate sanctioned in February, 1967 included
provision for extension of the existing building. In August 1967,
an estimate for Rs. 2.37 lakhs was sanctioned for extension of the
building, The work of extension of the building was awarded to a
contractor in April 1969 for completion by March 1970; the work
was completed in Februarv 1971 at a cost of Rs. 152 lakhs. By
March 1970 equipment worth Rs. 8.55 lakhs had been received for
this work. As the extension of the building had not been com-
pleted, equipment worth Rs. 7.62 lakhs was diverted to Kanpur
in December 1968, March 1969 and May, 1969

3.3. The project estimate of February 1967 was revised to
Rs. 38.29 lakhs in May 1971. In July 1974, however, the expansion
programme was cancelled. The Department stated (February
1977) that this was done on the basis of a review conducted in
August 1971 which indicated that ‘the capacity of 8100 lines at
Varanasi would be adequate to meet the demands which had not
grown as anticipated earlier”. (The capacity of 8100 lines was to
become available with the execution of the project estimate of
March 1969).

(b) The Project estimate of 1969

3.4 In the meantime, equipment worth Rs. 9.62 lakhs was re-
ceived by March 1971 against the project estimate sanctioned in
March 1969 for expansion of the exchange by 3000 lines. Installa-
tion of equipment in the extension of the building was started in
June 1971 ,

35. The additional 3000 lines sanctioned in March 1969 were
expected to be completed in 9 months, Of these, 1000 lines were
commissioned in April 1873 and the remaining 2000 lines in April
1974.
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Air-conditioning

3.6. Normally, the rooms in which automatic exchange equip--
ment are to be installed should be air-conditioned before a come-
mencement of installation of such equipment. As mentioned earlier,
extension of the building was completed in February 1971 and:
installation of equipment was started in June 1971 but the detail-
ed estimate for air-conditioning of the building was sanctioned for
Rs. 2.27 lakhs in October 1971. The indent for procurement of an
air-conditioning plant was however, placed on the Director General,
supplies and Disposals in June 1973, i.e., about 20 months after the-
estimate was sanctioned.

3.7. The air-conditioning equipment was received in December
1975 and installed in September 1976 but has not yet been commis-
sioned and handed over as the programme for acceptance testing-
has not been finalised (December 1976). Consequently, the ex-
change equipment was without any air-conditioning between June
1971 and July 1974; improvised air-conditioning arrangements-
were made in August 1974 and December 1974 by installing tem
window type air-conditioners (cost: Rs. 0.71 lakhs) to protect the -
equipment,

(c¢) Utilisation of exchange capacity

3.8. According to the instructions (September 1970) of the
department ninety per cent of the exchange capacity should be
utilised soon after expansion or in any case not later than six
months of such expansion. Utilisation of the capacity of Varanasi
exchange, expanded to 6100 lines in April 1973 and 8100 lines im
April 1974, was as below:

—— s

Commec-  Working Waiting
Month Equipped  table Connec-  Spare Appli-
Capacity Capacity tions Capacity cants
February 1973 . . : 5100 4794 4711 83 2515 .
October 19773 . . . . 6100 5734 4920 8o3 2743
April 1974 . . . . 8100 7534 5649 1885 2287
October 1974 . . . . 8100 7534 6248 1286 1748
March 1975 . . . . 8100 7534 6914 620 154 %
September 1975 . . Bro0 7534 7141 303 140
December 1978 . . . 8100 7534 7248 286 1659 -

March 1976 . . . . 8100 7534 v610 . 304




3.9. Due to delay in release of new telephone connections upto
December 1975, the Department forwent a potential revenue of
Rs, 22.20 lakhs from October 1973 to December 1975.

3.10. The Department stated (February 1977) that the main

reason for the slow utilisation of the exchange capacity was short-
- age of cables.

(d) Extra expenditure on procurement of air-conditioning
equipment

3.11. Against the indent placed by the Department on the Direc-
tor General Supplies and Disposals in June 1973, tenders were re-
<ceived by the Director General, Supplies and Disposals in August
1973. These were sent by the Director General, Supplies and Dis-
posals to the Director General, Posts and Telegraphs on 1 Septem-
ber 1973 for his recommendations by 30 September 1973. Since no
response was received from the Director General, Posts and Tele-
graphs inspite of reminders of 11 October 1973 and 13 November
1973, the Director General, Supplies and Disposals cancelled the
indent on 30 November 1973 and scrapped the tenders. The depart-
ment stated (February 1977) that the letters dated 1 September
1973, 11 October 1973 and 13 November 1973 from the Director
General, Supplies and Disposals had got misplaced and were even-
tually dealt with by the Assistant Engineer only on 27 November
1973 and that while the case was still under examination the cancel-
lation letter dated 30 November 1973 issued by the Director Gene-
ral, Supplies and Disposals cancelling the indent was also received.

3.12. The Director General, Posts and Telegraphs resubmitted a
fresh indent in January 1974 to the Director General, Supplies and
Disposals. After inviting tenders, the Director General, Supplies
and Disposals placed orders for the air-conditioning plant in Novem-
ber 1974 for Rs. 4.11 1akhs. As compared to the lowest offer received
in the tenders of August 1973, which had to be scrapped in the
absence of recommendations of the Director General. Posts and
Telegraphs, the cost of the air-conditioning plant was higher by
Rs. 1.32 lakhs.

[Paragraph 14 of the Report of the Comptroller and Auditor
General of India for the year 1975-76, Union Government
(Posts and Telegraphs).]

3.13. According to Audit paragraph, project estimate for expan-
sion of the Varanasi Telephone Exchange from 5100 lines to 6600
lines (an increase of 1500 lines) for meeting growing demand for
telephones at that time, was sanctioned in February 1967 at an
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estimated cost of Rs. 21.87 lakhs. The Ministry of Communications,
in a note have stated that the proposal for expansion of this ex-
change by 1500 lines was initiated on 13 May 1966. The total demand

for telephone connections as on 31 March 1966 and 31 March 1967
‘was 4780 and 5057 respectively.

3.14. Subsequently, another project estimate for Rs. 50.19 lakhs
was sanctioned in March 1969 for expansion of this exchange from
6600 lines sanctioned in February 1967 to 9600 lines,

Project Estimate of 1967

3.15. The Audit para further states that project estimate of
February 1967 was revised to Rs. 38.29 lakhs in May 1971 but the
expansion programme itself was later on cancelled in July 1974,
The Department had intimated Audit in February 1977 that this
was done on the basis of a review conducted in August 1971 which
indicated that ‘the capacity of 8100 lines at Varanasi would be ade-
quate to meet the demands which had not grown as anticipated
earlier.” The Audit have further pointed out that the capacity of
8100 lines was to become available with the execution of the pro-
ject estimate of March 1969. Asked to indicate when the work for
condutcing the review of August 1971 was initiated and whether
it was known in May 1971 (when the 1967 estimate was revised)
that a review was being conducted the Ministry of Communica-
tions have stated that “the revision of the 1500 lines project was
carried out in normal manner and revised sanction issued in May

1971. The review about the need of the equipment was considered
in August 1971 only.”

3.16. When the Committee pointed out that revision in the cost
estimate from Rs. 21.87 lakhs to Rs. 38.29 lakhs (an increase of
more than 75 per cent) might have been necessitated on account
of delay in the execution of the project, the Secretary, Communica-

tions clarified that ‘it was due to escalation in the cost in the mean-
time’.

3.17. The Committee desired to known when the question of can-
cellation of the 1967 estimate was initiated and what was the total
expenditure incurred against this expansion programme till July
1974 when it was cancelled. The Ministry of Communications, in a
note, have stated that the cancellation of the 1367 estimate was ini-
tiated on 5 October 1971. Finally the decision was taken at the level
of Member (TD). The total expenditure incurred was Rs. 8,54,681,
out of which stores worth Rs. 7,61,602 were transferred to Kanpur
and the balance were utilised in the expansion of 3000 lines (from
5100 lines to 8100 lines).

927 L.S.—5.
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3.18. The Committee pointed out that though the project esti-
mate of February, 1967 was reviewed in August, 1971, the expansion
programme was cancelled on that basis as late as in July, 1974, and
desired to know the reasons for taking three years in this regard
particularly when it was known in August, 1971, that there would
be no need for the 1500 lines sanctioned earlier. A clarificatory
note furnished in this regard by the Ministry of Communications is
reproduced below:

“To meet the telephone demand of Varanasi subscribers, two

expansions to the existing exchange at Varanasi were
planned:

(i) Expansion by 1500 (5100 to 6600) lines, Expenditure
Finance Committee Memo for which was approved in

July, 1966 and project estimate wag sanctioned in Feb-
ruary, 1967.

(ii) Expansion by 3000 (6600 to 9600) lines, Expenditure
Finance Committee Memo for which was approved in
February, 1969 and project estimate was sanctioned in
March, 1969. The case for cancellation of 1967 project
estimate [mentioned at Sl. No. (i) above] was initiated
on 5-10-1971, i.e., soon after the review completed in
August, 1971 indicating that the 1500 lines was no more
needed. The revision of the project estimate for 3000
lines expansion [Sl. No, (ii)] was also simultaneously
taken up. The cancellation and sanction of revised
project estimate took time in adjustment of various
items of works on two estimates and transfer of ex-
penditure incured by the Circle, against the 1500 lines
sanctioned project. The sanctions were issued on 31-7-
1974 (for cancellation of the 1500 lines project) and on
1st August, 1974 for revision of 3000 lines project.”

3.19. On the Committee pointing out that the whole issue of
expansion of Varanasi Telephone Exchange seemed to be a story of
a very bad planning, the Secretary, Communicationg deposed as
under:

“I agree with you. But. I would certainly like to place the
facts also. So far as this review is concerned, it is on the
basis on which normal review is done—of the factories,
the equipped capacity, the working connectiong and the
waiting list. This is the position on the date of the con-
sideration of the project and the demand for the future. On
the basis of the growth of demand during the preceding
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four or five years and the projections for the next four
or five years this project was initially taken up and the
revised sanction was given. For 9,100 lines, the projec-
tion was based on these factors at that time. Then the
Department decided to sell the application forms at Rs 10
per form. This was applicable also to existing applica-
tions for connections. They were also asked to give their
appliactions in the priced form. As a result of this, the
demand steeply dropped down by 2,000. The reassess-
ment had to be made and the projects had to be change-
ed when it indicated that the total requirement on the
future projections may not exceed 8,000 connecfions. It
on that basis that the revision was done.”

Diversion of equipment to Kanpur

3.20. The Audit paragraph states that by March 1970 equipment
worth Rs, 8.55 lakhs had been received for the 1967 expansion work.
As the extension of the existing exchange building provided for in
the project estimate of February, 1967 to instal equipment for addi-
tional lines had not been completed by that time, equipment worth
Rs, 7.62 lakhg was diverted to Kanpur in December, 1968, March,
1969 and May, 1969. Asked when the order for equipment was
placed and what was the stipulated period for delivery of such
equipment, the Ministry, in a note, have stated:

“Orders for supply of auto exchange equipment for 1500 lines
at Varanasi was placed on 2.9.66. The equipment was
allotted in 67-68 supply programme of I.T.I. and it was
stipulated that the supply for the equipment would com-
mence in that year and completed in about 20—24 months
time from the date of commencement of suppiles.”

3.21. Since the project estimate was stated to have been sanction-
ed in February, 1967, the Committee desireq to know the basis for
placing the orders for equipment ahead of the sanction of the esti-
mate. The Ministry of Communications have replied that the Ex-
penditure Finance Committee Memo for expansion of Varanasi tele-
phone exchange from 5100 to 6600 lines was approved in principle
by the competent authority on 2 July, 1966 with permission to place
orders on ITI in advance of the formal sanction of project estimate.

3.22, Explaining the reasons for diverting the equipment to
Kanpur, the Secretary, Communications has stated during evidence:

“The first order for 1500 lines equipment was placed in 1966.
The equipment started coming in and since the building
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was not ready, there was no possibility of immediately
installing it at Varanasi. So this equipment was diverted
to Kanpur in 1969 or installation there because there the
building was ready and the equipment could be put to
use immediately.”

3.23. Asked (i) as to when and at what level the decision to divert
the equipment to Kanpur was taken; (ii) what was the total value
of the equipment received by February, 1971 when the expansion
of the building was completed; and (iii) what was done with that
equipment, the Ministry have stated:

“The decision to divert the equipment was taken on 9 Decem-
ber, 1968 in the Directorate. By February, 1971, almost
all equipment against 1500 lines was received. These
1500 lines were diverted to Kanpur where they were
commissioned on 13 August, 1969.”

3.24. At the instance of the Committee, the Ministry of Commu-
nications have furnished the following data about the Kanpur Ex-
change viz, the date of sanctioning the project, estimated cost, date
of placing the order for equipment and the date of completion of
the project:

“A project estimate for expansion of Kanpur MAX-I by 1500
(8500 to 10.000) lines was sanctioned in June, 1967. The
estimated cost of this project was Rs. 27,53,100. In this
connection it may be mentioned that while there was
ample justification for expansion at Kanpur eariler also,
no equipment was allotted eariler since no building was
available. In 1967-68 some accommodation could be ar-
ranged by remodelling certain office rooms etc. Imme-
diate action was taken to review the programmes and an
allotment was made in 1968-69 programme of ITI. In
the meantime periodic reviews of plans indicated that the
building at Varanasi was getting delayed while equip-
ment for expansion by 1500 lines was being received. In
the interest of best utilisation of available resources
immediate steps were taken to divert the equipment from
Varanasj to Kanpur. The equipment was commissioned
there in 1969 itself raising the capacity of Kanpur system
from (8500-—10,000) in time,

Originally it was intended to return the 1500 lines equipment
ordered for Kanpur to Varanasi but since building there
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was delayed and demands had fallen it was decided to
use the equipment for another expansion by 1500 lines at
Kanpur itself. The equipment was commissioned by May,
1971 raising the capacity of Kanpur system from (10,000—

11,500) lines in time.”

(b) Project estimate of 1969

3.25. The Audit para points out that another project estimate for
Rs, 50.19 lakhs was sanctioned in March, 1969 for expansion of Vara-
nasi exchange from 6600 lines sanctioned in February, 1967 to 9600
lines. Giving the basis for sanctioning this estimate in March, 1969
to further expand the exchange by 3000 lines, the Ministry of Com-

munications, in a note, have stated:

“To increase the capacity upto 9600 lines, the praject of 1969 was
sanctioned on the basis of the growth of demand during

the past years.

From the statement produced below, it may be seen that as
on 31-3-1968, the total demand for telephone connections at
Varanasi was 6009. On the basis of the growth of de-
mand during the past 4 years, the average growth per year
works out to be 764. Assuming the growth at about 800
lines per year, it was found that mare than 10,000 lines
would be required by 1973. The proposal to expand the
capacity of the exchange to 9600 lines was,

taken as fully justified:

therefore,

As on 31st March Equipped Working
Capacity Connections

tist

Waiting Demand

1964 . . . . . . . 2500
1965 . . . . . . . 3000
1966 . . . . . . . 3000
1967 . . . . . . . 4500
1968 . . . . . . . 4500

2392
2788
2734
3220

3502

560
1152
1846
2152

2507

2952
3640
4580

5372

Average increase per yeear (600g—2952) =764
Future growth rate. 4 =800 (Asume )
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Anticipated Demand

Ason gist March Demand
1968 600g
1969 6809
1970 - . . . . 7609
1971 8409
1972 9209
1973 10009

Due to introduction of priced application form of Rs. 10/- in
1970, the demand for telephone connections came down
considerably and, therefore, further review was conduct-
ed in August, 1971, From the capacity demand statement
placed below, it may be seen that the demand came down
to 6251 (as on 31-3-71) from 7246 (as on 31-3-70) due to

introduction of this new scheme.

It was on this very

basis that it was decided that 8100 lines would suffice to
meet the demand of Varanasi in 1973,

Capacity Demand Statement.

As on Equipped Working Waiting  Demand
capacity coanections  list

*31-3-1964 . . . 2500 2392 s60 2952 T
31-3-1965 . . . 3000 2788 1152 3940

31-3-1966 . . . 3000 2734 1846 4580
31-3-1967 . . . 4500 3220 2152 3372

31-3-1968 - 4500 3502 2507 6009
31-3-1969 . . : 4500 3789 2803 6592

31-3-1970 . " . 5100 4226 3020 7246 (a[:::m
31-3-197¢ . . 5100 46093 1558 6251

31-3-1972 . . . 5100 4807 2112 6010
31-3-1973 . . . 5100 4828 2581 7404

31-3-1974 . . . 6100 5558 2184 7742

31-3-1975 . » . 8100 6795 1634 8429
31-3-1976 C - 8100 7674 394 Bo68
30-9-1976 e 8100 7628 795 Hq23

31-3-1977 Main < 8700 7939 181 8120 | 8470

-1 C 350 350 S

®Not vetted in Audit.

LV PSS
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3.28, Asked whether the basis of expansion of the project in 1969
was different from the basis on which expansion was proposed two
years earlier in 1987 and if it was not so, why then the correct asess-
ment for the expanion could not be made in the first instance. The
Ministry of Communications in a note have stated:

“While sanctioning the 1500 lines (5100 to 6600 lines) extension
in 1967, the growth of demand was estimated on the basis
of past growth rate, and expansion planned to meet the
demands upto the date of commissioning, i.e. 1969.

While sanctioning the 3000 lines expansion from 6600 to
9600 lines similar forecast was prepared and project ap-
proved for meeting the demands upto the expected date of
commissioning in 1971,

Thus the basis was similar in both cases. The installation
was delayed however in the meantime due to different
economic factors the growth of demand in Varanasi slowed
down. A review in 1971 revealed that demands had not
grown as anticipated earlier and that an 8100 lines ex-
change could meet the revised estimate of demands a
little beyond 1972-73.”

3.27. Since the second expansion from 6600 lines to 9600 lines had
been decided in March, 1969, i.e, within two years of the first expan-
sion scheme in February, 1967, the Committee enquired what new
factors had emerged within the short period of two years which
necessitated increase in demand double than the original one. The
witness has stated:

‘When the first increase of 1500 lines was done it was for meet-
ing the immediate requirements without projecting the
requirements for the future.’

The Member (TO) P&T Board has added:

“In 1969-70, there were shortages all over. We did not have
enough equipment and also enough funds. It was not
possible to provide for the full demand. We had to provide
as much as possible keeping in view the availability of 'ch.e
equipment and other finances. While I do not have, in this
particular case, any data to support this, this was the
general background in which we were operating.”

3.98. Asked what sort of planning it was that the expansion pro-
gramme was formulated only keeping in view the immediate re-
quirement and not the requirements for the next four to five years,



the witness has replied:

“I have already said in the beginning that I agree with you.
It was a bad planning but fortunately this bad planning
was rectified in the next two years. Even for this 1500
extra connections it would have been necessary to cons-

truct a building and provide a switch room for the addi-
tional equipment.”

3:29, In reply to another question whether this implied that the

Department could not visualise the effective demand, the witness
has stated:

“I could not say that it would be strictly correct because
with the introduction of this ten-rupee fee form, the de-
mand started coming down. That was one of the reasons
why the demand started coming down, There must have
been at first some demands which were not really gen-
uine. It was hoped that with the introduction of the
fee for that form ‘it would be possible at least to do some
initial screening of the demand which may not be totally
genuine and so far as Varanasi exchange is concerned, it
did indicate that there was fall in the demand by 1400
and the number on the waiting list also came down.”

3.30. The Committee were informed during evidence that the
priced application form (for Rs. 10|- per application) was introduced
on 1 January, 1970 and as a consequence thereof the number of ap-
plicants had come down considerably (from 3020 as on 31-3-1970 to

1558 on 31-3-71), The Secretary, Communications, further stated in
this context:

“1t 1s not an artificial figure in the sense that we had given a
wide publicity to that and the people were told; individual
letters were also sent to all the applicants who were on
the waiting list and they were asked to apply afresh on
this 10 rupee application form. They were given a rea-
sonable time; they were given three months’ notice to
submit their fresh applications on the priced forms.”
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3.31. Asked why the demand again fell from 1634 to bare 394 in
1975-76, the Member (Finance) P&T Board has stated:

“l think another scheme of advance deposit of Rs. 1,000 was
introduced some time in 1975 or between 1975 and 1976.
That caused the demand to fall. The advance
scheme was introduced from 1-9-75.
considerable fall in the demand.”

deposit
That has caused a

3.32. On the Committee enquiring whether the old applications
had also to be renewed with the remittance of Rs. 1000, the witness
confirmed this position and stated that although the scheme was
introduced on 1-8-1975, a period of three months was given and
further another period of three monthg as a grace perind was
In this context, he further added:

given.
“The period of three months was extended further for the
advance deposits to be made. This was to be made at
the stage of application. As soon as the connection is
given Rs. 500/- is adjusted towards the initial deposit for
the exchange along with the applications. That is the

reason for this drop. The new scheme came into force
from 1-9-1975."

3.33. When the Committee enquired whether Rs. 1000/- advance
deposit scheme was introduced with the purpose of augmenting
Department’s finances or with the purpose of cutting down the wait-
ing list, the witness clarified the position as under:

“The main purpose was to get a realistic idea of the people
genuinely interested in getting the telephone. Inciden-
tally, it has given us additional money but we pay the
State Bank of India interest on these deposits. It is an
advance which is adjusted later on.”

3.34. The Committee drew attention of the representative of the
Ministry of Communications to the figure of 795 in the waiting list
as on 30-9-1976 (paragraph 3.25) and desired to know the reasons
for g large number of applications pending although Government
had already collected Rs. 1000/- from each applicant as advance for
connections. The Secretary, Communications, replied:

“On 31-3-1976 the total installed capacity was 8100 and the
figure for the working connections was 7674 The figure
in the waiting list dropped down to 394. But having fore-
seen that this requirement would go up, a further one
thousand lineg were installed and on 31-3-1977 there were
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9100 lines. I have already mentioned that there was a
larger number of people in the waiting list, it was en-
visaged that more connections could be given to the
people and therefore the capacity of exchange was in-
creased by one thousand lines, Now, the number in the
waiting list has gone down in September 1976 to 181.
Now, this is the position on 31-2-1977. On 31-3-1977, the
equipped capacity was 9100. The moving connections
were 8289, For the previous year the figure for waiting
list was 795. Why I have mentioned this particular point
is that this shows an effort being made on the part of the
Department to see that after taking an advance of
Rs. 1000/- their demands are met ag quickly as possible.”

3.35- The Committee asked for justification of collecting a large
-sum of money from the applicants and then keeping it indefinitely
-without the prospect of giving them connection early. The Com-
mittee also desired to know whether the whole scheme of first
bringing in Ten-Rupee forms and then jumping over to Rs. 1000/-
for each application had the sanction of Parliament. The Ministry
of Communications have, in a note, stated:

“As on 31-3-75 there was a total waiting list of 6,37,088. New
applications were being received at the rate of over 1.9
lakh lines a year. In many stations, there were people
waiting for over 15 years. Against this, the resources
that could be allocated for the telecommunications jn the
country’s plans were sufficient only for provision of about
1.35 lakh lines in 1975-76 rising to about 1.60 lakh lines
in 1977-78. The Department thus faced a grave situation
of not being able to meet the demands for years to come.

In connection with the Department’s case for larger alloca-
tions it was often felt that the waiting lists based purely
on a 10 rupee priced application form, in a situation of
acute shortage did not represent the real demands.
Need was also felt for some new means of augmenting
the resources for telecommunications development. It
was in thig context that a scheme of Advance Deposits
with the application for installation of telerhone con-
nection was formulated. The main objective of the
scheme were thus:

(a) To augment the investible funds to be used by the
P&T Department for financing development schemes
to provide more telephone connections.
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(b) Make waiting lists more realistic and obtain a deeper

commitment of the applicants for their registered
demands,

The main features of the scheme are given in the Notifica-

tions [GSR No. 468(E)] dated 28-8-75 and GSR No. 1320
dated 11-9-76.

It will be seen that all deposits under the scheme carry
interest for the period commencing on the date of de-
posit and ending with the date immediately preceding
the date of sanction of the telephone at the rate payable
by the State Bank of India on Fixed Deposits made with
the bank for a period of one year. The scheme was
introduced by the Central Government through an
Amendment to the Indian Telegraph Ruleg 1951 in
exercise of the powers conferred by Section 7 of the

Indian Telegraph Act 1885, after thé necessary Gazette
Notification.

“The Amendment to the Indian Telegraph Rules was placed
on the Table of the two Houses of Parliament, in Lok
Sabha on 8-1-1976 and in Rajya Sabha on 9-1-76 respec-
pectively.  Certain clarifications were sought by both
the Rajya Sabha and the Lok Sabha Secretariats for
information and consideration of the Committee on Sub-
ordinate Legislation. These were duly supplied.

The scheme was brought into force on 1-9-75. With the
introduction of the scheme, the waiting lists came down
to 1,81,742 ag on 31-3-1976.

The Department is allocating its resources suitably ta meet
the demands in various citieg and towns in accordance
with the waiting lists registered, priority being given to
the needs of rural areas and smaller towns.”

3.36. In a further note furnished by the Ministry of Communi-
cations at the instance of the Committee, regarding the total ad-
wance deposits received on this account during each of the years
1975-76, 1976-77 and 1977-78, it has been stated:

“The total deposits received under the scheme during 1975-
76 and 1976-77 were Rs. 45.63 and Rs. 24.56 crores res-
pectively. The deposits received during 1975—177 include
the deposits against applications that were already
registered at the time of introduction of the scheme from
1.9.75. The tentative estimateg for the year 1977-78 are
Rs. 25 crores....."
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Order on Indian Telephone Industries for supply of equipment

3.37. The Audit para points out that equipment worth Rs. 9.62:
lakhs for the subsequent expansion of March, 1969 wag received by
March 1971. Installation of the equipment in the extension of the
building was started in June, 1971. Out of the additional 3,000 lines
sanctioned against this expansion which were expected to~be com-
pleted in 9 months (i.e. by December, 1969), 1,000 lines were commis-
sioned in April, 1973 and the remaining 2,000 lines in April, 1974.
Since the equipment received for the initial expansion of 1,500 lines
was diverted to Kanpur between December, 1968 and May, 1969, the
Committee desired to know why the order for equipment for 1969
expansion was not placed simultaneously when its estimate was

sanctioned in March, 1960, the Secretary, Communications has stated
in evidence:

“The order could have been placed; byt when orders are plac-
ed, it is done on the basis of overall production capacity
of IT1. This order is placed simultaneously for a number
of projects all over the country. From this, an allotment
of 1,500 lines was made during that period for the Vara-
nasj project. When the building was not ready, this
equipment was diverted to Kanpur where the need was
equally great, but could not be accommodated earlier be-
cause of limited production available for distribution to
various projects.”

3.38. Asked from what had been statea above, it could be infer-

red that the order for Kanpur was not there at all, the witness clari-
fied:

“The order was there for Kanpur also. They might not have
been able to supply.

He added:

“] think there is some slight misugderstanding. Suppose the
totality of the demand for various projects in the country
is ‘X', then the production capacity of the ITI for supply is
taken into account. On that basis, priority items are
taken out and allotments of the equipment to diﬂ‘er?nt
projects is made. In this case, Varanasi was presumably
given higher priority than Kanpur at the time of the
order in 1966. Subsequently when thfs equipment arriv-
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ed for Varanasi, it was found that it could not be used at
Varanasi, it was diverted to Kanpur.”

3.39. To another question as to why installation of the equipment
received in March, 1971 could be started only in June, 1971, in spite
of the fact that machinery was there and the building was ready,
the lines could be commissioned in April, 194 although according to
instructions these were to be completed in 9 months, the Member
(Finance) P & T Board has stated:

“The installation of the equipment starts as the equipments
start coming; but they kecp on coming for quite some
time, because in those days ITI used to take about 2 years
to complete the supply. 4 to 5 months after the last in-
stalment of the equipment was received, the commission-
ing could be done. But while the installation started
with whatever equipment had come in June, 1971, the
last instalment of equipment was received only in Octo-
ber, 1973 Therefore, the first 1,000 lines were commis-
sioned with equipment which had arrived till 1972. Then
they took another 3 or 4 months. They were taking that
much of time at that time.”

3.40. The Committee were further informed that the total value
of the equipment was Rs. 20 lakhs, half of which had arrived in
March, 1971. It was against two contracts, the first contract was
completed in March, 1973, the second commenced in December, 1970
and was completed in October, 1973. Two separate contracts had
been given for 3.000 lines.

3.41 Explaining further the reasons for delay in completing the
3,000 lines, the Ministry of Communications in a note subsequently
furnished to the Committee, have stated:

“It is true that in the original project estimate, it had been
stated that the work will be completed in about 3 months’
time. Unfortunately, no attention was paid to this state-
ment, while sanctioning the project. The statement is
vague and does not indicate the period from which the 9
months will be counted. The fact is that a telephone
exchange of 3,000 lines can only be commissioned in about
18 months’ to 24 months' time after the building is ready
and bulk of the equipment has reached the site and it
can be ensured that the entire equipment supplies will be
available well in advance of the commissioning date.
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In thjs connection, it may be mentioned that in the specifica-
tion for the Revised Project it had been mentioned that
the installation of equipment is expected to be completed
during 1974. It may further be mentioned that the equip-
ment finally became available in June, 1971 and the
first 1,000 lines were commissioned in April, 1973 and the
remaining 2,000 lines were commissioned in 1974.”

Delay in extension of Exchange Building

3.42. The Audit para points out that in August, 1967, an estimate
for Rs. 3.37 lakhs was sanctioned for extension of the existing ex-
change building. This work was awarded to a contractor in April,
1969 for completion by March, 1970; the work was completed in Feb-
ruary, 1971 at a cost of Rs. 1.52 lakhs,

3.43. Asked whit was the reason for a delay of 21 months in
awarding the contract in April 1969 after the work estimate had been
sanctioned in August, 1967 and a further delay of 22 months in com-
pletion of the building by February, 1971. The Chief Engineer (Civil),
Posts and Telegraphs Department, has stated in evidence:

“After the issue of administrative approval and sanction, we
have to prepare the detailed working drawings. Normally
the process takes about 6 months’ time. In this case it took
more. On the instruction of the Director, P&T, the build-
ing was checked up again with regard to suitability for
the work of extension. This checking took two months and
it was confirmed that the building was suitable for work
of extension.”

3.44. To another question as to when the work of preparing de-
tailed working drawings was done, the witness replied that it was
between December, 1967 and March, 1968. He added:

“The working drawings were made available after about 12
months after the normal period of 6 or 7 months. After that,
we prepared detailed estimates and invited tenders, in
December, 1968. The lowest tender had to be rejected be-
cause it was not valid. So, re-invitation of tenders took
two or three months more. The work was awarded in
April, 1969...... to another contractor.”

3.45. The Committee desited to know the particulars of tenders
received in the first instance and those subsequently received, the
date of issuing the tender enquiry and the last date for receipt of
tenders in each case, the name of the firm to whom the contract was
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finally awarded and the basis therefor. The Ministry of Communi-
cations, in a note, have stated:

“The details of the tenders received in the first and the second.
instances are given below:

(a) The details of the tenders received in the first call

S1. Name of the Estimated Tende ed Percentage
No. Contractor cost (Rs.) amount (Rs.) with C.TI.
1. M/s. Shyam Constn. Ca. . . . 1,24,711 1,63,273 30°92”, above
2. ShriR. N, Kapoor . . . . L2471 1,3G,159 11°60°.  above
3. Shri Rajendra Kumar. . . L L24,710 1,37,975 10-64"., above

4. Shri Gyan Chad Sharma

1,24,711  *1,44,647 157107,  above -

The lowgst tender at S. No. 3 above was not accepted as he
had not submitted Earnest Money Deposit. Decision to
recall tenders was therefore taken.

(b) The details of tender(s) received in the second call,
1. Shri Gyanchand Sharma 1,24,711 1,38, 154 10.75 per cent above.

The tenderer had submitted a condition that ‘cement may be
issued F.0.B, Varanasi'.

The contract was finally awarded to Mjs Gyan Chand Sharma
at an amount of Rs. 130,172 i.e, 9.15 per cent above the:
respective estimated cost of Rs. 1,19,267 after deletion
of items 2, 4 and 5 S.'H. 8 Roofing, This tender was accept-
ed because the rates were considered to be reasonable.

(c) The details, as to when the tender enquiry at first call
was issued, are not traceable, however, the tenders were
to be received by 28-12-1968. The tender enquiry for the
second call was issued on 18-1-1969 and the last date for
receipt of tenders was 17-2-69. The time for completion
was 11 months from the 15th day after award of work in

both ‘tases.”

3.46. Referring to the statement made by the Chief Engineer
(Civil), P & T that the building was checked up with regard to suit-
ability for the work of extension and it took two months to confirm
its suitability, the Committee enquired whether it was the normal’
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practice with the Department to recheck suitability or otherwise of
the building for extension work and whether this aspect was not
properly considered while preparing detailed drawings parficularly
in the light of the fact that the process in this case took about 12
months as against the period of six months normally required to

prepare the detailed drawings. The Ministry of Communications in
a note have stated:

“It is the normal procedure to check the suitability ar other-
wise of the building for etension work. This can usually
be done by a reference to drawings and design-records.
. In some cases, if there is any doubt, a site inspection is
also resorted to. In this particular case some sinking of the
floors of the Switch Room of the existing building was
noticed and reported in September 1967. As a measure
of caution it was considered desirable to re-examine this

building at site before finally confirming the feasibility
for extension.

The suitability for expansion of the building was taken into
consideration while preparing the detailed working draw-
ings.

During this time, there has been change in the incumbency of
the concerned Senior Architect and his office was also
shifted from one place to another. This situation contri-

buted towards the extra time taken for preparation of
detailed drawings.”

347. The Committee pointed out that when the contract was
awarded in April 1969, all the formalities about checking the strength
of the building, preparation of detailed drawings etc. were expected
to be over. Asked what then was the reason for further delay in
starting the construction after the work had been awarded to the
contractor, the Chief Engineer (Civil), P&T has deposed:

“Further delay took place due to circumstances beyond our
control. Incidentally, the scope of this work increased by
about Rs. 22000 which needed an extra time of about 2
months. When the work really came to a start, the rainy
season started and the contractor was stopped from dis-
mantling the existing terrace from the roof of the existing
exchange because that would have led to serious leakages
and damage...... There was a third factor—shortage of
cement. We faced serious cement shortage during the
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course of the work. In those days we used to get cement
from the Industry Ministry, and the Regional Cement
Controller. They would place orders generally on a cur-
tailed basis on the suvpliers. The executive Engineers
would be pursuing them. The supply was not satistactory.”
3.48. On being enquired whether the Department wa responsible

for supplying cement to the contractor, the witness replied in the
affirmative and added:

“When the first instalment of Cement arrived, it had to be
diverted to another work because at that time we did not
allow the contractor to dismantle the existing terrace.”

Yet to another question as to when the contractor actually got first
instalment of cement. the witness replied:

“The first instalment received on 8th June, 1969 had to be
diverted to another work. He actually got the first supply
on 26th August. 1969. There was again cement shortage
between August and November 1970 and December 1970.

3.49. At the instance of the Committee, the Ministry of Com-
munications have furnished a note giving brief account of delay that
took place at various stages in the execution of building extension
work starting from sanctioning of the project estimate in February
1967 upto its compietion and installation of the equipment The same
is reproduced below:

“The project estimate was sanctioned in February 1967. The

building preliminarv estimate was sanctioned in August
1967.

The working and detailed drawings were finalised and issued in
Julv 1968 and September 1968. Normaly these could
have been ready in six months time, i.e., by February
1968. Therefore, the delav on this account can be consi-
dered to he 7 months,

Detailed estimate sanctioned after 2 months in November 1368.
N.LT. Notice Inviting Tender was also approved in the
same month. Time taken is considered normal,

The tenders in the first call were received on 28-12-1968 and
after scrutiny were rejected by the competent authority
in January 1869 The tenders in the 2nd call were res
ceived and opened on 17.2.1969 and accepted and awards
ed on 7.4.19689. The time taken between release of first
N.IT. in November 1968 and award of work in April 1969

927 LS—6.
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is five months as against the reasonable period of say 2
months. The over-all delay is 3 months, which is mainly
due to issue of 2nd N.IT. in January 1969.

Work was commenced on 22.4.1969, and was to be completed
in 11 months, ie., by 213.1870. This was actually com-
pleted in February 1971. The details of various hinde-
rances and delays in completion of building work were as
follows:

(i) Due to increase in the quantities of agreement items in
actual execution and additional items of dismantling
cement concrete work in foundations etc., the scope of
work incerased by Rs. 22.000 which needed an extra
time of 2 months.

(ii) The contractor was also not allowed to dismantle the
existing terracing over the Switch Room to avoid
serious leakages in the Switch Room during the rainy
season. This caused a delay of about 24 months.

(ili) While most of the work had been completed before May
1970, the itemns of thermal insulation, the new roof could
be completed only after execution of the work of lime
concrete terracing being done by a second contractor.
This led to a delay of about 2 months.

(iv) The remaining delay was mostly due to shortage of
cement which occurred 4 times during ‘the course of
work. The position of supply of cement during this
period was not so satisfactory. Cement used to be ar-
ranged through the Ministry of Industries and Chief
Cement Controller and Regional Cement Controllers
who used to curtail the supplies due to general shortage
of cement in the country.

Variation from the estimates of building extension work.

3.50. The building extension work was stated to have been com-
pleted in February 1971 for Rs. 1.52 lakhs as against the estimated
cost of Rs. 2.37 lakhs sanctioned in August 1967.

3.51. Explaining the factual positions in this regard, the Chief
Engineer (Civil), P&T has stated in evidence:

“About the building let me first explain that the actual cost
of construction of the building was Rs 157 lakhs. We
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had not included in this electrical installation with esti-
mated cost Rs. 0.25 lakh and other miscellaneous item
Rs. 0.04 lakh. Rs. 0.31 lakh is provided as overheads.
We completed this project within the estimated amount.
There was not much saving nor was there any extra ex-
penditure. Regarding the extra time taken for the com-
pletion of the building, if I may say so, unfortunately,
tenders for this work had to be called twice because the
first tender—lowest tender was not found good, it was not
complete, it did not have earnest money with it and hence
had to be rejected and the engineers took a decision for
recalling the tenders. This involved a delay of nearly
three to four months because we had to give sufficient
notice for calling tenders.”

3.52. Clarifying the position further, the representative of the
P&T Department has stated:

“Rs. 1,52,000 was the amount in the final bill paid to the con-
tractor for the building work. There was a second con-
tractor to whom we paid Rs. 0.05 lakh. I do not have the
exact figures of expenditure for the electrical installation
work, but normally they tally with the estimateg cost
which is Rs. 25.000 and I stated that about Rs. 2,000 or
Rs. 4000 was spent for other miscellaneous work. The
total comes to about Rs. 2 lakhs.”

3.53. Asked whether the original estimate included electricity and
other installations. the witness has stated: ‘“Yes”.

3.54. In a written note subsequently furnished to the Committee.
the Ministry of Communicaticns have assigned the reasons for varia-
tions in the estimate and the actuals in this case as under:

“The preliminary estimate was sanctioned for an amount of
Rs. 2.37 lakhs which comprised of Rs. 2.06 lakhs for build-
ing comprnent including electrical installation and Rs. 0.31
lakhs as overhead.

The actual expenditure on the building work was Rs. 1.575
lakhs and expenditure on electrical installation and mis-
cellaneous items were approximately Rs. 0.15 lakh and
Rs. 0.025 lakh respectively. The total amount worked out
t> Rs, 1.75 lakhs. As such there were savings in the work.
The reason for variations is due to the fact that the preli-
minary estimate prepared bv SE Calcutta provides for the
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plinth area rate for a complete building including the
element of foundation. The cost of element for foundation
amounting to Rs. 34,864 for 6132 sq. ft. of plinth area
@ Rs. 552 sq. ft. over portion to be vertically extended
should have been deducted.”

3.55. The Committee desired to know the nature of work done by
the second contractor engaged for the building work, who was stat-
ed to have been paid Rs. 0.05 lakh and the reasons for not assigning
this work to the first contractor as a part of the main contract. The
Ministry of Communications in a note have stated:

“The second contractor executed item of lime concretle terrac-
ing. Tt is relevant to point out that this item of terracing
was provided in the original tender but as it was felt by
the Engineers that rates quoted by the contractor for this
specific item were high. this item was deleted from the
main contract while awarding work. As this item stood
deleted from the contract of the first contractor. the con-
tractor would not have executed this item except at his
original rates quoted by him in the tender.’

Utilisation of Exchange Capacity

3.56. According to Audit para. as per instructions of the Depart-
ment issued in September 1970, 90 per cent of the :xchunge capa-
city should be utilised soon after expansion or in any case not later
than 6 months of such expansion. However. the actual utilisation
of the capacity of this exchange expanded to 6.100 lines in April
1973 and 8.100 lines in April 1974 was as under:

Month Equipprd  Connec- Working Waiting Percentage

Spare ! 113
capacity table contec-  capacin Apphcants of utilisa-
capacity tions tion  to
instalied
capacity
February 1974 . 5100 1704 4711 81 anty 4
Cictober 1974 . . foes DT 4440 fook,y 2742 e B
April 1974 . ‘ Bioo i 56140 1885 2787 6 7
Oxctober 1474 . . Rion 7514 fr248 128h 1748t 77t
March 1975 . Bioo 534 6014 G20 1541 fn-g
Seprember 1975 Broo 7914 T14t 10 1944 81
December 1975 . HITED T594 72488 iy 1hn2 B 4

March 1976 . . Bion 7594 7616 . 304 04.0
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3.57. Referring to the figures of ‘equipped capacity’, ‘working con-
nections’ and ‘waiting list’, during each of the years 1564 to 1977
given in the ‘Capacity Demand Siatement’ reproduced in para 3.25,
the Committee pointed out that against the equipped capacity of
the exchange, the working connections had been far less whereas a
large number of applicants were on the waiting list, e.g, against
the equipped capacity of 5,100, the working connections on 31 March
1970 were 4,226 with 3020 on the waiting list. Similarly, against
equipped capacity of 8,100. the number of working conneciions on
slst March 1975 was 6,914 with 1,547 applicants on the Waiting List.
asked about the reasons for the capacity lying idle from year t5 year,
the Ministry in a note have explained the position as under:

“It will be seen from the statement referred to above that the
capacity wag raised from 4,500 to 5,100 lines by March 31,
1970 only. The local authorities took some time in com-
pleting various formalities such as issue of demand notes
to the subscribers, payment of the demand notes, issue
of work orders etc Connections were, however, provided
gradually and from the figures of 31st March 1971, jt will
be seen that the capacily to the extent of more than 90
per cent was utilised in about a year. Similarly, the
capacitv was raised from 6.100 to 8.100 lines by 31st March
1975 and this was utilised to the extent of 94 per cent by
31ist March 1976.”

3.58. The Audit para hus also pointed out that due to delay in
release of new telephone connections up to December 1875, the
Department forewent a potential revenue of Rs. 22.20 lakhs from
October 1973 to December 1975. In this connection, the Committee
desired to know how the Department proposed to avoid such losses
in other expansion projects. In reply. the Ministry of Communica-
tions has informed the Committee as follows:

“Instryctions have already bcen issued to all Circles and
Districts incharge of telephone exchanges that wheneve:-
there are pending demands, the newly created capacitiss
should be utilised to the extent of 90 per cent within 6
months of such creation arnd to the extent of 94 per cent
by about six months in advance of commissioning of nex!
expansion.

The instructions have been reiterated and all authorities have
been requested to take much advance agtion as possible
for provision of new connections within a short lime after
completion of expansion.”



Shortage of Cables

3.59. The Audit para further points out that the Department had
intimated Audit in February 1977 that the main reason for the slow
utilisation of exchange capacity was shortage of cables. Asked when
the indent for cables was placed, the Ministry in a note have stated:

“For obtaining the cables, the project officers are required to
release the indents on Circle Store Depot. Accordingly.
a number of indents for the various quantities and gizes of
cables were relcased on Circle Store Depot, Lucknow.
The details of these indents are furnished in the right
hand column of Annexure I (Appendix V).

The supplies of cables which were made by the Circle
Store Depot progressively from February 1973 to March
1976 are indicated in Annexure II (Appendix V).”

3.60. It will be seen from Annexure I that indents for cables were
placed from July 1971 onwards, the last having been placed in
August 1973.

3.61. When the Committee enquired about the reasons for not re-
leasing the indent on the Circle Store Depot simultaneously with
the placing of orders for exchange equipment for 1500 lines in
September 1966 or at least immediately after sanctioning of the pro-
ject estimate in February 1967 the Secretary, Communications, has
stated in evidence:

“It can only be done after certain preliminaries were com-
pleted about ordering of equipment etc. Orders for cables
were placed from July 1971 onwards.”

3.62. The Ministry of Communications, in a note furnished sub-
sequently in this regard, have stated:

“It may be mentioned that generally the construction of
building and installation of exchange equipment are the
most critical activities taking a total of about 3 to 4 years
in case of medium sized projects like the present one.
On the other hand laying of cables once they are availa-
ble can usually be completed within a single dry spell
of about 6 months. A coordinated plan for projects thus
calls for securing cables only after some progress has
been made on the building and equipment front. In the
present case if cables had been obtained in 1967 they
would have remained unutilised till 1973.”
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3.63. Referring to the statement made during evidence by a rep-'
resentative of the P&T Department that in 1967-88, the indent for
3587 tonne cables for the whole country was placed on Hindustan
Cables Limited, the Committee asked for the break-up of the quan-
tity exchange-wise/project-wise as also the quantities indented
during each of the years 1968-69, 1969-70 and 1970-71. The Com-
mittee also wanted to know the quantities supplied against these
indents each year and the allocation made therefrom to each ex-
change/project. The information furnished by the Ministry of
Communications is reproduced below:

“The quantities ordered and supplied during each of the
years 1967-68, 1968-69, 1969-70 and 1970-71 are as fol-
lows:

Quantities Quantities
Year ordered  Supplied
LKM LKM

igh7-68 . ) ) ) ) . . . 3587 3087
1ubli-t . . . . . . . . 3650 3260
1ahg=70 . . . . . . . . 4280 2600
1y70-51 . . . . . . . . 3724 2122

During the period under discussion the cables were being
allocated to all Circles and Districts on the basis of
likely new connections to be provided taking into ac-
count the waiting list of telephone connections, spare con-
nectable capacity available and new exchange capacities
planned and using an estimated figure of conductor kilo-
meters of cable required per connection. After assessing
the all India requirements, grders were placed on Hin-
dustan Cables Ltd. to the extent the supplies were ex-
pected from them. The allotment to various Circles and
Districts were made on the anticipated supplies from
Hindustan Cableg Ltd. on bulk basis. Cables are stork
and issue item, and consigned to the respective stores
depots. The practice to give bulk allotments to the res-
pective store depots catering to the different Circles and
Districts leaveg certain amount of flexibility with the
controlling units to cater to their development and main-
tenance programmes. The field officers viz Divisional
Engineers and Sub--Divisional Officers etc. draw thelr
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reguirements against indents based on requirements in
different projects.

From the above, it would be seen that the statistics of indents
placed project-wise and exchange-wise are not main-
tainea centrally, A large number of offi~es viz. Store
Depots, Divisions (Telegraph & Telephone) and Sub-
Divisions etc., come into picture where the information
regarding indents and the supply for individual projects
may be available. Collection of date from all these
sources would involve large amount of time and effort.”

3.64. In this connection, the Member (T.0.) P&T Board has
stated:

“We are in a constant dialogue with the Hindustan Cables.
We sve what they can produce during the vear. We tell
them 1n advance that we would be able to consume that
much. We draw up a programme and we utilise the
maximum production of theirs. The indents are tailrr-
ed to see that all their production capacity is used. We
send our indents for a little more, so thay they gan plan
ahead. Placement of orders in 1969 would have been on
that basis. Since the production is less than our reguire-
ments, we consume whatever is produced by them. If
sometimes the shortage becomes acute, we import cables.”

3.65. Explaining the methcd of assessing the requirements of
various units and the basis of placing the indents on the cable fac-
tory, the witnesg stated:

“We know roughly the production capacity and then we allo-
cate it for various exchonges. Then with respect to these
units we work out the exact requirements. We allorate
in rounded-off figures and we work out the detailed esti-
mates like 190 km. or 205 km and so on and then conso-
lidate the requirements and then place the indent.”

Air<conditioning of the Exchange Building

3.66. The Audit para points out that normally rooms in which
automatic exchange equipments are to be installed should be air-
conditioned before commencement of installation of such equip-
ments. As has been brought out in the preceding paragraphs, ex-
tension of the building was completed in February 1971 and instsl-
lation of the equipment was started in June 1971 but the detailed
estimate for air-conditioning of the building was sanctioned for
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Rs. 2.27 lakhs in October 1871. The indent for procurement of the
air-conditioning plant was, however, placed on the Director Gene-

ral, Supplies and Disposals in June 1973, i.e., about 20 months after
the estimate was sanctioned,

3.67. Giving reasons for the delay in placing the indent for the
air-conditioning equipment on the DGS&D, the Secretary, Com-
munications has thug clarified the position during evidence:

“Unfortunately, there has been lack of coordination ia
this particular project, in all the 3 operations, starting
from equipmeat and construction of the building ...d
finally in the matter of air-conditioning. It appears that
a visit to the site was necessary for the purpose of ns-
tallation of an air-conditioning unit; and this itself took
time. And the indent was placed thereafter, ie. afte:
specifications etc. were decided upon.”

3.68. Another representative of the Ministry has added:

“We had to find accommodation for the air-conditioning
plant in the building, by re-arrangement of the rooms.
Some working equipments had to be shifted.  The re-
arrangement of rooms took time; and when accommodation
was available a hole was to be made in the roof for the air-
conditioning duct. It was decided by a site meeting at Vara-
nasi. Arrangements for the supply of electricity and
water had to be made. Initiallv there was lack of coordi-
nation, as the Secretary had said. when they started this
work in 1971, In the beginning of 1973 they met and
finalised things and they placeq the indents thereafter.”

He has added:

“Since the building was delayed. air-conditioning was nct
taken up earlier, the building came up in 1971 and they
started working on air-conditioning thereafter. This
should have been started earlier.”

3.69. In a note subsequently furnished to the Committee, the Posts
and Telegraphs Department have intimated:

“As a separate air-conditioning plant was required for the
expansion of the Varanasi Telephone Exchange building,
provision for airconditioning plant was made in the pro-
ject estimate sanctioned during 1967 for expansion of
Varanasi Exchange from 5100 lines to 6600 lines. The
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dgtails regarding the accommodation for the aircondi-
tioning plant and hole for the airconditioning duct are
x_lormally finalised at the time of finalisation of the build-
ing drawings and such problemg are generally not anti-
cipated. In this case also, this problem was examined
during December 1964 when the building drawings were
finalised. It was noticed that a separate room was needed
for accommodating the equipment for the new aircondi-
tioning plant. The site of the Varanasi exchange was,
however, very cramped and no place wags available for
constructing a separate room for the air-conditioning
plant on the ground floor. It was, therefore, decided to
find space for installation of airconditioning plant equip-
ment by rearrangement of various rooms, which could
have been done only after the completion of the build-
ing extension which was completed in February 1971.

‘The action for finalising the specification of airconditioning
plant was started in January 1970 itself when details
of local electricitv supply restrictions, availability of
water etc., were called for. The particulars of electricity
restrictions were received during July 1972, It was slso
felt that a meeting at site of the varioug authorities con-
cerned with the execution of different works will be
necessary to finalise details of the rearrangements ard
action to be taken. The meeting was accordingly held
on 2-3-73, and the detailed arrangements regarding the
shifting of some of the working equipments to the ex-
tension portion were finalised for making space available
for installation of the new airconditioning plant. In
order to achieve better coordination in such cases. a
svstem of periodic coordination meetings attended by
representatives of all units concerned with the execu-
tion of the project is now being followed so that pro-
blems of different nature could be solved in time."

3.70. The Committee desired to know why the detailed estimate
for the air-conditioning plant could not be sanctioned earlier so as
to svnchronise with the completion of the exchange building. In
reply, the Ministry of Communications have informed the Com-

mittee ag follows:
“The detailed estimate for the airconditioning plant is gene-

rally sanctioned after the gpecification of the aircondi-
tioning plant, which gives the details regarding the size
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and type of the airconditioning plant is finalised. Un-
fortunately, in this particular case the finalisation of
specification of the airconditioning plant was delayed
and finalised only after the at site meeting of 2-3-73 men-
tioned sbove. The detailed estimate was sanctioneq dur-
ing October 1971 also on ad-hoc basis.”

3.71. Asked whether the Department had any convincing expla-
nation for the delay in sanctioning the estimate after the comple-
tion of the building in early 1971, the Secretary, Communications
has stated: )

“No justifiable explanation, Sir.”

Yet to another question whether any enquiry had been conduct-
ed into the matter and action taken against those found responsi-
Jble for the delay, the witness has added:

“As far as I know, no enquiry has been made. No attempt
has been made to fix responsibility, as far as thig aspect
is concerned.”

3.72. The air-conditioning equipment was stated to have been
received in December 1975. In this connection, the Audit para
points out that against the indent placed by the Department on the
DGS&D in June 1973, tenders were received by DGS&D in August
1973, These were sent by the DGS&D to the Director General,
Posts and Telegraphs on | September 1973. Since no response was
received from DG, P&T in spite of reminders on 11 October 1973
and 13 November 1973, DGS&D cancelled indent on 30 November
1973 and scrapped the tenders. The Department stated (February
1977) that the letters dated 1 September 1973, 11 October 1973 and
13 November 1973 from the Director General. Supplies and Dispo-
sals had got misplaced and were eventually dealt with by the Assis-
tant Engineer only on 27 November 1973 and that while the case
was still under examination the cancellation letter dated 30 Nov-
ember 1973 issued by the Director General, Supplies and Disposals
cancelling the indent was also received.

3.73. The Director General, Posts and Telegraphs resubmitted
a fresh indent in January 1974 to the Director General. Supplies
and Disposals. After inviting tenders. the Director General. Sup-
plies and Disposals placed orders for the air-conditioning plant in
November 1974 for Rs. 4.11 lakhs. As compared to the lowest offer
received in the tenders of August 1973, which had to be scrapped
in the absence of recommendations of the Director General, Posts
and Telegraphs, the cost of the air-conditioning plant was higher

by Rs. 1.82 lakhs. Lo
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3.74. Since it was stated in evidence (30 September 1977) that
Inquiry into the misplacement of three letters had ‘already been
ordered, the Committee desired to know whether the same had
been completed and if so, what was the outcome thereof. The
Ministry of Communications in a note dated 20-1-1978 have stated
tha: “The Inquiry is still in progress, The result shall be intimated
early.”

3.75. According to the Audit the air-conditioning equipment re-
ceived in December 1975 was installed in September 1976 but could
not be commissioned and handed over as the programme for accep-
tance testing had not been finalised till December 1976. The Com-
mittee have learnt from Audit that order for air-conditioning plant
was placed on M/s. Air Conditioning Corporation Ltd., New Delhi.
Explaining the reasons for delay in installation and commissioning
of the plant, a representative of the Posts and Telegraphs Depart-
ment has stated in evidence:

“The target date given to the firm for the completion of the
work by DGS&D was 5th June. But it was not completed.
Some civil works they wanted to get done. After that
the firm delayed the commissioning. We want to see
whether any penalty is leviable on that account.”

3.76. The Committee enquired what was the usual period requir-
ed for installation and commissioning of such an air-conditioning
plant. The Secretary, Communications, has stated in evidence:

“In the agreement itself the provision was for six months. My
Chief Engineer tells me that it takes from six to nine
months. So, the delay of 9 months is not an abnormal
one.”

He added:

“It would partly depend on the time of installation. It has to
undergo three tests—winter test, summer test and mon-
soon test—before it is finally run. In this particular case
since it was installed in December and ready for opera-
tion, it had to undergo the winter test, summar test and
the monsoon test.”

3.77. In this context, the Dy Director General (S), P&T Depart-
ment has stated:

“Two tests are major 1+ s—summer and monsoon. Unless
we take these tests, we do not commission the'equipment.
If the plant is readv by May or June, then we can take
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boin these tests very quickly and we can commission the
plant straightway. Winter test is also taken but these
two tests are main tests. If we do not take these tests,
then there is no guarantee of the supplier of the plant.”

3.78. Asked whether the plant had since been commissioned and
taken over and was functioning satisfactorily, the Ministry of Com-
munications, in a note, have replied:

“The plant was commissioned on 28-12-1976. when winter test
wag conducted. The test was successful.

It passed the summer test on 25-6-1977 and since then the
plant has been in continuoug use of the department.

The plant was taken over on 11-8-77 after it passed the last
test of monsoon conditions. It has been working satisfac-
torily except for a minor fault of water leakage in con-
denser inlet of one unit developed recently. It is being
attended to by firm's technician. The other unit is report-
ed to be working thereby all right.”

3.79. In a subsequent note. the Ministry have intimated that the
falt of leakage was rectified by the firm and the air-conditinoing
plant was reported to be working satisfactorily.

3.80. The Committee enquited whether there was any penalty
clause in the contract. The Additional Secretary (C). Ministry of
Crmmunications has replied as under:

“The agreement is entered into by the DGS&D with the firm.
That was the earlier arrangement. The corrective action
was taken two vears ago. Previously, the air-conditioning
part was entrusted to the DGS&D, who would invite the
qu>tation, finalise the contract and then ask the firm to
install the air-conditioning equipment. So, the agreement
was between the firm and the DGS&D. The liquidated
damage clause was prcvided in the agreement. It has also
been mentiined on the conditions of the contract page 39,
which reads:

“'n case of delay, the contractor shall. in addition to the
other liabilities mentioned in the general conditions
of the contract. be liable for the cost of inspection which
may be incurred after the date on which the work ought
to have been completed. and in the event of the contrac-

tor's failure to complete the work within the period pres-
cribed for such completion. the purchaser shall be entitl-
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ed to withhold any payment for the whole of the work

which has been completed and to recover from the con-

tractor a sum of two per cent of the total contract price

for each month or part of the month during which the
completion of the work may be delayed.’

I am informed that payment has not so far ben made; only
part payment has been made of Rs. 90,000 against a con-
tract of Rs, 4.11 lakhs. So, at the time of finalisation of
the bill, this penalty clause will be considered.”

He has clarified further:

“The contract between the DGS&D and the supplying firm.
So we have intimated the DGS&D that there is delay.
Before making the final payment. they will make the

necessary reduction.”

3.81. In a note furnished to the Committee subsequently. The
Ministrv of Communications have stated:

“The case was taken up with Director General of Supplies
and Disposals, New Delhi, who has intimated that the issue
regarding delay in the completion of the job shall be
taken into account at the time of final settlement of the
contract.”

3.82. The Committee desired to know whether there were any
other orders for air-conditioning plants placed on M/s. Air Condi-
tioning Corporation Ltd.. New Delhi and if so, what had been the
performance of the firm in thase cases. The Ministry have replied:

“Orders for air-conditioning plants of 9 telephone exchanges
have been placed on M/s Air Conditioning Corporation
by P&T starting from June 1976 onwards. Out of these.
one plant has been commissioned in October 1977 and the
work on the remaining 8 is reported to be in advance
stages. The physical installations are expected to be com-
pleted by January 1978 and testing of the plants will be
undertaken thereafter, It is too early to cofnment on th:
performance of the firm against these orders at this stage

Orders for air-conditioning plants for 10 Telephone
Exchanges were placed by DGS&D prior to 1862, All the
air-conditioning plants have become quité old now. Ou
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of these 8 plants are reported still to be working satis-
factorily.”

3.83. The Audit para points out that as the plant could not be
commissioned and handed over by December 1976 due to delay in
finalisation of programme for acceptance testing, the exchange equip-
ment was without any air-conditioning between June 1971 and July
1974. Improvised air-conditioning arrangements wene made in
August 1974 and December 1974 by installing ten window type air-
conditioners at a cost of Rs. 0.71 lakh to protect the equipment.

3.84. In paragraph 6.59 of the 14th Report (Sixth Lok Sabha),
the Public Accounts Committee has quoted the reply of the Posts
and Telegraphs Department regarding the effect of the absence of
air-conditioning plant which would have on low efficiency and life
of the exchange equipment. The same is reproduced below:

“The effect of absence of air-conditioning plant on the tele-
phone exchange equipment has been examined, Air condi-
tioning aims at maintenance temperature, humidity and
dust within specified limits, If these are not maintained
within the prescribed limits the probability of faults in the
exchange equipment increases. For instance, excessive heat
might damage a component. Similarly. excessive humidity
might cause low insulation and might also result in
corrosion Excessive dust on the contracts of relays and
selectors creates faults during switching operations.

The increase in fault liability in the absence of air-
conditioning will necessitate increased maintenance efforts.
Such increased falt liability if continued for long periods
may also have an effect on the life of the equipment.

It had not been possible to quantify the adverse effects
on Telephone Exchange equipment of exposure to environ-
mental conditions bevond the desired limits of tempera-
ture, humidity and dust. In view of the various uncertain-
ties involved in arriving at the quantitative analysis it is
also not contemplated that such studies should be under-
taken in lie exchanges.”

3.85. Asked what sort of complaints were there about the func-
tioning of the Varanasi Exchange equipment the Member(TO)
P&T Board have stated:

“There is no quantitative method of assessing this sort of thing
except as has heen indicated, that the fault liability might



go up. This, again, depends on the total load of the ex-
change. If the load is below the average level or above
the average level, the defects will be known in the form
of extra number of calls reported by the customer. In any
case, this would get mixed up with the number of new
calls in the new exchange. When we start a new exchange,
we get a higher number of calls. By and by, as the num-
ber of calls decreases, the fault leve] also comes down. It
will be difficult to separate the two.” '

3.86. At the instance of the Committee, the Ministry of Com-
munications have furnished the following statement showing the
number of faults complaints received in the Varanasi Exchange
from 1971 to 1974 and the causes thereof:

“Year Nu. of  Total No.  NoLof T'vtal No. No. of

working  of complaints  comp- of Exch,  Fxch, fault

connections  recened  laints per faults, per connec-

at the rnd during conneetion tion.

of the vear.  the vear

1971-72 . . . . . 255 Ha87y 16 1 447 o 8o

197273 . . . . 5275 o & 154 16q 003
197374 - . < : tn136 ayniy 17 295 A
1974-75 . . : . T30 112bn 154 o2 0.04

The number of complaints received in a telephone sys-
tem depends on several factors in addition t» the provi-
sion of the air-conditioning facility. These are:

(i) Type of external plant svstem, that is, whether the tele-
phone connections have been provided by means of pre-
dominantly overhead lines or underground cables,

(ii) The availability of suitably trained personnel for main-
taining the exchange.

(iii) The availability of adequate spares for maintaining the
external plant system as well as the exchange equip-
ment.

It is, therefore, not possible to specify the number of
complaints which could be attributed specifically to the
non-availability of proper and adequate provision for air-
conditioning of the equipment.”
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3.87. Asked what was the loss of revenue due to delay in pro-
viding air-conditioning and for making alternate arrangements of
installing ten window type air-conditioners to protect the equipment

in the meantime, the Secretary, Communications has stated in evi-
dence:

“On account of non-finalisation of the first tender and accep-
tance of the second tender, the difference was Rs. 1.32
lakhs on the equipment itself. So far as the cost of the
window air-conditioner is concerned, they were pur-
chased at Rs, 71,000. But I may submit that this was an
extra expenditure so far as Varanasi Exchange is con-
cerned, But the fact that these air-conditioners are being
utilised elsewhere, would prove that it was nst an infruc-
tuous expenditure. So far as the loss of revenue is con-
cerned, that question does not arise becaues the exchange
was functicning even without air-conditioners.”

3.88. Asked whether all the aspects of the project viz., time-limit
for completion of various stages, building. equipment installation,
air-conditioning, commissioning and testing were not taken into
account in their totality when the Department had estimated the

whole project first in 1967 and then in 1969, the Secretary, Com-
munications has replied:

“It was done only on piecemeal basis. It was not taken in its
totality. That is why I admitted in the beginning that it
was not only lack of coordination but also there was non
proper planning.”

3.89. The Committee consider that the manner in which the ex-
pansion of the Varanasi Telephone Exchange was proceeded with is
indicative of lack of planning, foresight and coordination on the part
of the Project authorities which resulted in an enormous delay in
execution of the project besides substantial loss to the public exche-
quer due to escalation of costs. The Committee take a serious view of
the repeated lapses on the part of P&T Department in the matter of
planning and execution of projects for installation of new telephone
exchanges or expansion of the existing ones. The Committee in their
14th Report (Sixth Lok Sabha) (1976-77) had dealt with some glaring
cases of long delays that occurred in the completion and commission-
ing of some telephone exchanges. According to paragraphs 1.71 to
181 of that report. an indefensible delay of 12 years had
taken place in the completion and commissioning of 6000 lines auto-
matic telephone cxchange at Ludhiana in 1973. Likewise, in pars-
graphs 4.66 to 1.80 of the same report the Committee had deplored

927 LS—17.
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the delay of more than five years in the completion and commission-
ing which resulted in more than 50 per cent increase in the actual ex-
penditure over the original estimates on the project for the expansion
of Calcutta ‘24’ Telephone Exchange sanctioned in 1965.

3.90. In the instant case, the Committee find that the project esti-
mate for Rs. 21.87 lakhs for expansion of the Varanasi Telephone
Exchange from 5100 lines to 6600 lines for meeting growing demand
{or telephones was sanctioned in February 1967. Anther project
estimate for Rs. 50.19 lakhs was sanctioned in March 1969, barely two
years after formulation of the first expansion propoesal, for further
increase in the exchange capacity from 6609 to 9600 lines (an increase
of 3000 lines). The project estimate of 1267 was revised to Rs. 38.29
fakhs in May 1971 but was cancelled in July 1974 on the basis of a
review conducted in August 1971 which indicated that the capacity of
8100 lines would be adequate to meet the demands.

3.91. Though according to original schedule the 3000 lines sauc-
tioned in March 1969 should have been completed in nine months
time. only 1000 lines could be commiscioned in April 1973 and the
remaining 2000 lines were commissioned in April 1974. Thus the
work of expansion of the Varanasi telephone exchange sanctioned
in February 1967 was completed after a period of seven years. The
Committee are not satisfied by the explanation given by the De-
partment for this inordinate delay.

3.92, From the fact brought out during evidence, the Commit-
tee have come to the inescapable conclusion that thig project is
symptomatic of bad planning, apathy and lack of functional coordi-
nation between the various executing agencies within the same
department. The Secretary (Communications) had conceded in evi-
dence that “it (project) was done only on the piecemeal basis. It
was not in its totality That is why I admitted in the beginning
that it was not only lack of coordination with also there was no pro-
per planning.” The various aspects of the execution of the project
are dealt with as under.

3.93. Though on the basis of the review, the question of cancella-
tion of 1967 programme was initiated on 5 October 1971, the final
decision in this regard was taken in July 1974 at the level of Mem-
bar (Te-hnical Development). That a decision on a matter of fac-
tual nature at such a higher level should have taken about three
years shows the casualness with which the case was handled by the
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Department. The Committee cannot but regrettably conclude that
the expansion programme was ill-conceived and drawn up piecemeal
without proper projections of effective demands in even near future.
They would like the Government to investigate thoroughly into
the authenticity of the basis of first expansion of the exchange in
February 1967, why the correct assessment for expansion (1969)
could not be made in 1967 itself, the reasons which necessitated re-
view of the expansion programme in 1971 when the second estimate
had already been sanctioned, the reasons for revising the first ex-
pansion estimate in May 1971 when the review of the project was in
progress and the reasons why it took three years to cancel the first
expansion programme in July 1974 after the review had been com-
pleted in August 1971. The Committee would urge that responsibi-
lity for the lapses in each case should be fixed and action taken
azainst those found derelict in the performance of their duty so as
to derive o lesson for the future,

3.94. The Committee further note that due to delay in the com-
plction of the extension of the existing exchange building, equip-
ment worth Rs. 7.62 lakhs out of a total of Rs. 855 lakhs meant for
expansion of 1500 lines in this exchange had to be diverted to an-
other exchange at Kanpur. The Committee further find that where-
as order for equipment for 1500 lines expansion was placed on Indian
Telephone Industries in July 1966 in advance of the formal sanction
of the project estimate in February 1967, order for equipment for
second expansion of 3000 lines sanctioned in March 1969 was placed
n ITI only in October 1969. There was thus a delay of 7 monthg in
placing order for equipment for the second expansion scheme after
the sanctioning of the project estimate. The Committee take a ser-
jous view of this delay and would urge the P&T Department to
streamline the procedure of placing orders for equipn_ment at' least
synchronising with the sanctioning of the project estimate, if not
earlier with the planning of the project,

3.95. The Committee further note that the second project f:sti-
mate for further expansion of the exchange capacity from 6600 lines
to 9600 lines was sanctioned in March 1969. The scheme was based
on the trend of growth of demand during the past years which had
increased at the average rate of 800 per year from 1964 to 1968 after
taking into account the equipped capacity and .th.e total demand d:r-
ing each year. On thig analogy the future anticivated growt‘h of de-
mand as calculated uniformally at the rate of.800 connections per
vear from 1968 to 1973 was projecte-t from 6009 in 1968 ?o 10009 hn:s
in 1973. However. from the figures of demand furnished hy the
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Department, the Committee find that the total actual demand as
on 31 March 1973 was 7409 against the equipped capacity of 5100
an.d it was 8068 on 31 March 1976 when the equipped capacity was
raised to 8100 with the completion of 3000 lines expansion project.
While the Committee generally agree with the plea advanced by
the P&T Department that due to introduction of priced application
form of Rs, 10 in 1970 and again on account of introduction of another
scheme of advance deposit of Rs. 1000 in September 1975 the demand
for telephone connections came down considerably from 7246 in
1970 to 6251 in 1971 and then from 8429 in 1975 to 8068 in 1976, they
feel that there is need to evolve a more authentic and scientific sys-
tem of ascertaining prospective demand taking into consideration the
future trend of development of the area/town in respect of industry,
business or housing complex or some other Government projects for
that area. ' '

3.96. Yet another disturbing feature in planning projects for
expansion of the exchange capacity was the admission made by the
Government representative during evidence that when the first in-
crease of 1500 lines was proposed it was for meeting the immediate
requirements without projecting the requirements for the future and
this was stated to be due to not having ‘enough equipment and also
enough funds’ though the Department had no data to support their
contention. The Committee feel strongly on bad manner of plan-
ning projects without collection of proper data and without estima-
tion of the requirements for the next 4 or 5 years,

3.97. The Committee feel unhappy that even after introduction of
the scheme of advance deposit of Rs. 1000/- alongwith the applica-
tion, telephone connection were not provided in certain cases
although equipped capacity was available. This is borne out by the
facts that against the equipped capacity of 8100 lines, the working
connections as on 31 March 1976 were 7628 with 795 on the waiting
list. Similarly, in March 1977 against the capacity of 9100 lines,
therc were only 8289 working connections with 181 on the waiting
list. The Committee fail to understand why there should be any
applicants on the waiting list when the capacity for such connections
is available and the applicants have already deposited the requisite
advances. As pointed out by Audit, due to delay in release of new
telephone connections upto December 1975 the Department had to
forego a potential revenue of Rs. 22.20 lakhs from October 1973 to
December 1975. The Committee would, therefore, like the Depart-
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ment to review the whole position de-nove for issuing necessary
guidelines in the matter. In the instant case the Committee would
like that responsibility be fixed about these lapses.

3.98. One of the major factors contributing towards haphazard
planning and late execution of the project was the delay in comple-
tion of extension of the existing exchange building for installation
of equipment for increased lines which had taken about 4 years from
August 1967 to February 1971, The Commititee note that an esti-
mate for Rs. 2.37 lakhs for extension of the exchange building was
sanctioned in August 1967 although the project estimate of February
1967 included provision for extension of the building. The contract
was awarded 21 months thereafter in April 1969. Although the
work, according to the Audit paragraph, was required to be com-
pleted by March 1970, it took 22 months for completion by February
1971 at a cost of Rs. 1.52 lakhs. The reasons advanced by the De-
partment for delay at various stages of the construction werk are
not convincing. The preparation of detailed working drawings
after the issue of administraiive approval and sanction took 12
months instead of the normal period of 5/6 months. Even the check-
ing of the building again with regard to its suitability for extension
work took 2 months. Strangely enough, the preparation of detailed
estimates and inviting of tenders took as much time as about 35
months, The lowest tender had to be rejected because it was not
valid. Re-invitation of tenders took another 2/3 months and the
contract could be awarded in April 1969 to the only tenderer who
had responded to the second tender enquiry for completion within
11 months from the 15th day after award of the work, i.e. by March
1970. The Committee feel that all these contributory factors for
delay including shortage of cement could have been tackled by ad-
vance planning and making a cautious approach to each problem.
They desire that the reasons for delay at each stage should be

thoroughly analysed for fixing responsibility and taking remedial
measures for future.

399 The Committee further find that the firm to which the con-
tract was finally awarded had also tendered in the first instance and
the tendered amount was Rs. 144,647 against the estimated cost of
Rs. 1,24.711 (15.10 per cent above CI.). However, as a result of
negotiations with this firm in the second turn, the contract was
awarded at Rs. 1,30.172 against the estimated cost of Rs. 1,19,267
(9.15 per cent above C.L.) after deletion of items 24 and 5, S. H. 8
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Roofing. A condition (which was not there in the first call) put
forth by the tenderer that ‘cement may be issued F.O.R. Varansi’
was also accepted. The Committee would, therefore, like Govern-
ment to investigate into the matter and satisfy themselves that no
irregularity of a serious nature was involved in awarding the con-
tract and that the Government have not been put to any loss in the
overall cost of the construction work particularly in view of the
fact that the agreed supply of cement by the Department had caus-
ed much delay in the completion of the work and also the job was
completed for Rs. 1.52 lakhs as against the estimated cost of Rs. 2.37
lakhs but contracted cost of Rs. 1,30,172. It is all the more surpris-
ing that the preliminary estimate prepared by S.E. Calcutta should
have provided for the plinth area rate for a complete building in-
cluding the element of foundation whereas the requirement was for
extension of the existing building only. This had unnecessarily
inflated the estimated cost of construction.

3.100. The Committee have noted that in spite of the Depart-
mental instroctions issued in September 1970 that 90 per cent of the
exchange capacity should be utilised soon after expansion or in any
case not later than 6 months of such expansion, the actual utilisation
of capacity of the Varanasi telephone exchange expanded to 6100
lines in April 1973 and 8100 lines in April 1974, the percentage of
utilisation to the installed capacity has been considerably on the
low side, fluctuating between 69.7 to 89.4 per cent between October
1973 and December 1975. The position was worst in April 1974
when spare capacity was 1885 and the number of waiting applicants
at that time was 2287. The Committee agree that completion of
formalities for releasing the connections may take some time but
they feel that a little extra effort on the part of those entrusted with
avowed job of executing the Government programmes and serving
the nation could have given almost the opposite results by virtually
clearing the whole waiting list much earlier and thus avoiding
potential loss of Rs. 22.20 lakhs to the Department on this account
as worked out by the Audit. The Committee have noted that
instructions already issued in this regard have been reiterated
enjoining upon the authorities concerned to take advance action as
far as possible for providing new connections within short time after
completion of expansion of the exchange. The Committee would,
however, like to point out that though several instructions have been
issued to the General Manager, Telephones by the Board, they are
honoured more in the breach than in observance. The Committee,
therefore desire that there should be a system of follow-up of
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instructions and steps should be taken to see that the desired results
are achieved and the basic weaknesses which have been plaguing
the execution of P&T projects are completely eliminated. The Com-
mittee would also like the P&T Directorate to make a fresh look
into the whole procedure of providing fresh connections and find
out if it could be simplified further to some extent with a view to
reducing the long time taken in completing a plethora of formali-
ties and a number of complicated forms to be filled in by the subs-
cribers, of course without sacrificing Government interest,

3.101. What has distressed the Committee more in this context is
the fact that the main reason for slow utilisation of the exchange
capacity wag shortage of cables. The Committee note that though
the first project estimate was sanctioned in February 1967 followed
by another one in March 1969, orders for cables were placed on Circle
Store Depot, Lucknow, from July 1971 onwards and the supplies
were made progressively from February 1973 to March 1976. Thus
it took about 5 years in getting full requirement of cables from
the Depot. Even if the plea of the Department that a coordinated
plan for prejecets ca’lls for securing cables only after some progress
has been made on the building and equipment front is accepted at
its face value, the Committee fail to understand how the Depart-
ment could justify the delay of further 5 months in placing the
indent on Circle Store Depot, Lucknow only in July 1971 when not
only the construction of the building and the receipt of equipment
had made some progress but these had been completed in February
and March 1971 respectively. It seems that in their zeal to follow
the criteria of placing orders for cables only after completion of the
building or receipt of equipment, the Department had overlooked
completely the time required by the Circle Store Depot to service
a particular project, The Committee feel that the authorities con-
cerned are responsible to the extent of not initiating action for
placing indent for cables on the Store Depot well in time in 1969/70
itself and are, therefore, liable for of action being taken against
them for this costly lapse after making thorough enquiry into the

matter.

3.102. Equally unaccountable is the delay in planning, indenting,
receiving, installing, commissioning and handing over of the .air-
conditioning plant meant for protecting the delicate and sophisti-
cated exchange equipment, which in all took more than 70 months
from October 1971 to August 1977. The extension of the exchange
building was completed in February 1971 and installation of equip-
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ment was started in June 1971 but the detailed estimate for air-
conditioning plant for the exchange was sanctioned for Rs. 2.77
lakhs only in October 1971 and the indent for procurement of the
plant could be placed on the Director General, Supplies and Dis-
posals about 20 months later in June 1973. The reason advanced
for this delay is that re-arrangement of the available rooms in the
exchange building to accommeodate the air-conditioning plant was
desired and to finalise these and other arrangements for supply of
electricity and water and also providing a hole in the roof for the
air-conditioning duct a meeting at-site of the authorities concerned
with the execution of different works was considered necessary
which teok some time and was finally arranged on 2 March 1973
The detailed arrangements were finalised at that meeting but the
indent could finally be placed on DGS&D in June 1973, about 4
months thereafter. In thig regard the Secretary (Communications)
has admitted during evidence that ‘unfortunately there has been
lack of coordination in this particular project, in all the 3 opera-
tions, starting from equipment and construction of the building and
finally in the matter of air-conditioning’, He had further admitted
that there was no justifiable explanation with the Department for
unwarranted delay. Another representative of the Ministry had
also conceded during evidence that ‘... .. the building came up in
1971 and they started working on air-conditioning thereafter. This
should have been started earlier’, The Committee desire that res-
posibility should be fixed for this costly lapse at senior. supervisory
levels.

3.103. The Committee further find that though the indent was
placed on the DGS&D in June 1973, the air-conditioning equipment
was received in December 1975. The Committee take a serious
view of the inefficient handling in the Director General, Posts and
Telegraphs Office of the tenders sent by the DGS&D for acceptance.
The Committee are surprised to learn that all the three letters, the
first enclosing the tender enquiry and two subsequent reminders
thereto should have been misplaced and were found only when the
Jetter of DGS&D cancelling the indent was received. This resulted
not only in unwarranted delay in finalising the contract for supply
of air-conditioning plant for Rs. 411 lakhs by issuing a fresh tender
enquiry but also in escalation of cost to the tune of Rs. 1.82 lakhs
over and above the lowest offer received in the initial tender call.

3.104, The Committee have been informed that the enquiry or-
dered into the misplacement of the three letters is in progress, They
would like to be informed of the action taken in pursuance thereto
against those found responsible for this serious and costly lapse.
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3.105. The delay also resulted in an expenditure of Rs. 0.71 lakh
on provision of ten window-type air-conditioners to protect the
equipment in the absence of regular air-conditioning plant between
June 1971 and July 1974. The loss in terms of efficiency of the
project, in the absence of proper air-conditioning plant, is not capa-
ble of quantification in monetary terms. But if the rise in the num-
ber of complaints received during 1974-75 is any indication it shows

that the exchange with improvised airconditioning was not working
satisfactorily.

3.106. The performance of the supplier firm M/s Air Conditioning
Corporation, New Delhi is equally unsatisfactory, The air-condi-
tioning plant received in December 1975 was installed in Septem-
ber 1976. It has been admitted in evidence that the target date
given to the firm for completion of the work was 5 June, 1976 but
1t was not completed. The commissioning of the plant was further
delayed by 3 months as some works had to be carried out and it
was ultimately commissioned on 28 December 1976, when the winter
test (first in the series of three tests) was conducted. It passed
the summer test on 25 June 1977 and could be finally taken over
only on 11 August 1977 when it passed the third and the last test
of monsoon. The Committee would like Government to examine
in consultation with the DGS&D as to how far the supplier firm
was responsible for the delay and whether any penalty could be
imposed on them in serms of the agreement. Judging from the
poor performance of M/s Air Conditioning Corporation, New Delhi,
in the present case, their overall performance in other 9 contracts
stated to have been entered into with this firm from June 1976
onwards, should be watched closely to come to a definite conclusion
whether this firm qualifies for having further business dealings
with Government,

3.107. While commenting on the delays and other irregularities
committed in the installation of air-conditioning plants at Bhuba-
neshwar, Belgaum, Madras and Agra telephone exchanges, the
Committee in paragraphs 6.96 to 6.98 of their 14th Report (Sixth
Lok Sabha) have already stressed the necessity of quantifying the
adverse effects on the exchange equipment due to non-commis-
sioning of the air-conditioning plant for taking note of the loss sus-
tained on this account while deciding the course of action against
the supplier firm. The Committee have also urged upon the De-
partment to have a close look at this problem and devise ?laborate
meastres to ensure that air-conditioning package units are installed,
tested and pressed into service to synchronise with the commission-
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ing of the sophisticated telephone exchange equipment. The Com-
mittee have further recommended that the P&T Department and
the DGS&D should jointly review the position and suitably modify
the terms of the contract to be given in future so that the supplying
firmg feel the urgency of commissioning and running satisfactorily
the plants to synchronise with the installation of sensitive telephone
exchange equipment. The Committee would watch with interest
the action taken by Government in pursuance of these observations.

New DeLHI; C. M. STEPHEN,

April 11, 1978. Chairman,
Chaitra 31, 1800(S). Public Accounts Committee.
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APPENDIX I

{(Vide Para 1.15)

Subscribers) from when  highest amount

Statement showing particalars of ten top individuals and organisations (including Government

of arrcars of telephone revenue wete due during the three vear 1974-55 and the Special efforts made to recover those dues.

PRIVATE INDIVIDUALS/ORGANISATIONS

o N —

Whether the tel. was disconnected

S. No. Name and Address Amount Date from  Specific steps taken to recover the dues
involved which the If not, the recasons therefor
amount is
duc
! 2 3 1 5 6
197475
1 Maharaja of Sikkim & his  family, 49000 10 69-70 Under  correspondence with  Ex- Disconnected.
members and Govt. of Ex-Chogyal Maharaja and Sikkim Government.
of Sikkimn.
2 Pandit Brother, Asansol, West Bengal 41,446 00 21/6/70  Suit filed in Court. Closed
3 M/ Aggarwal & Co. . Kanpur 2851255 19/2/74  Action initiated for recovery. Disconnected.
4 Shri Prakash Mehrotra, 2-A Gokhale 21,340 50 74-75  After vacation of stay order  from  the Da.
Marg. Lucknow, Court tel. was  disconnected.
. Action initiated 1o recover the dues.
5 Bhart Dhan, Rajmal Bldg, 84. Vir 20,452 00 /175 Being recovered in instalments. Do.
Nariman Road, Bombay-g000.20
6 H.N. Goyal Karmapha,  Gangtok, 1944100 Feb e Since paid during 75/76 Closed

) Sikkirm.

€01
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s Com-
ngal.

District National Con
mittee, Malda, West

M's. Chamber of Colours & Chemi-
cals Ltd., 15 E, Kamla Nagar,
Dethi.

Shri Rajinder Kumar. 37, Kircha
Pola Mal. Naya Bans, Delhi-6.

M s. Elite Care, C-93. Defence Colo-
ny, New Delhi.

Indian Youth Congress, 10 Janpath,
New Ddlhi.

Sayaj Mills. Baroda {Gujarar)
M:s. Sen Religh Lid.. Calcutta

M’s. Gupta & G, Cattack

Sh. P. S. Sound, 18-A. Xailash Colo-
nv, New Delhi

Aivaars Advertising Nirmal. Bombay-
20.

3

15,184 00

15.134° 30

14,910 46

14,523 16

37.463- 02

27.919° 35

27.049° 65

22.322° 00

20,037 03

T17.127 00

4 5 6

72-73 After exhausting all sources to recover Closed
the dues, the case is being processed
to file a suit.

Sep. 74 Action initiated for recovery. Disconnected.
Aug. 74 Do. Do.
June 74 Do Do.
1975-76
17-5-75  After correspondence personal contact Disconnected on 12-4-77.
has been made. Amount is being
recovered in instalments.
23-9-75  Case is being pursued. Didsconnected.
75-76 Disputed. Under investigation. . Not disconnected due to disputed
bills under investigation.
July 72 Paid in instalments. Recovery com- Disconnected.
pleted in October, 77.
June 74 Party agreed to pay in three instal- Disconnected on 28-11-75.
ments commencing from Novem-
txr, 77'
1-8-75 Claim filed with official assignee. Disconnected on 13-9-76.

bor



Shri C. K. Shah. Ali Chambers,
Bombav-j.:

~I

8 Focus advertising & Co. Wovek
Housr, Bombay-1.

9 Nadia Azro Indusries, Krishnagar,
iW.H .

1o Shri K L. Pandit, R-23. Guimohan
Park. N. D,

1 Shri Charan Pal Singh, 1525, Church
Road, Kashmere Gate, Delhi.

2 M’s. Martin Burn 1.4d.. Calcuua

3 M/s. Asian Paints Ltd.. Caleuta

4 Shri Bhanu Pratap Singh, 53, Pas-
chimi Marg. Vasant Vihar, New
Delhi.

Shri Pawan Kr. Modi, T. No. 43-
1394, Calcutia.

<

6 Shri Hirendra Ch, Ganguly, T. No.
441494-CA.

7 M's.N.N. Banerjee Bros. T. No. 35-
1562-CA.

8 Shri Krishan Gopal General Seere-
tary, A LCLC, 4, Janpath, New
Delhi.

————— e PR

1H.574 00

11.956- 00

11,634 00

1r.246- 64

35874 85

35,‘“)7' G

34,00 60

32,335 02

39.089- 40

20,968+ 10

28,476+ 30

27,480 39

1-1-76

2”—3»76

1974

July 75

Oct. 76

75/77

7h-77

April 76

777

7677

76-77

17-5-76

The case is being persued with the party

Case is being pursued. Disconnected on 20-4-77.

Claim filed with official assignee. Disconnected on 22-6-6.

Bills issued for under charges. Party
refused to pay. Case pending  with
P&T Directorate.

Not disconnected as case s under
examination.

Suit filed by the legal heir of
defaulter in the Court.

the Not  disconnected due to case
being in - the Court.

1976-77

Party started payment in instalments
at Rs. 5000/~ per month.

Disconnected on 28-1; -77-

Bills under dispute and investigation. Not  disconnected. The case is

under investigation.
Deo. Do.

Disconnected on 5-1-77.
of imdore,
Bills disputed and under investigation. Hence not disconnected.

Do. Do.

Do. Deo.

Party raised several disputes. The dues
have since been paid,

Disconnected on 22. 7-77

¢ot
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o Ms. Chloride India Lid. Telephone
No. 448426/1, Calcutta.

10 M:is Indofil Chemicals {ad. qoq.
Ambassador Hotel, Sujan Singh,
Park, New Delhi.

GOVERNMENT ORGANISATIONS

1 Civil Defence. West Bengal

D.C.S.0. Jabalpur

[ 29

3 State Police Department. Govt. of
West Bengal.

4 District Magisirates’Commissioners,

Govt. of W.R.

5 L \.F. Nanaurni

6 Ex-Political Offic 'r of Gangtok, Minis-
try of External Affairs.

18,955 8o

15.789 g0

170,706

IRy

a8.500°

62, q00°

’ﬁ_ gohe

45000

0

(18]

)

00

a0

My

phones work-

Magis-

4
76-77 Bills under investigation due te dispute.  Hence not disconnected.
Feb. 77 Case is being pursued. Disconnected on 22-2-77.
1974-75
Jan 71 Biils to the extent of about  Rs. g1.000/-  Ministry of Law (Control Board)
have been settled since. Case is con- opined that lines cannot be
stantly being pursued. disconnected under ITR 443-
h-11-70 Personal contact made for settlement of  Not  disconnected: phones work-
dues after prolonged correspondence. ing for Defence.
74-75 Bills are being settled. Under corres- Not  disconnected :
pondence with Home Department. ing for police.
W.B Govt.
T+75 Bills are being realised by correspon-  Not disconnected  as phones are
dence. Farlier Bills have been settled. working for District
trate.
19-1-75 Personal contact made for settlement Not dicconnected: the  telephones
of dues alter prolonged correspon- working for Defence.
dence.
773 Case i under  correspondence  with Closed.

Ministry of External Affairs.

201
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6 High Court Allahabad . . . 36,647-00 3-4-72 Personal contact made for settlement Not disconnected; the telephones
of dues after prolonged correspondence. working for Defence.
I.A'F. Bamrauli: . . . . 34,980:00 §-2-75 Do. Do.
8 Hon. Chicf Minister, J&K Govt. . 13,400° 45 May 72 ] & K Govt. promised carly payment as  Exempted from disconnection
soon as allotment is received.

g9 W.P. Electricity Department, Power 17.039° 40  20-3-73 Under Correspondence. Disconnected.

House, Byna

1975-76

1 Durgapur Steel Project 1W.B.) Cen- 65,800:00 4/75 After prolonged correspondence and Disconnected.

tral Government Undertaking. personal  contact, the party

promised to pay shortly.

2 Durgapur Project Ltd. , State Govt. 56,000 00  4[75 Do. Disconnected.
Undertaking , W.B.

1 District Magistrate/Commissioner, 37.000° 00 75-76 Under  correspondence with the Not disconnected in  view of its
West Bengal. of West Bengal. working for the commissioner .

4 Dy. Chief  Signal Officer, HR.. 24,286 00 21]/12/75 Bills disputed and under investigation Hence not disconnected.
Maharashtra & Gujarat Area.,
Bombay.

5 Hon’ble  Chief Minister, | & K 1,210°00  May, 75 Promised to scttle as soon as allotment  Exempted from disconnection.
Gove. is received.

6 Sarpanch Gandhsizsa Gram Pancha- 704120 29/1/76 Undrr correspondence with the State Disconnected.
vat, Gurantced PCO (Gujarat). Government of Gujarat.

7 Sarpanch Lulada Gram Panchayat 7.626: 20  24/2/76 Do. Do.

Guranteed PCO (Gujarat..

8 Sarpanch, UN Gram  Panchavat 5.850° 30 30/3/76 Do. Do.
Guranteed PCO Gujarat.

U5 U U

401
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The Director Training and Employ-
ment UP, Lucknow.

Office Incharge Acronautical Com-
munications Station, Madras-27.

State Police Department, Govt. of
W.B.

Dy. Chief  Signal Officer, HR..
Maharashtra-Gujarat Area. Te-
lephone No. 219120, Bombay-5.

Hon'ble Minister of Reverve, Land
Reforms & Transport, Govt. of
Bihar, Patna.

Hon'’ble Chief Minister
Patna.

(Bihar).

Dy. Signal Officer HR., Maharashtra
and Gujarat Arca, Bombay-5.

Telephone No. 219154.

Military Secretary to Governor of
West Bengal, Calcutta.

The Director.
Lucknow.

Civil  Defence,

4.469° 00

21,696 30

1.37:950° 00

91.404: 00

67,604 75

74223 15

54.703° 00

45.147°60

34.24¢4°50

75-76

20{2{75

5/76

26/6/76

76(77

76-77

21/6/76

76-77

76-17

Payment expected shortly.

Duplicate
bills supplied.

Under correspendence.

1976-77

Under correspondence with the State
Govt.

Notice of disconnection issued.

Under correspondence

Under correspondence

Notice of disconnection issued.

Under correspondence

Under correspondence

6
Disconnected
Not disconnected being an
important telephone.

Not disconnected being import-
ant telephone.

Not disconnected being Military
telephone.

Exempted.

Exempted.

Not disconnected being Military
telephone.

Exempted.

Not disconnected being important
telephone.

8



8 Hon'ble Minister, Urban Develnp-
lopment, Housing,  Govt. ¢
Bihar, Patna,

9 Hon'ble Minister for Geology, Fx-
cise, Govt. of Bihar, Pana.

18 Chief Engincer, Irrigation, UP.,

Luckaow.

23,805 40 76.77 Under correspondence

Exempted.
22.394-61  76-7y Under correspondence Exempted.
13.364:95 7546 ®nder correspondence. Disconnected.

601



18 ement showing A,

Serial

No.

Details of T
Station
No.
2 3
Agra 76794
” & 74557
Varanasi 62948
Varanasi 64855
3 661 65
» 65362

tails of firms, Lelaphonas of which weve cut of

Telehpone Name of the subscriber

Sirmperson without paying

but they continued o enjoy the telephone facility by getting the new connections in the name of anether

APPENDIX IT
[Vide Para 1.19)

the previous arrears during the thres years 1974—77.

lephones disconnected

Sh. R.N. Mohania

M/s. Badri Prasad
Swaroop,

Ram

Hindi Pracharak Pustakal-
aya. CK. 38/8  Adivis-
wanath, Varanasi.

Sh. Srikant Gupta, 19/350,
CI, Madhya, Varanasi.

Sh. Radhey Lal Panwala,
63-64, Viswesshwarganj.

M/s. Santosh Chemical
Works, Cj21/97-A, San-
kar Sadan, Lobra Vir.
Varanasi.

Details of the new connection

e - o Remarks
Amount Station Telephone  Name of the subscriber
out- No.
standing
5 6 7 8 9
14348-90  Agra 74101 Sh, B.D. Sharma Party traced in
Dec., 74. Payment
57075 o 62393 realised in  full in
> instalments.
oB7-10 Varanasi 62114 Hindi Pracharak Pustaka- Under legal action.
laya C-21/30 Pisach
Mochan, Varanasi.
733°30 Varanasi 52871 Shri Shiv Saran Lal, CK- Paying in instalments
39/22, Kundigarh Tala
Varnasi.
668-85 » 65000 M/s. Samaru Ram Rad- Disconnected on
hey Lal, Vishweswar- 18-2-76
ganj.
659- 40 64847 Sh. Rama Shankar Singh, Paid in full.
C-21/97-A,  Shankar

Sadan, Lohra Vir,
Varanasi.

011



6 Hathras

7 Gopiganj

1t Delhi

2 Aligarh

3 Varanasi

265

5 M/s. Kashi

45

276558

352

G208

63760

65757

M/s. Chandra Bhan Tha-
kur Das, Aligarh.

Prasad &
Sons.

Do.

M/s. ESS. PEE Enginecrs

Smt. Gayatri Devi Verma

Smt. Kishansingh, S.25/24-
A, Narain Niwas, Bhajan
Vir,

Mjs. Modern  Machinery
Store, Saraswati
Kutia, Raja Darwaja.

Sh. Amamath Dube,
M.L.A. Plot No. 26-C26/
35, Ram Katora
Road.

68 M/s. Ganeshi Lal Chan- Recovered in full on

7-3-75.

Order for disconnect-
jion was issued for
payment of -
tionate share of the
the closed firm  but
parties disputed the
case. Hence dis-
connection deferred.
Hiring contract,
original ap tion
has been called for
from the S.D.O.

Amount since realis-

Recovered in
on 28-10-76.

fuil

M/s. Jeetmal Jaichand Paying in instalmentsq

e No.
64838 disconnected

938-35 CDS (Chand-
ausi) dra Bhan, Chandausi.
145340 Gopiganj . 51 Shyamdhar Misra
759- 85 65 Sh. Dhar Carpets
95 Do.
71 M/s. Kashi Prasad Pvt.
Lid.
1975—76
761-50 Kanpur . 44094 Working in the name
of the partners.
5%0-70 Aligarh 4148 Mr. MN. Verma
‘g0 Varanasi 64101
6195 Lal, 67/27, Navapura,
Varanasi.
1197° 45 ' 64838 M/s. Madanlal Machin- Working
) ery Stores, Shop No.
282, Bara No. 5, Vis-
weshar ganj.
1466- 05 » 62008 Sh. Amarnath

raon.

Village & P.O. Kath-

Paying in instalments.

[$8¢



6 Varanasi

7

10
"

1%

Agra

13

Agra

»

Dethi

Ggrglt

M/s Oriental Traders,
75, Baruna Bridge

75516  Sh. Prem Narain

75548

72156

72431
74691
73690

75024
61452

74498

44832

Onkar Nath & Co.

Pawan Oil Mills

Mewa Ram  Jaia
Lekhraj & Sens.

Taj Co.op. Hotel
Behari Restauramt
New Advance

Factory.

Om TUraka-h Aonamed

M« Prince Chit un-

5

500.00

4376.45

B29- Ge
1033 65

259°95
1733 40
175335

829° 10
591735

1929 85

s o4

6

Varanasi

Agra

Agra

.
107677

DeThi

7 ]

54111 Mohd. Azam, Prop.
Oriental Batteries
713 Baruna Bridge.

64573 Raj Narain

73413 Onkar Nath Bros.

73584 Bishambar Nath

63642 Roshan Lal Agarwal
74331 Kishanchand Tapandas
74750 B.Os. Jansi Rany
Cinema.
Tour Beds

62350 Haneraj Mahajan

73235 Muhavir Prasad Pawan
Kumar.

344345 Shr. D.P. Kumar, Sole

Prop. of the closedfirm

Paying in instal-
ments.

Party traced im

May, 1975 and press-
ed for payment.
Payment _ is being
realised.

Recovered  im full *
on 1-8-75.

Recovered wm  full
amount in imsstal-
ments.

Do.

De.

Po.
Recovered im  full
on 28-7-75.

De.

Recovered in full.

Amount since realised
by a threat of dis-
connection of the

new  No.

(291
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13

” . 227114 Bakshi Sita Ram

» . 511364 Sh. Anwar Hussain

221819 M/s. Chember of Colours &
Chemicals Ld.

) . 224207 Sh. Tek Chand

9 . 616166 M/s. P.S. Sound

» . 40448 My/s. Soni Construction &
Co.

» . 619504 Head Priest Syed Fazal
Ali Nizami.

» . 262168 Master Nooruddin

» . 2298707 Sh. Kishan Dayal Singh

272810

»” . 852107 M/s. Gaziabad Motor Ltd.

» . 225185 M/s. Dasrathy Bai Baldev
Raj.

2929 Sh. Gurubachan, Prop.
M/s. Rajinder Industries.

1325° 24 Amritsar

156-97 Delhi

15134" 20

36066 78

22620- 78

1583- 67

694 51

648-83

126- 22

5067- 78
1439° 77

619-93

40033 Frontier Transport Co. Do.
519780 Bharat Machinery Do.
Store.
222215 Working to one of the Working telephone
partners Directors. disconnected.
200910 M/s. Singh Transport Do.
224301 f Co.
698718  M/s. Superspeed  dis- Do.
tributors  (Legal heir
of the defaulter).
320937 Working to the part- Amount realised by
921329 [  ners of the company. disconnection work-
ing  Telephones.

70049 Line  disconnected.

Party started making
payments.
515948 Do.

44434 Deo.
852611 Do.
225122 Since paid after dis-
270374 connection,
222619 Disconnected.  Party

started
payments.

making

3 84
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! 3 4 5 6 7
14 Delhi 72383 Adarsh Sangeet Vidyala 1460-92 Delhi 670250 Disconnected.  Party
started making
payments.
15 » 26000 M/s. Shakahari Restaurant  1394- 25 " 260491 Do.
16 - 57232 S.S. Gaur 639- 22 ” 564486 Deo.
Ly} " 473657 M/s. Gurdev Bros. 14283 41 » 45045 Do.
49544 ) 650018
18 " 227710 M/s. Punjab  Pure Food  4749-46 Cuttack 1809 Cuttack  Telephone
220610 Supply & Co. Disconnected.
19 Jaipur 64665 Sh. Radheshyam Driver 3425 85 Jaipur 63837 Sh. Tarachand, Patni Payment in instal-
67782 user of the disconnect- ments is being made
ed telephone.
20 » 72306 Mi/s. B.S. Brokeis 3135 55 » 66783 Shr. J.P. Jain,, Prop. Cascunderinvestiga.
72328 1450° 00 66736 M/s. Laxmi Trading ticn.
Agencies but actual
user is  Sh. Latesh
Kumar,  Partner of
M;/s. B.S. Brokers.
21 2 75516 Sh. Sudhakar Shastri 187 75 . 74160 Sh.  Heera Lal Agreed to pay the
Shastri but Shri Sudh-  dues.
akar Shastri is using
the telephone.
22 . 77227 Al India General Transport 4500- 00 - 65850 Smt. Vimla Devi W/o Instalment payment
is being  received.

Corporation.

Sh. O.P. Arya. Direc-
tor of the firm All India
General Transport
Cerporation

1491



23 Lucknow 23919 Sh. Tulsidas Meghji 5t05- 80  Lucknow 27111 Since realised aiter
23532 disconnecticn of
working Telephones
24 »» . 28667 Sh. S.K. Agarwal 1016- 55 . 31180 Working  Telephone
Disconnected.
25 Surat . 28556 1yayabhai D. Patel 7884- 60 Suarat 34076 Sh. Anil Kishore Do.
Partacr of Gayatri Road Purshottambhai Pand-
Lines, ya. Partner of Gayatri
Road Lines.
26 Madurai 31580 Damayanti Corporation 2726- 35 Madurai .. Two partners obtained Out of Rs. 2726- 35 a
(Tamilnadu) new connections. sum of Rs. 1goo/-
has since been realis-

ed from the two
partners. The balan-
ce is to be adjusted
from the O.Y.T.
deposit of telephone
working in the name
of wite of one of the

partners.
27 Aligarh . 144 M/s. Laxmi Dall Mills 2772-85 Aligarh 5291 M/s. Shiv Shakti  Dal Recovered in full.
Mills.
28 Varanasi . 64931 Dinesh Enterprises 2076- 45 Varanasi 66070 M/s. Dinesh Enterprises  Paying in  instal-
ments.

29 M 65343 M/s. Jai Durga Steel  13792°30 Calcutta 342197 Ramesh & Co. Kailash  Casc as taken up with
Rolling Mills, Azamvali Bose St. Calcutta-g. GMT, Calctuta.
Kathi, Mughalsarai,
Varanasi.

3 M 65544 Sh. Amritlal Sabu Azimu 792 85 . 554142 Caluctta address not Do.
Wali  Kathi, Mughal- known.

sarai.

CrI
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31 Varanasi 62913 Agarwal  Elearic  Store, 454 oy, Varanasi 65215 M/s. Agarwal Electric  Paid in full.
Bans Phatak, Varaaasi. Stores, Plot No. 8-B-3f
198, Dumruo Bagh,
Assi. Varanasi.

& " . 62245 Miv. Metal Goads Manu- 206" 40 . 62520 Ms. Metal Goods Manu- Do.
facturing Co. Pvte Lad., facturing Co. Pvt. Lid.,
Vidvapeth Road., Vidyapeeth Road,
Varanasi. Varanasi.
3y - 65538 Moo Banaras Dal  Mills, Gony- by . 62559  M/s. Banaras Oil Mills, Paying in instalments.
Muchhancart Park, Muchhancari Park,
Varanasi. Varanasi.
34 Agra . G216 Sh. Jaswant Sing 1120 40 Gwalior 22545 Hindustan Read Service Detected  in August,
1976.  Rs. 842- 45-
Rs.  B42-45

adjusted in June, 77
For balance amount
DET Gwalior
add-rsed to get
a cheque draron an
Gwaljor Bank.

15 - - 7554 R.S. Inductries 147290 Agia 74101 LD, Sharma. Detected in Feb. 77
Recovered in Full.

16 - . 76744 Calcuta  Cycle Corporation  3409° 25 Awra 54191 Rampal Rameshwarl.al  Traced in Feb. 77

73m 8 Payment received.

37 v . 76304 Bhagwan Das Agarwal $4Ba 00 75581  Gopal Das Saraf Traced in Feb., 77

Payment being realis-

ed in instalments.

38 . . 74507 Tej Prakash 1464 17 Frmudhpur 28250 Rs. 500/- Realised

in Oct., 76. For
balance S.D.O.
Agra has been

144



" 40

4!

42

43

4

62460

62428

610,86

74584

Mukesh Kumar Keshwa Lal - 3555

Pa'i Ram Bhai Amba Lal

D.N. Agarwal

Badri Prasad Gupta

Wi:s. Mahesh Industries

A.Q. Chaturvedi

R.K. O} Mills

3092

4130

ynh2-

30

5441

LTE O

53 Agra

10

45

™y e '

73284

62343

6;{7!8

72726

72457

64485

Gangaram Sitaram

addressed to  dis-
connect the working
connection.

Tracedin  July, 76.
Payment is being
realised in  instal-

ments.

Patel Garment Indus-  Party  traced in

tries, Madras.

Mrs. Munna Devi

Naraini Devi

Jan.. 77. Undis-
puted amount Rs.
1281.25 paid on
27-1-77.

Traced in March, 77

Amount  of instal-
ment  of Rs. 200
paid on  21-5-77.
Party stopped pay-
ment.

Party traced in Aug.,
76. Amount is being
realised in instal-
ments.

Bishambahr Nads Canga Traced in  Oet., 76.

Bur.

A.C. Chaturved:

Satish Oil Mills

Payment is being
realised in instal-
ments.

Traced in Dec., %6.
Amount is  being
recovered in instal-
ments.

Traced in Sept.,, 76.
Amount got realised

on 28-9-76.

L1



APPENDIX Il
(Vide Para 1°41)

Statement showing the number of cases of short recoveries|failure to issus bills detected by internal
check (internal Audit) d ring the years 1974-75, 75-76 and 76-77

1974-75 1975-76 1976-77
Units

Failure  Short Failure  Short Failure  Short

. to  recoveries  to recoveries  to recoveries

issue issue issue

bills. bills. bills.

Telephone Districts :
1. Dethi . .. . . 33 . 529
2. Calcutta
3. Bombay
4 Madras . . . .. .. .. 498 4B
5. Hyderabad . . . .. 14 . 15
6. Bangalore . . 14 .. 125 . 101
5. Ahmedabad . 3 288 6 94 10 156
8. Poona . . - I . 1
9. Kanpur . . 1 37 - 21 -
10. Nagpur . . - 32 - 12 . 31
11. Patna . . - - ‘e -
12. Jaipur . . - o - -
13. Goimbatore . .. - - 17 o 15
14. Lucknow . . . . . 3 . 2
15. Ernakulam . . .. . 20 ..
16. Indore . . . . e . . .
17. Amritar . .
18, Surat .
118
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Telocom. Circles :
19. Andhra

20. North Eastern
21, Bihar
22. M.P.

29. Maharashtra
24. Gujarat

25. J. & K.

26. Kerala

27. Karnataka
28. Orissa

29. North Western
30. Rajasthan .
31. Uttar Pradesh
32. West Bengal
33. Tamil Nadu

Granpo Torat

2 3 4 s 6 7
8 7 49 3 6 35
8 1 108 279
263 245
13 46
15 19 212 78
5 6 1 1
24 135 41 8433 50 148
160 87 142 201 35 27
22 ISO
iy 82 46
196 601 266 9241 1037 1992




APPENDIX 1V
(Vide Para 2.22)

Copy of office of the Director General of Posts and Telegraphs
Letter No. 97-5/76-TPL (P) dated 4 September, 1977 addressed
to all Heads of Telecommunication Circles.

A case has come to light in which a proposal for transposition
of pairs and reconstruction of a non-C-8 line for 8-Channel work-
ing was not examined in depth by the concerned field units and
this has invited the attention of the Public Accounts Committee.

2. Stated briefly, the case is that, on a scrutiny of the traffic load
on a route, the proposal for the installation of an 8-channel carrier
system between two important stations was approved in a Circle.
The work involved the retransposition of an existing VF pair to
NCJ scheme and replacement of the existing 3-channel stackable
carrier system. The Circle sanctioned the estimate for retransposi-
tion of the VF pair to NCJ scheme on the existing AB alignment,
but at the time of commencement of the work, it was felt that the
line was not strong enough to carry all the pairs as may be required
on an NCJ line. Accordingly, the Circle then decided to replace the
existing AB post line by an A plus BC post line, but while decid-
ing the change in specification. the financial implications were not
taken into consideration. The project was originally4showing a
marginal profit, but this major change in the specification could
have vitiated the profitability of the scheme. Normally a fresh
sanction should have been obtained for the work as per the modi-
fied specification but this was not done.

3. With a view to avoid recurrence of such cases, whenever
works for retransposition of existing VF pairs to NCJ scheme are
planned. the following instructions are to be borne in mind by all
concerned:

(i) The line, after reconstruction, should be strong enough
to cater for pairs likely to be crected in future for at
least 10 years.

120
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(ii) The line should be able to cater for at least 2 C-pairs and
2 J-pairs, in addition to any VF trunks and telegraph
wires that may come up on the route.

(iii) Advantage of reconstruction of the line must also be
taken for shifting the line to safe distances from power
parallelism, if any,

(iv) Change in specification, if any, should be got approved by
the competent authority, before undertaking the work
according to proposed changes.

(v) The financial implications of any changes in an approved
scheme must be taken into account befare implementing
the changes.



APPENDIX V
(Vide Para 3 59)
Detsils of indents released on Circle Store Depot, Lucknow by Project Officers for various qualities

and sizes of cables

Annexure 1
Types and Nomenclature of cable Quantity Indent particulars and date
(Metres
Annexure
(1) Estimate No. 6815-D(b) of 1970-71 sanclioned on 19-6-1971.
Cable LSDC 1000/6'5 lbs. 8ioM )
” '’ 800/6-5 lbs. . . .o1r20 M l} W.158/4 dated 19-9-71.
600/6- 5 1bs. . 1300 M
' " 400/6°5 lbs. . . . 530 M W.158/34 dated 19-7-71.
s v 300/6° 5 lbs. . 558 M W-158/15 da‘ed 14-9-71.
”" " 200/6-5 lbs. . . . 5035 MY
v " 150/6° 5 1bs. .o2515 M L W.158/3 dated 19-7-71.
. " 100/6° 5 lbs. . 2070 M ).
(2) Estimate Neo. 7803-D(b) of 1972-73 sanctioned on 13-6-1072.
Cable LSDC 1000/6-5 ths. . . . 1oBo M
S W06, 44 dated 20-3-72.
v 600/6:5 lbs. . . . oabsy M)
" " 300/6° 5 lbs. So1705 My
. - 200/6'5 lbs. . . .72 M
" “ 200/ 10 lbs. o 340 M ')’ W-ighig dated 20-7-72.
v . 10010 ths. . . .o3285 M ;
. v 10065 lhs, . . .oy M)
" . 56/6° 5 1bs. . . Lo M W-146, 4 dated 20-5-72.

(3 Estimate No. 7802-D(b, of 1972-73 sanctioned on 26-5-1972.

Cable 1SDC 100065 Tbs. . . . 6BBM 7
. " B 675 ths, . . . 68 M
’e . 600/6° 5 Lhs. . 980 M )' W-19%/g dated 1-1-73.
o - 3%1/6° 5 k. . . . 65 M

N e pamanrw—
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‘Type and Nomenclature of cable Quantity Indent particulars and date
indented
(Metres)
" ’ 200/6° 5 lbs. . . . 20 M
" v 100/ j0 lbs. . . . 3100 M g W-195/9 dated 1-1-73.
" . 100/6-5 lbs. . . . 5915 M J
(4) Estimate No. 7513-D(b) of 1971-72 sanctionsd on 7-2-1972.
Cable LSDC 100/ 10 tbs. . . . 1840 M
" ' 100/6- 5 1bs. . 550 M ]
' v 0/ 1o lbs, | . . 3850 M ;} W-189/2 dated 3-3-72.
" . 50/ 20 lbs. | . . 5650 M |
“ . 20/ 20 lbs. . . . goo M J
" " 20/ 10 lbs. . . . 4650 M 1 )
. . wibslbe . . . b M o3 dned sy
" . 50/6: 5 lbs, . . . 4050 M W-189/2 dated 3-3-72.
(5) Estimate No. 7873-D($) of 1972-73 sanctioned on 8-5-1973.
Cable LSDC  300/6:5 ibs. . . L1795 M)
" " 200/6' 5 lbs. . . . 16 M ‘
" . 100! 10 tbs. . . . #goo M E
" . 100/6:5 Ibs. . . . 3650 M LW.7873-D(b} dated 4-8-1973.
ye i, softolhs. | . . 4650 M g
v " 50/6-5 1bs. . . . 8oy M .'
" > 20° 10 lbs. . . . 7765 M ‘
. " 20/6:5 lbs. . . . tisgo M J

{6) Estimate No. W6808-D(b* of 1069-70 senctioned by DET Vararasi en 2-1-1970
Cable LSDC 20700 bs, | . . 3400 M W.i4g/4 dated 16-1 1-196g.

927 LS—9
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Size of Cables

Requirement for yo00
(3100-B100 ) lines. .

July, 74
September, 74
November, 34

Pecember, 74

Amtewre-11
Cable Position (Recoipts) (Metras) from Feb. 1973 10 Marck, 1976

Pair 1000 B0oo 600 400 g00 200 150 100 50 90

— —— ctoim ——— c——— - -

1ba, ‘s 65 635 65 693 65 65 65 65 65 10

2578 1805 4037 530 2808 qy77 2515 1311¢ 13663 12140

340 11127 8500 15815 5650 ' goo

540 ‘3674 .. . 8574 .. .. .. %00 .
1600
600 1600 2200 .. . .. .. sgft
.Y 2370 2000
00 .. .. .. 11§ 2%4t .. %03 .. 2000
sos .. .. .. 690
980 500
200 200 300 500
1570 200 . 308 .. 815 .. 17532 4000 2000 250 (500 .. .. 4000
2658
1000
1000



January 75 . e e 3000 .. .. .
February, 75 1000 s00 .. .. .-
February, 76 .. . .. .. .. . .. q10 500 500 - . .
March, 6 a0 1000 500 . .
Torar . . . 2673 1Boo 4000 305 2445 7730 18996 14102 10280 250 5500 1500 .. '4000 10006
Sho tage : (—Ve) . —5 —37 —a225 —363 - 2047 —2515 +5885+439-1860 =go -5627 7000 15815 =1650 ..

—— e e

Imporient Cabls still to be rectived (as on 31-3-1976)
Size of cable
20/6- 5
200/ 10,
100/ 10
so/ 10
20/ 10 .

50/ 20

Length of cable
1860 M
9o M
5627 M
.. 7000 M
. 15815 M
1650 M

23



APPENDIX V1

Statement showing the Conclusions/Recommendations

S. Para Ministry/Department

No. No. ot concerned. Conclusion/ Recommendation ‘
Report
L 2 3 4
) :7“ 1.27 o Ministry of Communication, The Committee note that the telephone revenues were outstand-

(P & T Depet)t ing to the tune of Rs. 5.50 crores for the bills issued upto 31 March,
1976. Another Rs. 3.11 crores relating tp bills issued during 1976-77
were added, thus making the total arrears of telephone revenue as
on 1st July 1977 to Rs. 8.61 crores for the bills issued upto 31st March,
1977—an increase of 57 per cent as compared to all the outstand-
ings in the past (i.e. upto 1975-76). While Rs. 6.92 crores (4.6 per
cent) were outstanding as on 1st July 1972 against Rs. 14959 crores
billed during 1971-72, those relating to the year 1976-77 were
Rs. 861 crores (2.3%) as on lIst July 1977 against the total billing
of Rs. 370.02 crores during that year. The position is worse in the
latest six months period—the amount billed from 1-4-77 to 30-9-77
being Rs. 167 crores and the amount of arrears being Rs. 13 crores
which comes to 8 per cent.

2 1.28 -do- The Committee, appreciate that there has been a continued
increase in the number and amount of bills issued each year by

14



1.29

-do-

the Directorate due to rapid expansion of tele-communication net-
work during the past several years coupled with the increase in
tariff. They also appreciate that there has been progressive decrease
in the percentage of outstandings to the amount billed, but if the
amoun outstanding for the period 1-4-77 to 30-9-77 is any indication
the percentage of arrears to the amount billed is on a high side
which is disquieting. Moreover, even with the declining trend of
arrears between 1971-72 and 1976-77 the overall figures of outstand-
ings continue to rule in the range of Rs. 7 to 10 crores for the last
many years, these being Rs. 6.92 crores on 1 July 1972; Rs. 7.12
crores on 1 July 1973; Rs. 7.28 crores on 1 July 1974; Rs. 10.35 crores
on 1-7-1975; Rs. 7.71 crores on 1-7-1976 and Rs. 8.61 crores on 1 July
1977. This indicates that though current arrears might have been
checked to some extent, progress in the clearance of old outstand-
ings is very slow and no significant progress has been made in this
respect. This is also evident from the fact that against the outstand-
ing amount pertaining to the years upto 1964-65 standing at Rs. 0.55
crores on 1-7-1972, an amount of Rs. 0.16 crores was still outstand-
ing on 1-7-1976. The Committee is all the more justified in arriving
at the conclusion that even after writing off some arrears yearly.
as for instance Rs. 28.03 lakhs and Rs. 22.50 lakhs in 1975-76 and
1976-77 respectively old outstandings continued to be shown year
after year thus making the arrears list still bigger.

Apart from the magnitude of arrears, which itself is a disturb-
ing situation, the Committee are perturbed to note that huge amounts
ranging from as high as Rs. 33.000 in the case of one private indivi-
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1.30

Ministry of Communi-
cations (P & T Deprt.)

dual (Maharaja of Sikkim and his family members and Govern-
ment of ex-Chogyal of Sikkim) and Rs. 1,79,700 on Government
side (Civil Defence, West Bengal) and others were due during
1974-75. Similar position exists for the years 1975-76 and 1976-77,
both for private as well as Government subscribers. The cases of ten
top individuals and organisations including Government subs-
cribers (Appendix II) from whom highest amounts of arrears of
telephone revenue are due, are illustrative of the seriousness of the
problem. This situation needs to be remedied early.

The Committee have been infermed that further steps have been
taken to reduce the arrears ag also to increase financial powers of
Circle/District Heads for writing off the outstandings of telephone
dues especially in cases where the amounts of closel telephone con-
nections do not exceed Rs. 250|- in each case provided the outstand-
ings are more than 5 years old. Guidelines to Heads of Telecom-
munication Circles|Telephones Districts are also stated to have been
issued on 4 December 1975 and repeated on 22 January 1976 for
achievement of substantial improvement oveny the existing position
of recovery of arrears. The Committee also find that the P & T
Board have issued orders on 4 July 1974 to set up a High Powen
Committee in each Circle|Telephone District with the Head of the
Circle/Telephone District as Chairman assisted by the Internal Fin-
ancial Adviser and two other senior officers to review all cases of
arrears and to determine what should be written off. All these

.
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6 1.32

e et e s =

~-do-

and other measures are welcome, But from the figures placéd
before the Committee, they feel that in spite of their highlighting
the problem in their 122nd Report (Fifth Lok Sabha) and reiterated
in 143rd Action Taken Report (1974-75) and inspite of assurance of
the Government that “the Committee’s recommendations have been
noted and will be acted upon”, the position continues to be unsatis-
factory. The Committee, therefore feel that the whole question
of arrears should be gone into thoroughly with the seriousness that
it deserves so that the factors for slow progress could be identified
and remedial measures taken. Specific responstibility should be
fixed for recovery of arrears. Targets should also be fixed separate-
ly for cases which are very old, those relating to last five years and
the fresh cases. Special drive on the lines launched in January
1972, vide paragraph 1.5 of 122nd Report, should be started to recover
the outstandings of 1960s and in case these have become irrecover-
able, prompt action should be taken to write them off in consulta-
tion with the Internal Finance.

In this connection, the Committee would like to recommend that
the feasibility of imposition of a surcharge over the telephone bills
at the rate of 5 per cent or so may be examined where the payments
of the bills are not made by the scheduled dates. This will not only
expedite the payment of bills but will also enhanca the revenues
of the Department where the payment of the bills is not made in
time.

The Committec are also not happy about the position of arrears
in respect of Government subscribers. The figures furnished in

621
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Ministry of Communi-
cations (P & T.Deptt.)

4

this regard show that Government subscribers continue to account
for substantial amount of arrears of telephone revenue. Out of
total arrears of Rs. 6.28 crores during 1970-71, Government sub-
scribers accounted for Rs. 2.33 crores (37 per cent). Similarly, a
sum of Rs. 2.29 crores (30 per cent) out of Rs. 7.71 crores was out-
standing against this category of subscribers during 1975-76. The
Committee note that for expediting collection of outstanding bills
from Government Departments, Chief Secretaries of all the State
Governments and Secretaries of Central Ministries were addressed
as late as in 1973 to issue instructions to their officers to arrange
expeditions settlement of telephone bills and also to nominate
Liaison Officers to whom cases of outstanding bills could be referred
by Departmental Officers for expediting realisation. Inspite of
these instructions, there is no significant change in the volume of
arrears towards Government subscribers from 1973 till now. The
Committee desire that the whole question of recovery of telephone
arrears from Government bodies may be examined de novo and
suitable measures taken for their expeditious recavery within a
time-bound programme. The Committee urge that the progress
made in this regard should be watched every three months so that
further steps not only to eliminate the earlier arrears but also to
contain their further accumulation could be taken in time.

While the position of arrears from Government Departments is
alarming, the position of arrears from others is still worse. The

Q8L
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-do-

amount of arrears from non-Government subscribers was Rs. 3.95
crores in 1970-71. It has now touched Rs. 6.38 crores. Apparently
the measures taken from time to time have not succeeded to disci-
pline the private subscribers. The Committee feel that siringent
measures should be taken to ensure that the arrears do not increase.

One of the deterrent messures that could have heen adopted but
has not so far been adopted is the disconnection of telephones. The
Department seems to be very indulgent to the subscribers in this
respect. Only after personal contacts fail that the action is taken
for disconnection. The Committee do appreciate that it may not
be practicable to disconnect telephones, particularly in respect of
Defence installations and other sensitive Departments, but there is
no reason why the Department should not take deterrent measures
in other cases.

The Commitiee are further concerned to note the increasing
trend in the number of firms}individuals who continue to enjoy the
telephone facility by getting new connections in the name of new
firmsipersons although their telephones were cut off for non-pay-
ment of bills. While the Committee have been furnished with the
particulars of such firms numbering 7. 15 and 45 during each of the
years 1974-75, 1973-76 and 1976-77 respectively. they believe their
number would be much more on account of those subscribers who
still remain undetected. Even in respect of detected cases the
amount of revenues involved appears to be very high. The Com-
mittee would like the Ministry of Communications to investigate the

——— —_— s
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Ministry of Cammuni-
cations (P & T Depit.)

matter in depth so as to ensure that there is no collusion between

the subscribers and the Officers of the Department in the matter of
recovery of telephone revenue.

The Committee are surprised to note that due to certain disputes
and court injunctions etc., telephones were not disconnected in a
large number of cases inspite of the fact that the telephone bills of
the subscribers concerned had gone in arrears for more than 6
months. The number of such cases during 1974-75, 1975-76 and
1976-77 was 582, 256 and 294 respectively. The Committee see no
reason why as many as 243 d.sputed cases in 1974-T75, 202 cases in
1975-76 and 196 cases in 1976-77 of the above total cases should remain
unsettled. They would urge that those cases should be settled ex-
peditiously without loss of furthe: time.

The Committee take a serious view of the short recoveries as
well as failure to issue bills by the Department. In Paragraph 1.7 of
their 122nd Report (Fifth Lok Sabha) they had desired to be inform-
ed about the outcome of the study regarding billing and accounting
procedure then being made by a committee. The Government in
their reply reproduced in Chapter 11 of the Committee’s 143rd Action
Taken Report (Fifth Lok Sabha) had stated that the P&T Board had
generally accepted recommendations of that Committee and the

(448
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revised billingjaccounting procedure based on those recommenda-
tions had been introduced in small and medium size Telephone Re-
venue Units with effect from 1-7-1970. Like-wise, in respect of major
Telephone Districts, computerised billing on Service Bureau basis
had been introduced at Delhi, Bombay, Madras and Calcutta. How-
ever, the Committee regret to find that all these and other measures,
such as issue of instruction etc., stated to have been taken by the
Directorate have not yielded the desired results of eliminating these
lapses. The position on the other hand has rather deteriorated and
taken alarming proportion. According to the information furnished
to the Committee, the short-recoveries of Rs. 8.01 lakhs during 1974-
75 have risen to Rs. 21.69 lakhs during 1976-77 and similarly in the
case of failure to issue bills the figure of Rs. 2.43 lakhs in 1974-75 has
gone up to Rs. 18.52 lakhs in 1976-77.

Surprisingly enough, the Member (Finance) P.&T. board has
conceded during evidence that ‘it has never come to the notice of
the Directorate as a serious issue which needs issue of a directive
from this place’ and that ‘nothing has been done centrally about it
The Committee cannot but deplore the indifferent attitude of the
Department to this serious lapse. They would lLike to urge that
responsibility for failure to issue bills, short billing or excess bill-
ing should be fixed at all levels so as to ensure that there is no re-
currence of these lapses. The Committee would also stress the
need of conducting a thorough investigation into the working of the
billing system with a view to clearly identifying reasons for in-
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Ministry of Communi-
cations (P & 1" Deptt.)

-do-
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dividual cases of short recoveries and of non-issue of bills thus

bringing the defaulters to book if found to have done with a mala
fide intention or for any pecuniary gain,

The role of the Internal Audit also does not appear to be effec-
tive. The Committee have noted that augmentation of the Inter-
nal Check Organisation is now under consideration of the Directo-
rate. They would like to be informed of the concrete steps taken
in this direction and the result achieved. In order to keep abreast
of the functioning of the Internal Audit, the Committee feel that
periodical checking at the Directorate level is also essential.

The Committee have been given to understand by the Secretary,
Ministry of Communications that computer system has been intro-
duced for billing and accounting in certain big cities and Telephone
Districts. They are happy to note further that after some initial
difficulties, the system has now come to stay and the working of
computers is generally satisfactory. At the same time the Com-
mittee are somewhat distressed to learn that in Delhi District there
has been of late approximately 2 months delay in issue of telephone
bills due to non-aavailability of Computer time to the extent of
actual requirement. They learn that due to the inability of the
Delhi Computer Centre to handle the work of telephone billing in
Delhi tenders from outside agencies had been invited and as on 12
December 1977 three to four months time was required for switch-

.¥et
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ing over to another agency. The Committee hope that a watch on
e performance of the new agency shall be kept from the begin-
ning so that the type of defects which were noticed when the hill-
ing was being done at Delhi Computer Centre do not recur. The
Committee also hope that with more and more computerisation in
the coming days, the time taken in billing will come down.

Closely connected with the failure to short-billing is the problem
of wrong billinglexcess billing. The Committee learn that this
happens primarily due to fault in meter or unnoticed ‘STD calls
made at the subscriber’'s end. The number of complaints received
during 1975 was 63,000 involving 14.59 lakh telephones and the
number of bills being 58.36 lakhs during that year. Rebate had to
be given in as many as 8581 cases. The Committee are perturbed to
find that the number of such complaints is on the increase every
year, these being 134176 during 1976-77 as against 78264 during 1972-
73—an increase of 71 per cent over the last 5 years. The Committee
concede that over the years the number of telephone connections
have also nicreased. Eveh so, the number of complaints is suggestive
of the fact that the wrong billing is perhaps a regular feature. The
Committee therefore recommend that whereas genuine cases should
be dealt with promptly to restore confidence in the service, test
check of the over billing and rebate given over and above a reason-
able limit should be made to identify the actual causes of over-bill-
ing with a view to taking remedial measures for the future and to
ensure that the rebate given is genuine and the powers delegated in

this regard are not misused.
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Ministry of Communi-
cations (P & T Deptt.)

Coming to litigation, the Committee find that this recourse had
to be resorted to far recovery of Rs. 25.36 lakhs as on 1 July, 1976
from private subscribers. The Committee would like to place on
record some interesting statisties in this regard. The number of
cases under litigation was 3237 for bills involving less than Rs. 250}-
each and 3423 were in respect of bills for more than Rs. 250/- as on
1-7-1977. The oldest case under litigation relates to the year 1956-
57 involving Rs. 1530/-. ‘The highest amount involved in litigation
is Rs. 1,15,000/- due from M/s. J & K Cotton Mills, Kanpur and the
lowest amount is Rs. 120/- pertaining to a Raipur subscriber. The
amount spent on litigation during 1974-75 was Rs. 53002.08 and the
number of cases decided was 152. As against this, in 100 cases
decided during 1976-77, Government had to spend Rs. 51042.37.

The Committee have been informed that instructions have been
issued to all the Units that since litigation is a long drawn and ex-
pensive process, no litigation should be taken up for amount of bills
below Rs, 250-. In view of the heavy amounts spent on litigation
each year, the Committee would like to urge that the problem should
be studied in depth with reference to its economics and the results
achieved in the past for formulating further policy in thig regard.
They would also like the Department to lay down more comprehen-
sive and clear cut guidelines for going in for litigation as the last
resort.

g€l
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The Committee regret to note that during 1975-76 arrears
amounting to Rs. 28.03 lakhs were written off due to various reasons,
the noticeable among them being ‘where abouts of the subscriber
not known' (Rs. 14.20 lakhs); ‘death of subscribers’ (Rs. 1.75 lakhs)
and ‘relevant departmental files not available’ (Rs. 0.35 lakhs).
During the last 6 years 1971-72 to 1976-77 the total amount written
off was Rs. 111.55 lakhs, The highest amount involved in a case
in which whereabouts of the subscriber were not known, was
Rs, 9988.28. The Committee would like Government to ensure that
before writing off, the Directorate has satisfied itself of exporing
all avenues including police help in locating the subscriber and re-
covering the dues. In this connection, the Committee recommend
that the feasibility of introducing personal surety bondg at the time
of installation of telephones might be examined so that in bad cases

the arrears due from the subscribers could be recovered from their
surities.

The Committee feel equally concerned about the losg of depart-
mental papers pertaining to telephone revenues which have become
a regular feature each year. Rs. 35000/- during 1975-76 and
Rs. 25,000/- during 1976-77 had to be written off as a result of loss
of files. In this context the Committee would like to reiterate their
earlier recommendation made at Paragraph 1.8 of their 122nd Report
(Fifth Lok Sabha) on this very issue and desire that the Directorate
should take a serious view of this problem and ask the authorities
concerned to investigate thoroughly all cases involving big amounts
with a view to finding out whether any mala fide intention was in-
volved, fix responsibility and take remedial measures for the future,

— B ———— -
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Ministry of Communi-
cations (P & T" Deptr.)
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The Committee recommend that deterrent punishment should be
given in case of proven collusion.

The Committee note that the project for the installation of 8-
Channel transistorised carrier system in replacement of the existing
8-Channel system between Dumka and Deogarh for providing ade-
quate telecommunication services in Dumka, District Headquarters
of Santhal Parganas, a backward area in Bihar State, was approved
in March 1970 at an estimated cost of Rs. 1.15 lakhs, Detailed esti-
mates for the work were sanctioned in October 1972. Though accord-
ing to the original estimate, the work was to be completed in two
months’ time, it took as long as § years in commissioning the system
in October 1976, after its approval. The principal reasons for delay
in execution of this project are stated to be (1) the replacement of
the alignment of existing AB line by A4BC line so that it can carry
additional NCJ pairs for use in future, the existing line being not in
a position to carry this load of NCJ pairs in a Section of 16 Km.
between Dumka and Jama and (2) realignment of the line between
Deogarh and Ghormara to aveid ‘induction’ due to high tension
power line laid by Electricity Department. So far as the first factor
is concerned, the Department have admitted that it was a case of
oversight on the part of engineer. So far as the second one is con-
‘cerned it seems that although the Electricity Department laid that
line subsequently the P&T Department had agreed to shift their
‘own A4BC linte to avoid induction on the specific understanding that
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the Electricity Department would pay the cost of such realignment.
The Committee also understand that a sum of Rs. 0.24 lakh towards
the cost of realignment hag been accepted by the State Electricity
Board. However, what is notworthy is that due to these alterations
having to be made there was a delay in the execution of the project.
The Committee would urge that a departmental enquiry be conduc-
ted to identify the reasons for delay at every stage so as to fix res-
ponsibility for taking action against those found responsible for
dereliction of duty.

The Committee would also like to point out that the action of
the State Electricity Board is also not appreciated. The P&T line
was already existing there when the State Electricity Board started
erection of their high power tension line parallel to the telecom-
munication line, without first referring the proposal to the Coordina-
tion Committee set up to deal with such issues. The Committee hope
that in future every care would be taken to see that the prescribed
procedure in this regard is followed scrupulously. '

Yet another disquieting aspect of the case is that at the time of
preparation of the estimate the fact that the exisfing AB line could
not bear the load of NCJ pair was not.foreseen. This led to the
provision of A4BC posts thus increasing’ the cost of re-transposition
of the pair from Rs 0.31 lakh to Rs. 3.13 Jakhs. The overall cost of
the projects thus increased from Rs. 1.15 lakhs to Rs. 4.39 lakhs.
The Committee desire that responsibility for this lapse should also

be fixed.
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Ministry of Communi, mThe‘Commxtt;e “ﬁnd that the amount of Rs. 0.24 lakh claimed
cations (P & T Depett.) from and agreed to be paid by the State Electricity Board in Feb-

ruary 1973 towards shifting charges of the tele-communication line
has not yet been realised. The Committee would urge that the
mattter should be taken up at higher level with the Electricity Board
and the recovery of the dues made without loss of further time,

The Committee consider that the manner in which the expansion
of the Varanasi Telephone Exchange was proceeded with is a indi-
cative of lack of planning, foresight and coordination gn part of the
Project authorities which resulted in an enormous delay in execu-
tion of the project besides substantial loss to the public exchequer
due to escalation of costs. The Committee take a serious view of
the repeated lapses on the part of P&T Department in the matter of
planning and execution of projects for installation of new telephone
exchanges or expansion of the existing ones. The Committee in
their 14th Report (S:xth Lok Sabha) (1976-77) had dealt with some
glaring cases of long delays that occurred in the completion and
commissioning of some telephone exchanges. According to para-
graphs 1.71 to 1.91 of that report, an indefensible delay of 12 years
had taken place in the completion and commissioning of 6000 lines
automatic telephone exchange at Ludhiana in 1973. Likewise, in
paragraphs 4.66 to 4.80 of the same report the Committee had dep-
lored the delay of more than five years in the completion and com-
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missioning which resulted in more than 50 per cent increase in the
actual expenditure over the original estimates on the project for the
expansion of Calcutta ‘24’ Telephone Exchange sanctioned in 1965.

In the instant case, the Committee find that the project estimate
for Rs. 21.87 lakhs for expansion of the Varanasi Telephone Ex-
change from 5100 lines to 6600 lines for meeting growing-demand
for telephone was sanctioned in February 1967. Another project
estimate for Rs. 50.19 lakhs was sanctioned in March 1969, barely
two years after formulation of the first expansion proposal, for fur-
ther increase in the exchange capacity from 6600 to 9600 lines (an
increase of 3000 lines). The project estimate of 1967 was revised to
Rs. 38.29 lakhs in May 1971 but was cancelled in July 1974 on the
basis of a review conducted in August 1971 which indicated that the
capacity of 8100 lines would be adequate to meet the demands.

Though according to original schedule the 3000 lines sanctioned
in March 1969 should have been completed in nine months time,
only 1000 lines could be commissioned in April 1973 and the remain-
ing 2000 lines were commissioned in April 1974. Thus the work of
expansion of the Varanasi telephone exchange sanctioned in Feb-
ruary 1967 was completed after a period of seven years. The Com-
mittee are not satisfied by the explanation given by the Department

for this inordinate delay.

From the facts brought out during evidence, the Committee have
come to the inescapable conclusion that this project is symptomatic
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of bad planning, apathy and lack of functional coordination between
the various executing agencies within the same department. The
Secretary (Communications) had conceded in evidence that “it
(project) was done only on the piecemeal basis. It was not in its
totality. That is why 1 admitted in the beginning that it was not
only lack of coordination but also there was no proper planning.”
The various aspects of the execution of the project are dealt with
as under.

Though on the basis of the review, the question of cancellation
of 1967 programme was initiated on 5 October 1971, the final deci-
sion in this regard was taken in July 1974 at the level of Member
(Technical Development). That a decision on a matter of factual
nature at such a higher level should have taken about three years
shows the casualness with which the case was handled by the De-
partment. The Committee cannot but regreftably conclude that
the expansion programme was ill-conceived and drawn up piece-
meal without proper projections of effective demands in even near
future. They would like the Government to investigate thoroughly
into the authencity of the basis of first expansion of the exchange
in February 1967, why the correct assessment for expansion (1969)
could not be made in 1967 itself, the reasons which necessitated re-
view of the expansion programme in 1971 when the second estimate
had already been sanctioned, the reasons for revision the first expan-
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sion estimate in May 1971 when the review of the projecet was in
progress and the reasons why it took three years to cancel the first
expansion programme in July 1974 after the review had been com-
pleted in August 1971. The Committee would urge that responsibi-
lity for the lapses in each case should be fixed and action taken
against those found derelict in the performance of their duty so as

to derive a lesson for the future.

The Committee further note that due to delay in the completion
of the extension of the existing exchange building, equipment
worth Rs. 7.62 lakhs out of a total of Rs. 8.55 lakhs meant for expan-
sion of 1500 lines in this exchange had to be diverted to another
exchange at Kanpur. The Committee further find #hat whereas
order for equipment for 1500 lines expansion was placed on Indian
Telephone Industries in July 1966 in advance of the formal sanction
of the project estimate in February 1967. order for equipment for
second expansion of 3000 lines sanctioned in March 1369 was placed
on ITI only in October 1969. There was thus a delay of 7 months
in placing order for equipment for the second expansion scheme
after the sanctioning of the project estimate. The Committee take
a serious view of this delay and would urge the P&T Department
to streamline the procedure of placing orders for equipment at least
synchronising with the sanctioning of the project estimate, if not
earlier with the planning of the project,

The Committee further note that the second project estimate for
further expansion of the exchange capacity from 6600 lines to 8600
lines was sanctioned in March 1969. The scheme was based on the
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trend of growth of demand during the past years which had increas-

ed at the average rate of 800 per year from 1964 to 1968 after tak-
ing into account the equipped capacity and the total demand dur-
ing each year. On this analogy the future anticipated growth of
demand as calculated uniformally at the rate of 800 connections per
year from 1968 to 1973 was projected from 6009 in 1968 to 10009
lines in 1973. However, from the figures of demand furnished by
the Department, the Committee find that the total actual demand
as on 31 March 1973 was 7409 against the equipped capacity of 5100
and it was 8068 on 31 March 1976 when the equipped capacity was
raised to 8100 with the completion of 3000 lines expansion project.
While the Committee generally agree with the plea advanced by
the P&T Department that due to introduction of priced application
form of Rs. 10 in 1970 and again on account of introduction of
another scheme of advance deposit of Rs. 1000 in September 1975
the demand for telephone connections came down considerably
from 7246 in 1970 to 6251 in 1971 and then from 8429 in 1975 +to
8068 in 1976, they feel that there is need to evolve a more authen-
tic and scientific system of ascertaining prospective demand taking
into consideration the future trend of development of the area/
town in respect of industry, business or housing complex or some
other Government projects for that area.

Yet another disturbing feature in planning projects for

cations (P & T Depcett.) expansion of the exchange capacity was the admission made by the
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Government representative during evidence that when the first in-
crease of 1500 lines was proposed it was for meeting the immediate
requirements without projecting the requirements for the future and
this was stated to be due to not having ‘enough equipment and also
enough funds’ though the Department had no data to support their
contention. The Committee feel strongly on bad manner of plan-
ning projects without collection of proper data and without estima-
tion of the requirements for the next 4 or 5 years.

The Committee feel unhappy that even after introduction of
the scheme of advance deposit of Rs. 1000/- alongwith the applica-
tion, telephone connection were not provided in certain cases
although equipped capacity was available. This is borne cut by the
facts that against the equipped capacity of 8100 lines, the working
connections as on 31 March 1976 were 7628 with 795 on the waiting
list. Similarly, in March 1977 against the capacity of 9100 lines,
there were only 8289 working connections with 181 on the waiting
list. The Committee fail to understand why there should be any
applicants on the waiting list when the capacity for such connections
is available and the applicants have already deposited the requisite
advances. As pointed out by Audit, due to delay in release of new
telephone connections upto December 1975 the Department had to
forego a potential revenue of Rs. 22.20 lakhs from October 1973 to
December 1975. The Committee would, therefore, like the Depart-
ment to review the whole position de-novo for issuing necessary
guidelines in the matter. In the instant case the Committee would
like that responsibility be fixed about these lapses.
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One of the major factor,s contnbutmg towarfls haphazard
planging and late execution’ of the project :was the delay in cb;nple-
tion ‘of extension of ‘the exfstmg exchange building for mstallhhon
of equipment for. increased lines whith had taken about 4 ‘ypars: from
Augiist 1967 to Febﬁuaty 1971.© The Committee note that. an esti-
mate for Rs. 2:37 lakhs for extension of the exchange building was
sanctioned in August 1967 although the project estimate of Pébruayy
1967 included provision for exténsion of the bulldmg The contract
was awarded 21 months thereafter in April 1969. Although the
work, according to the Audit paragraph. was required to be com-
pleted by March 1970, it took 22 months for completion by February
1971 at a cost of Rs. 1.52 lakhs. The reasons advanced by the De-
partment for delay at various stages of the construction work are
not convincing. The preparation of detailed working drawings
after the issue of administrative approval and sanction took 12
months instead of the normal period of 5/6 months. Even the check-
ing of the building again with regard to its suitability for extension
work took 2 months. Strangely enough, the preparation of detailed
estmates and inviting of tenders took as much time as about 5
months. The lowest tender had to be rejected because it was not
valid. Re-invitation of tenders took another 2/3 months and the
contract could be awarded in April 1969 to the only tenderer who
had responded to the second tender enquiry for completion within
11 months from the 15th day after award of the work, ie. by March
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1970. The Committee feel that all these contributory factors for
delay including shortage of cement could have been tackled by ad-
vance planning and making a cautious approach to each problem.
They desire that the reasons for delay at each stage should be
thoroughly analysed for fixing responsibility and taking remedial
measures for future.

The Committee further find that the firm to which the con-
tract was finally awarded had also tendered in the first instance and
the tendered amount was Rs. 144647 against the estimated cost of
Rs. 1,24711 (15.10 per cent ahove C.IL). However, as a result of
ne-otiations with this firm in the second turn, the contract was
awarded at Rs. 1,30,172 against the estimated cost of Rs. 1,19,267
(9.15 per cent above C1.) after deletion of items 2, 4 and 5, SH. 8
Roofing. A condition (which was not there in the first call) put
forth by the tenderer that ‘cement may be issued F.O.R. Varanasi’
was also accepted. The Committee would, therefore, like Govern-
ment to investigate into the matter and satisfy themselves that no
irregularity of a serious nature was involved in awarding the con-
tract and that the Government have not been put to any loss in the
overall cost of the construction work particularly in view of the
fact that the agreed supply of cement by the Department had caus-
ed much delay in the completion of the work and also the job was
completed for Rs. 1.52 lakhs as against the estimated cost of Rs. 2.37
lakhs but contracted cost of Rs. 1,30.172. 1t is all the more surpris-
ing that the preliminary estimate prepared by S.E. Calcutta should
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have provided for the plinth area rate for a complete building in-
cluding the element of foundation whereas the requirement was for
extension of the existing building only. This had unnecessarily
inflated the estimated cost of construction,

The Committee have noted that in spite of the Departmental
instructions issued in September 1970 that 90 per cent of the ex-
change capacity should be utilised soon after expansion or in any
case not later than 6 months of such expansion, the actual utilisation
of capacity of the Varanasi telephone exchange expanded to 6100
lines in April 1973 and 8100 lines in April 1974, the percentage of
utilisation to the installed capacity has been considerably on the
low side, fluctuating between 69.7 to 89.4 per cent between October
1973 and December 1975. The position was worst in April 1974
when spare capacity was 1885 and the number of waiting applicants
at that time was 2287. The Committee agree that completion of
formalities for releasing the connections may take some time but
they feel that a little extra effort on the part of those entrusted with
avowed job of executing the Government programmes and serving
the nation could have given almost the opposite results by virtually
clearing the whole waiting list much earlier and thus avoiding
potential loss of Rs. 22.20 lakhs to the Department on this account
as worked out by the Audit. The Committee have noted that
instructions already issued in this regard have been reiterated
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enjoining upon the authorities concerned to take advance action as
far as possible for providing new connections within short time after
completion of expansion of the exchange. The Committee would
however, like to point out that though several instructions have been
issued to the General Manager, Telephones by the Board, they are
honoured more in the breach than in observance. The Committee,
therefore, desire that there should be a system of follow-up of
instructions and steps should be taken to see that the desired results
are achieved and the basic weaknesses which have been plaguing
the execution of P&T projects are completely eliminated. The Com-
mittee would also like the P&T Directorate to make a fresh look
into the whole procedure of providing fresh connections and find
out if it could be simplified further to some extent with a view to
reducing the long time taken in completing a plethora of formali-
ties and a number of complicated forms to be filled in by the subs-
cribers, of course without sacrificing Government interest.

What has distressed the Committee more in this context 1s
the fact that the main reason for slow utilisation of the exchange
capacity wag shortage of cables, The Committee note that though
the first project estimate was sanctioned in February 1967 followed
by another one in March 1969, orders for cables were placed on Circle
Store Depot, Lucknow, from July 1971 onwards and the suppliet
were made progressively from February 1973 to March 1976. Thus
it took about 5 years in getting full requirement of cables from
the Depot. Even if the plea of the Department that a coordinated
plan for projects calls for securing cables only after some progress
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has been made on the building and equipment front is accepted at
its face value, the Committee fail to understand how the Depart-
ment could justify the delay of further 5 months in placing the
indent on Circle Store Depot, Lucknow only in July 1971 when not
only the construction of the building and the receipt of equipment
had made some progress but these had been completed in February
and March 1971 respectively. It seems that in their zeal to follow
the criteria of placing orders for cables only after completion of the
building or receipt of equipment, the Department had overlooked
completely the time required by the Circle Store Depot to service
a particular project. The Committee feel that the authorities con-
cerned are responsible to the extent of not initiating action for plac-
ing indent for cables on the Store Depot well in time in 1969-70
itself and are, therefore, liable for of action being taken against
them for this costly lapse after making thorough enquiry into the
matter.

Equally unaccountable is the delay in planning, indenting,
receiving, installing, commissioning and handing over of the air-
conditioning plant meant for protecting the delicate and sophisti-
cated exchange equipment, which in all took more than 70 months
from October 1971 to August 1977. The extension of the exchange
building was completed in February 1971 and installation of equip-
ment was started in June 1971 but the detailed estimate for air-
conditioning plant for the exchange was sanctioned for Rs. 2.7
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lakhs only in October, 1971 and the indent for procurement of the
plant could be placed on the Director General, Supplies and Dis-
posals about 20 months later in June, 1973. The reason advanced
for this delay is that re-arrangement of the available rooms in the
exchange building to accommodate the air-conditioning plant was
desired and to finalise these and other arrangements for supply of
electricity and water and also providing a hole in the roof for the
air-conditioning duct a meeting at-site of the authorities concerned
with the execution of different works was considered necessary
which took some time and was finally arranged on 2 March, 1973.
The detailed arrangements were finalised at that meeting but the
indent could finally be placed on DGS&D in June, 1973, about 4
months thereafter. In thig regard the Secretary (Communications)
has admitted during evidence that ‘unfortunately there has been
lack of coordination in this particular project, in all the 3 opera-
tions, starting from equipment and construction of the building and
finally in the matter of air-conditioning’. He had further admitted
that there was no justifiable explanation with the Department for
unwarranted delay. Another representative of the Ministry had
also conceded during evidence that ‘..... the building came up in
1971 and they started working on air-conditioning thereafter. This
should have been started earlier’. The Committee desire that res-
ponsibility should be fixed for this costly lapse at senior supervisory
levels.

The Committee further find that though the inder.xt was
placed on the DGS&D in June, 1973, the air-conditioning equipment
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was received in December, 1975. The Committee take a serious
view of the inefficient handling in the Director General, Posts and
Telegraphs Office of the tenders sent by the DGS&D for acceptance.
The Committee are surprised to learn that all the three letters, the
first enclosing, the tender enquiry and two subsequent reminders
thereto should have been misplaceq and were found only when the
letter of DGS&D cancelling the indent wag received. This resulted
not only in unwarranted delay in finalising the contract for supply
of air-conditioning plant for Rs. 4.11 lakhs by issuing a fresh tender
enquiry but also in escalation of cost to the tune of Rs. 1.82 lakhs
over and above the lowest offer received in the initial tender call.

The Committee have been informeq that the enquiry or-
dered into the misplacement of the three letters is in progress, They
would like to be informed of the action taken in pursuance thereto
against those found responsible for this serious and costly lapse.

The delay also resulted in an expenditure of Rs. 0.71 lakh
on provision of ten window-type air-conditioners to protect the
equipment in the absence of regular air-conditioning plant between
June, 1971 and July, 1974. The loss in terms of efficiency of the
project, in the absence of proper air-conditioning plant, is not capa-
ble of quantification in monetary terms. But if the rise in the num-
ber of complaints received during 1974-75 is any indication it shows
that the exchange with improvised airconditioning wag not working
satisfactorily.
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The performance of the supplier firm M/s Air Conditioning
Corporation, New Delhi is equally unsatisfactory, The air-condi-
tioning plant received in December, 1975 was installed in Septem-
ber, 1976. It has been admitted in evidence that the target date
given to the firm for completion of the work was 5 June, 1976 but
it was not completed. The commissioning of the plant was further
delayed by 3 months as some works had to be carried out and it
was ultimately commissioned on 28 December 1976, when the winter
test (first in the series of three tests) was conducted. It passed
the summer test on 25 June, 1977 and could be finally taken over
only on 11 August, 1977 when it passed the third and the last test
of monsoon. The Committee would like Government to examine
in consultation with the DGS&D as to how far the supplier firm
was responsible for the delay and whether any penalty could be
imposed on them in terms of the agreement. Judging from the
poor performance of M/s Air Conditioning Corporation, New Delhi,
in the present case, their overall performance in other 9 contracts
gtated to have been entered into with this firm from June, 1976
onwards, should be watched closely to come to a definite conclusion
whether this firm qualifies for having further business dealings
with Government,

While commenting on the delays and other irregularities
committed in the installation of air-conditioning plants at Bhuba-
neshwar, Belgaum, Madras and Agra telephone exchanges, the
Committee in paragraphs 6.96 to 6.98 of their 14th Report (Sixth
Lok Sabha) have already stressed the necessity of quantifying the
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adverse effects on the exchange equipment due to non-commis-
sioning of the air-conditioning plant for taking note of the loss sus-

tained on this account while deciding the course of action against

the supplier firm. The Committee have also urged upon the De-
partment to have a close look at this problem and devise elaborate
measures to ensure that air-conditioning package units are installed,
tested and pressed into service to synchronise with the commission-
ing of the sophisticated telephone exchange equipment. The Com-
mittee have further recommended that the P&T Department and
the DGS&D should jointly review the position and suitably modify
the termg of the contract to be given in future so that the supplying
firmg feel the urgency of commissioning and running satisfactorily
the plants to synchronise with the installation of sensitive telephone
exchange equipment. The Committee would watch with interest
the action taken by Government in pursuance of these observations.

GMGIPMRND—LS I1-927 LS 7-7-78—1200.

Fat






